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LOK SABHA DEBATES

LOK SABHA

Thursday, May 11, 1972, Vaisakha 21,
1894 (Sak2)

—

The Lok Sabha met at Eleven of the Cluck.
[MR. SPEAKER in the Chair]

MEMBCR SWORN

Shri Sangliana (Mizoram)

ORAL ANSWERS TO QUESTIONS
Representation from Hanei/Saigon

0

SHRI RAJDEO SINGH :
SHRI NITIAR LASKAR:

*781.

Will the Mmisier of EXTERNAL
AFFAIRS be pleased to state @
(a) whether India as Co-chairman of

International Control Commission has receivad
any representation either from Hanoi or Saigon
with respect to the developing situation due to
heavy bombing and invasion ; and

(b) if not, whether Government of India
is closely watching the situation in both the
wings and making its own assessment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). Government of India have received com-
munications from both Hanoi and Saigon
apprising them of the respective viewpoints
regarding the situation at present developing
in Vietnam. The Government are kesping a
¢lose watch on the situation and making its
own sssessment from time to time.

2

SHRI RAJDEO SINGH : The situation
when the question was tabled was different
and today the whole of Vietnam is on fire.
In the context of that situation I want to know
if the ICC has still any 10le to play in Viet-
nam and whether South Vietnam has now
given any facility for the Commission to fung-
tion there.

SHRI SURENDRA PAL SINGH: As
the House is, no doubt, aware, the Internatio-
nal Control Commission was set up by the
Geneva Conference in 1954 and the main func-
tion of the Commission was to supervise peace
and the implementation of the agreement of
1954. The Commission was 10 supervise
peace and not war. The House is awgre that
there is a shooting war going on at the mo-
ment in Vietnam. In the present situation
the International Control Commission canpot
have any cffective role to play.

SHHR1 RAJDEO SINGH : After this
conflagration, 1 think. South Vietnam would
not exist after a week. I want to know why
the 1CC has been kupt alive when there is no
function to perform.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): All
the parties are interested in keeping it abive
and we are going along with it.

SHRI NIHAR LASKAR : Besides con-
demnation of the latest action of President
Nixon, which is bound to lcad to a world con-
flict, 1 want to know what positive steps the
Government of India is going to take in this
matter, Our nation isa major nation in
the Asian region. In view of this, I think,
we cannot simply sit and shut our eyes .o
this problem.  So, I would like to know why
India is not taking a lead to mobilise . world
opinion for a negotiated settlement of sthis
cri sis.

SHRI SWARAN SINGH : The fact that
this Parliament is seized of it and a statement
has been made on our behalf, does contribute
to mobilisation of wurld opinion, We -mast
see the realities of the situation. * Even- those
parties that are directly concerned are treading
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warily, The issues involved are very grave,
and we should not rush to concrete ideas till
we know a little more about the direction in
which the situation is moving. It isa very
scrious situation.

SHRI SAMAR MUKHERIJEE : Have the
Government of India consulted the Soviet
Union on these latest devel~pments, and if
there has been any consultation will the Minis-
ter tell us as to what is the result of that
consultation ?

SHRI SWARAN SINGH : There is no
question of consultation with USSR, although
there have been exchanges of views about the
situation.

ot srw fagrd ot ¢ areme S,
NS §30% §HWT FTHA 91 I3-
faew ¥ FaWe ®T ) g9 qgf 3@ @

W g A W A EGIE wE w i
gt & ar we §, wfww A gualfirar

mafarsm iy ?

g S —x1 7y g9 & 5 Y
F A fadw afege &0 & o faurce
fawet ®T W@ & %@ A ¥ f& S
g¥yeq & fa ) 7 wiwr fear a1, § #14-
Y $C ? w0 WRA §XFIR ¥ o fel
faduit wowTe 7 avas eavfan fisgr ¢ 7

SHRI SWARAN SINGH : Sir, it is diffi-
cult to say as to whether the role of ICC on
accoant of the eruption of the latest war situa-
tion bhas increased or decreased. It is different
from the role that was envisaged for the Inter.
national Control Commission in accordance
with the Geneva Agreement. As my colleague
rightly pointed out, the basic approach at
that time was that peace would be there and
that the Commission would supervise peace.
When parties themselves find a situation where
this large scale war has erupted, the basis for
the functioning of ICC is not there. Whether
in the future it can have another role or if the
present situation moves towards greater nor-
malcy whether any role would be revived, it
is @ different question altogether,

About the second question, the two Co-
Chairmen, /.e., Britain and USSR, appear to
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be in touch with each other, although 1 am not
very optimistic about the possibility of recon-
vening the Geneva Conference,

ot fawfar fawr : serwr agiw, guw
welt ot &1 wrT fawer §, SR fagaamw
Fam3 FY ¥ wRr & ofred -
g Y aifeerds frar wrg, 8w
#) awafy frar oy fr ofoar & feefr iy
TaT AW 1 F1§ AT A AF ) & wAAw
wtrgar g fF gam geft o & 1@ a9 ¥ 39
ZATY GIER FA-FT & F1IAE T @
g A w T R

st ewt Fog © R gnfer wra
4

WA REAT : TZ AT wHMA ¥
a} N 91, FALS FATH 78 97 )

ot fayfe foaw : o217 w21 2 B
yatfea &EaE &7 s 0 & gmar
wizar g 5 ofamr v & 9fe-
s1ew 0 ¥ fag s wr wEAd aw
w@e?

WA WEAT © HTT FT AT a1 AT
& ofe7 w1 a3 & 7§ g5 )

SHRI S M. BANERJEE : Yesterday we
could not ask any question after the Minister
had made the statement. Therefore, Sir,
kindly give some indulgence...

MR. SPEAKER : Do no make it a debate,
You must be relevant to the main question.

SHRI 8. M. BANERIJEE : Now that the
International Control Commission cannot
function as explained by the hon. Minister
since there is no peace there—a shooting war
is going on—1 would like to know this. I
appreciate and welcome the statement which
the hon. Mmister made yesterday condemning
U,S. imperialism. India has to take parti-
cular sides, and we have taken sides. I would
like to know whether a final decision has been
taken 1o withdraw recognition to the puppet
Saigon Governmenut and to grant recognition
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to the PRG so that not only the International
Commission will function there but world
opinion also can be mobilised in favour of
Yietnam.

MR, SPEAKER : How is it relevant ?

SHRI SWARAN SINGH : I don't think
the premises on which the latter part of the
question is based is correct. We have not
taken any side, we have taken a dispassionate
view of the situation and expressed ourselves
in a forthright manner in accordance with what
we appreciate to be the real facts of the
situation.

SHRIS. M. BANERJEE : What about the
withdrawal of the recognition of the Saigon
Government ?

MR. SPEAKER : How does that arise ?

SHRI S. M. BANERJEE : It is a facl.
Whether they have taken a decision or not,
let him say ‘No’.

s UnEgw Qi : giT §Ew
FHIT &7 e g1 F A1y fagaam §
mflr &1 aifees gw ox afes ¢ wifs
gTr Tsg e g & s wrgan § fF
;A FY gAY F gad § odY F47 gFeq
F¥-& afiwomar aa7 & AN A9 @Al
argy & fom® gro smear wife @, 38
RIAN IO I AT FIWRRE?

SHRI SWARAN SINGH : Whereas as
Chairman of the International Control Com-
mission, we have to function in accordance
with what are the responsibilities of the Inter-
national Control Commission, but, as a
Government and as a country of Asia, we are
vitally interested in maintaining peace in this
region and it is for that reason that we have
expressed our view point categorically and the
Prime Minister also has expressed her view.
We will bave to now take this matter with
other Governments and create the necessary
public opinion.

SHRI SAMAR GUHA : The situation in
Vietnam has gone to such a point that while
Mr, Nixzon is making almost a reckless gambl-
ing with the risk of a global war involving

VAISAKHA 21, 1894 (SAKA)
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Asian countries, I want to know from the
Government, becavse India is the Chairman
of the International Control Commission,
whether our Government has made any con-
sultation with other countries forming the 1CC
and if so, the nature of the consultation and
whether this Control Commission can take any
initiative to convene an international conference
$0 as to meet the situation which has become
very urgent and which may explode and esca-
late into an international conflict any time,

SHRI SWARAN SINGH : The member
countries of the International Control Com-
mission are India—Chairman and Poland and
Canada—Members. The representatives are
all present at one place and they are in conti-
nuous consultation with each other.

It is beyond the International Control
Commission to take the initiative for con-
vening a confercnce either of Asian countries
or of other countries and, as a government,
we have taken thc initiative, but, the Inter-
national Control Commission, by virtue of
the authority that it exercises under the Geneva
Agrecment, is not competent to take the ini-
tiative of the type mentioned by the hon, Mem-
ber...(Interruptions)

SHRI SAMAR GUHA : But the Govern-
ment can take the initiative,

SHRI DINEN BHATTACHARYYA: 1
want to put a small question,

MR. SPEAKER : Shri Kachwai.
AE T ST § ST /A

*782. it JOH AR FBAW : 1 (EAqA
s wA 7=y gz Fa N g i

(%) vt g weET™ AW aw
fradY doft sw R 8 ;

(@) wwi &0 fadw ot o qoee
ux a5 fraar sa firar §; ok

(7) wad R fraer fadw qoft eady
Ll Cick

THE MINISTER OF STEEL AND
MINES (SHRI S, MOHAN KUMARAMAN-
GALAM) : (a) Government have invested
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Rs. 600 crores as equity capital, and Rs. 67.66
crores as loans in the construction of the
Bokaro Steel Plant upto the end of April,
1972.

(b) and (c). There is no forcign capital
investment in Bokaro Steel Plant. The
Government of USSR have extended credits
amounting to 20J million roubles (equivalent
to Rs. 166.,6 crores) for the construction of the
Ist stage of 1.7 million ingot tonnes capacity
and 85 million roubles (equivalent to Rs. 70.8
crores) for the construction of the 2nd stage of
expansion to 4 million ingot tonnes of capacity.
Up to the end of March, 1972 the Government
of India have paid Rs. 9.1340 crores as inte-
rest on the Soviet credits.

*Y gBA AT FIAW . AT AR,
#4 st gare fear @ 9w g9 AF
SFRFAF A I A A qur At 5 g w
Mz fradr fRw 95t &md 7 1 wga@
2?7 z@ FT 9T waAr ot 7 g fymr g #
st =nzat g % o ga s & i
%1 fa=iz garr 9@ @a7 fradr oSt gEd
gy ar@r Ot d s fa=Fe fHar oar
qsft ST w1 SwAr g wq fradr gsh
Z1d @1 A 7 A QA A fERaar
s & 7 afg sarar gst enw Al g at
IGFT Y& FA 1 ¢ 7

SHRI S. MOHAN KUMARAMANGA-
LAM : The question is about capital invest-
ment in Bokaro Steel Plant since inception
till date. This is Rs. 600 crores which was
invested as equity capital since inception of
Bokaro Steel Plant till today. We have natu-
rally given in it different stages, as the money
was required for purpose af construction of the
plant. He wants the stages and yearwise
figure. I can tell that, The figures are:
1964-65, Rs. 4.80 crores ; 1965-66 Rs. 15.060
crores ; 1966-67, Rs. 18.19 crores and so on.
It all adds up to Rs. 600 crores upto 1971-72,
I don’t think at the moment I have got the
other details. But as far as the original figure
for the investment is concerned, I think, the
increase is of the range of Rs, 80 crores.

st gFH WE FBAW @ JEAAT: AU
% HEl S 7 547 ¥ AE0 gAar |

MR, SPEAKER : He wants to know as
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to what is the foreign exchange which is invol-
ved in it, ;

SHRI S. MOHAN KUMARAMANGA-
LAM : The hon. Member may see the ans-
wer. We have made it very clear, There is
no question of any foreign capital investment
at all. (Znterruption) I would repeat it, there
is no foreign capital investment at all.

Y ghA W’ FHAR 1 F ag A
wrigar 5 wiza gww ¥ A
ATHIT q o1t 933 &Y 8, ®O & €7 4§
@1 g IAFT #MA 9.134 FUT %o W T
TH 21 al F A agar§ 5 oag S
1w gua fzar 2, e foaar dar sad
gAR FF F ey § forr 2 ag gaw Frad

a1 2 7 9 zaw &1 famfor F oaF qu@
&1 ST SIT THA YAIEA  FA qOF A9
g1 ST, fFAT 7 IeqrgT guar g ?

SHRI 5. MOHAN KUMARAMANGA-
LAM : He wants to know about credit so far ad-
vanced by Sovict Union and its utilisation. Upto
end of March 1972 Rs. 155.207 crore were
utilised out of 200 million roubles credit. It -
is around Rs. 166.6 crores. The interest is
paid on this amount and part of the amount
has also been paid back in accordance with the
agreement between the Soviet Union and our
Government. The amount repaid is Rs. 27,
3998 crores.

Y gFA AT FOOT : AT FAET
FT F J19%9 grm ! fRaAr gEg TEA
FWIM | A1 fATAT IATRT FIAT 97 I
9 qF AEN &1 %0 | A1 T FIH TG
grr ?

SHRIS, MOHAN KUMARAMANGA-
LAM : We except the first blast furnace of
the Bokaro Steel Plant to go into stream in
June this year, that is, during the course of
the next month, if all goes well. That means,
that pig iron production should start from the
following month, So far as the 1.7 million
tonne project is concerned, we expect it to go

1

into operation in the middie of next year.
Then, we go to 2,5 million tonnes, which we
hope to reach by March, 1974, Then, we go
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over into 4 million tonnes, which we hope will
be jn 1975-76, except for the 5 stand tandem
mill which according to our programme will
come into operation in 1978,

SHRI G. VISWANATHAN : In view of
the fact that the reviced estimate has gone up
by more than Rs. 80 crores, I want to know
from tte hon. Minister whether a report was
submitted by Dastur and Cu. for cost reduc-
tion and also whether it was not accepted or
implemented by the Bokaro Sicel and the
reasons therefor ?

SHRI 5. MOHAN KUMARAMANGA-
LAM : Taking into consideration whatever
report was submitted by Dastur and Co.,
we have made our own estimates about the
increase in cost.  But the hon. Member would
appreciate that the increase in cost is almost
entitely in relation to escalation in  cost of
supplies from companics or public sector pro-
jects in our country ; The Heavy Engineering
Corporation alone accounts for an increase of
Rs. 4523  crores. The Instrumentation,
Kotah accounts for Rs. 6.21 crores. The
Bharat Heavy Llectrical accounts for Rs. 4.46
viores, So far as increase in steel prices is
concerned, that has led to an escalation of
Rs. 10 34 crores.  Increase in wages conse-
quent on implementation of the wage award
and governmental action is Rs. 9.17 crores.
This totals up to about Rs. B0 crorcs.

SHRI G. VISWANATHAN : My question
was whether Dastur and Co.'s report was
accepted and implemented.

MR. SPEAKER : We have spent cnough
time in this question already. There are other
questions also 1o be covered,

Visit by Bangladcsh Minister for Relief
and Rehabilitation

+
*783. SHRI RAMKANWAR :
SHRI B. V. NAKK :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Bangladesh Minister for
Relief and Rehabilitation recently visited New
Delhi and had talks with Government of
India on the problems of rehabilitation of the

Bangladesh refugees ;

VAISAKHA 21,
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(b) the nature of discussions held with

the Bangladesh Minister ;

() whether Government of India has
been approached by the Bangladesh Govern-
ment to help them in the rehabilitation
programme ; and

(d) the reaction of Government of India
in this regard 7

THE DEPUTY MINISTER IN THL
MINISTRY OF LABOUR AND REHABII.I-
TATION (SHRI BAL.GOVIND VLERMA):
(a) Yes, Sir.

(b) to (d). During the discussions, the
Bangladesh Government delegation req iested
for additional assistance to Bangladesh over
and above the relief materails worth about
Rs. 15 crores which the Government of India
had already agrecd to makc available to them,
for relicf and rchabilitation of up-rooted
people. The Government of India agpreed to
provide as gift to Bangladesh additional jeeps,
spare parts of wehicles, G [. Pipes. hand
pumps, pulses, match boxes and clothes,

The Government of India also agreed to
make enquiries rcgarding tke availability of
certain other items rcquired by the Bangla
desh Government ¢.g. shelter materiul
medicines etc,

i TREAT ;4 gad arEarey 7 o
g f& qom1 qmw o woorrdt gy w7 ac
¥y R @ MW aTe ¥ oquT oA qE
Qa1 Ak Fror ot sEAr § 94T
fr7 gu & 1 wra qAEIT A T W
wgia e g fF agi @y 3 & S
fadt &1 &= wfz adh gfexs & faesr
e ot fawdy ot § & gga =g AT @
faadt &1 ag o Sy A8t wREA AT A
@y A fasmad gary fax g A
ar @ & & s wg g v oawe
gk T H 1w & ? a9 gw awrd
wrea ¥ arfm s g & @R F IR 9%
# wify @@ Af g N aww § fa
aregr g A aEd A wifa f AR fo
@ FT e femr g g ?
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qEqW NPT : AT A Arewr ¥ q¥
g

oft T e : 3B gER gEwrd A
T @ # four § fr afhag

HeqW WERW @ qAFI FY TEF AL
g ! argwr wwr @ war

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : I am afraid that part of the question
of the hon. Member is not covered by the
main question. So far as the return of the
refugees is concerned, hardly afew hundred
refugees came back to India and they were
sent back Regarding the price level and
other things as reported in the press, I have
no machinery to verify them. They are just
press reports. Beyond that, 1 cannot say
anything.

SHRI PILOO MODY :
their return 7

What about

SHRIR. K. KHADILKAR: As I have
already said, they have gone back, They
are not here.

SHRI1 PILOO MODY : Have they return-
ed again ?

SHRI R. K. KHADILKAR : As 1 have
said, a few hundreds came back and they
went back also.

st TWWAT © FaT I A AR
R § arAerdr & fEdoer For § oamr
wF1Z ¥ waTd gant fasrs @ & 7 gad
WA ggraar FasT AW ) D, @A FAH
TR I A Y IgAr ag afon ¢ fw
o1 qeT AW aarg § | & st wngar § s
AT ACA TW AT K FUS] W F I
YT grate et § g orT A CER
X % Y aasha gt ?

weaw AERT ;. qg S o fewigy X
wgg & I a7 v

MAY 11, 1972

Oral Answers 12

SHRI R. K. KHADILKAR : This ques-
tion is also based on some reported items. I
am not in & position to say whether such a
propaganda is being carried on. So faras
we are concerned, the Bangla Desh Govern-
ment is doing everything possible to settle
them there.

SHRI B, V, NAIK : Is this an aid given
to refugees within Indian territory, those who
bhave crossed over, in which case is it a
national aid or an intérnational aid ?

MR. SPEAKER : Has he understood the
question ? 1 have not,

SHRI R. K. KHADILKAR : The aid is
given in the Bangla Desh Government’s effort
to settle the refugees on the other side who
have crossed over, and they are being settled,
It is not a question of international aid.
Whatever aid is given is given by the Govern-
ment of India by way of gift or loan.

SHRI TRIDIB CHAUDHURI : May 1
know whether our Government got any indi-
cation from the Rehabilitation Minister of
Bangla Desh as to what proportion of the
lakhs of refugees who were repatriated have
so far been actually resettled in their homes ?
Of course, we know the Bangla Desh Govern-
ment has many problems in the matter of
rescttlement of refugees. We have all
sympathy for them. But even then, because
of various reasons, historical and other, we
cannot remain altogether indifferent to this.
Hence my question,

SHRI R. K KHADILKAR : The refugee
problem on the other side, as he knows, not
only concerns the 10 million who have
crossed over but another 20 million. Keeping
in view its magnitute and looking at the
figures who crossed over, hardly a few
bundr:d, it appears to me they are being
resettled, At what stage of resetilement they
are in at the present juncture, it is very
difficult to say.

SHRIMATI JYOTSNA CHANDA :
During these discussions, did the Bangla
Desh Government approach our Government
to let the Ramakrishna Mission of Belur go
there and help in the resettioment of the
refugees and also to bring up model villages
there 7
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MR. SPEAKER : How does it arise out
of this ?

SHRIR. K. KHADILKAR : Anyway, 1
have no information.

International Conference on the Law of the Sea

+

*784 SHRI] NAWAL KISHORE
SHARMA:
SHRI BHAGIRATH BHANWAR :

Will tte Minister of FXTERNAL
AFFAIRS be pleased to state ;

(a) whether India is participating in
the International Conference on the Law of
the Sea about the Malacca Straits controversy ;

(b) if not, the steps being taken by the
Government of India to protect the interests
of India for navigation of her ships in the
channel ;

(c) whether there are some hesitations on
the part of India to have a clear position on
this issue ; and

(d) if so, the nature thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFTAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
General Assembly of the United Nations, by
resolutton 2750(XXYV ) adopted on 17th Decem-
ber, 1970, decided to convene a Conference
on the Law of the Sea in 1973. The propo-
sed Law of the Sea Conference will, inrer
alia, discuss the item of international straits
with a view to settling general principles.
The Conference is not likely to deal with the
status of any specific straits such as the
Malacca straits. The Government of India
is participating in the work of the UN Seabed
Commiittee in its preparatory work for the
proposed conference and will participate in
the International Conference on the Law of
the Sca.

(b) Does not arise.
(¢) No, Sir,

(d) Does not arise.
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SHRI NAVAL KISHORE SHARMA :
Mr. Speaker, Sir, may I know from the
Minister whether it is not a fact that a large
number of world powers including the USA
want to have an extended control over their
territorial waters and, if so, is this not going
to create a problem for the control of the
Straits of Malacca 7

SHRI SURENDRA PAL SINGH : Sir,
this is a question which is linked up with the
extension of and the right of control over
territorial waters which has been done by a
large number of countries, It is also a fact
that if all the countries were to extend their
territorial waters to the maximum limit of
12 miles, a large number of such straits will
come within their territorial waters. This is
a qacstion which will be discussed at the
conference itself.

SHRI NAWAL KISHORE SHARMA :
Sir, my second question would be, in view of
the demand for extended control over sea
waters, is there not a controversy going on
between Soviet Russia, Japan, Indonesia gnd
Malaysia on this issue of control of the
Straits of Malacca and, if so, what is the
stand of the Government of India with regard
to that ?

SHRI SURENDRA PAL SINGH : There
is no controversy as such, but there arc a
number of countries —different countries —
holding different views on this whole issue.
It is to straighten out and thrash out all
these matters that this conference is being
convened, and when the conference takes
place, all these issues will be taken up there.

it wriree wae ;& oA wgar g
fe aower 1 @@ & fearr & fawre
Fa F ot avew Frafaa @R arer §
Ia¥ Wity e # AR & feu-fen g3
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SHRI G. VISWANATHAN: [ want to
know from the Minister whether we want the
Straits of Malacca to be kept as international
waters and, if so, what initiative are we going
to take of the fact that both those countries,
Indonesia and Malaysia, are going to extend
their territorial waters ?

SHRI SURENDRA PAL SINGH : This
is a highly technical and a very complicated
legal matter, and it requires a deep study and
examination. It would not be proper for
us to make our views known at this juncture.
We are giving attention to it and it is being
examined by us, and when the question is
taken up at the conference, we will express
our view on this matter,

Association of Labour in Public
Undertakings in Steel

*785. SHRI S. N. MISRA : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether any steps have been taken
to associate labour at each stage of production
in the Public Undertakings in steel ; and

(b) if so, the main feature thereof ?
MINISTER OF STEEL AND
MINES (SHRI S. MOYAN KUMARA-

MANGALAM) : (a) and (b). A stateroent
is laid on the Table of the House.

THE

Statemeni

(a) agd (b). In the Bhilai Steel Plant, a
bipartite Central Production Committee and
bipartite Departmental Produ:tion Committees
have been set up in the major Departments
These Committees consider aspects of work
relating to increase in production and prodyc-
tivity including matters relating to optimum
utilisation of materials, men and machines.
The Central Production Comnmittee is, how-
ever inactive at present duc to intra-union
difficulties.

A bipartite Central Production Committee
and  bipartite  Deparimental Production
Committees have been 1ecently set up in the
Rourkela Steel Plant to study operational
results and current and long-term depart-
mental production problems,
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It has so far not been possible to set up
such Committees in the Durgapur Steel Plant,

In the Alloy Steels Plant, bipartite shop
level Committecs have been reconstituted to
discuss variour issues including production.

SHRI S, N. MISRA : May I know from
the hon. Minister what type of participation
is being expected at all levels in respect of the
Bhilai Steel plant, and what is the kind of
participation that they would expect in the
Rourkela and Durgapur plants and in the
Alloy Steels Plant ?

SHRI S. MOHAN KUMARAMANGA-
LAM : In pursuance of the Industrial Truce
Resolution of 1962 a bipartite central produc-
tion committee was constituted in the Bhilai
steel plant, It was expected to function as
the apex body of the deparrmental committees.

Unfortunately, however, this has not
functioned as well as it should owing to
intra-trade union rivalry within the recognised
workers' union itself, In the departmental
commitiees workers' represcntatives have been
tahing keen interest in the work of the
committees and on many occasions points
raised by them about matters of production
have been usc.

So far as Rourkela steel plant is concer-
ned, on the 16th of October last, a bipartite
central production committee and some
departmental preduction committees have
been set up. These committees were inau-
gurated on 27th November and have started
functioning, particularly in the coke oven
plants, blast furnance, Steel melting shop,
foundry and fertiliser plant It is proposed
to go ahead with formation of departmental
committees in other departments.

So for as Durgapur is concerncd, though
the mapagement invited the reccognised unions
in November 1970 to nominate representatives
to certain committees including joint produc-
tion committce, the union has not responded
so far. We are of courss having discussiops
about production both with the recognised apd
unrecognised union in Durgapur.

SHRI 8. N. MISRA : Is there any
possibility of labour participation in resp=:t
of promotion and employment ?
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SHRI S. MOHAN KUMARAMANGA-
LAM : Nothing is outside the purview of
these production committees,  Matters of
promotion are sometimes raised even there.
But broadly these are matters which are taken
up usually between the recognised unions,
sometimes unrecognised unions, and the
management and workers discuss them, though
ultimately the decision in matters like this has
to be the decision of the management.

SHRI S. M. BANERJEE : It is evident
from the statement that in Bhilai bipartite
central production departmental committees
had been formed and similar committees had
been formed in Rourkela. The hon Minister
explaincd that because of trade union rivalry
in Durgapur 1t has not been formed. I
should like to know from him whether on the
basis of the report of the Public Undertakings
Committee any decision had been taken by
the Government, especially by his  Ministry,
to include workers' rcpresentatives on the
HSL board as such ?

SHRI S. MOHAN KUMARAMANGA-
I.AM : The hon. Member iv as aware as I
am that this proposal was made by the
Government to the representatives of the
unions who ar¢ represented in what is called
the joint negoliating committee for the steel
industry, but unfortunately the representatives
have not been able to give any recommen-
dation about the procedure that should be
followed in aflecting representation of woikeis
in the management. Thc workers® repicsen-
tatives welcomed the proposal and in the
meeting of the commiltee held in February
1972, they cxpressed the feeling that this
would not really amount to labour participa-
tion in management unless this participation
was at all Jevels, starting from the shop {loor
level. I myself discussed it again on the
15th March with the commitiee, and while
appreciating the points they made requested
them to discuss it again in the light of the
steps that we bave taken in Rourkela and
putup proposals which we would be in a
position to implement.

SHRI VASANT SATHE : In view of the
intra trade union rivalries and difficulties as
stated by the hon. Minister, is the depart-
ment considering the represeniation of emp-
loyees at various levels on the basis of direct
elections from the employees themselves ?
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SHRI S. MOHAN KUMARAMANGA-
LAM : We do not think that to adopt that
procedure without the approval and co-
operation of the unions would advance the
interests of ecither the workers or of the plant.

SHRI DINEN BHATTACHARYYA : Is
it not a fact that it is not the inter-union
rivalry but on the other hand the method of
functioning of the top officers of the steel
plants that is creating serious obstruction
to production ?

In this respect, may I know whether the
floor level commitiees that the hon, Mmister
is proposing would be stalutory bodies or
simply a nominal body which will hold
meetings but whose recommendations will not
be accepted by the top management ?

SHRI S. MOHAN KUMARAMANGA-
LAM : The answer to the first part of the
question is : no. In regard to the second
part, naturally the decisions arrived at between
the management and the workers at different
levels will be given every weight by the
management and they will be implemented,
subject of course to further discussions if
there is disagreement at higher levels,

Workers Uncmployed Due to Power
Shortage in Gujarat

_}

*786. SHRI P, M. MEHTA ;
SHRI PRABHUDAS PATEL :
Will the Minister of LABOUR AND

REHABIL ITATION be pleased to state :

(a) whether power shortage in Gujarat
has rendered a large number of workers
unemployed ;

(b} the total number of employees
affected ;
{c) whether the Associations of the

Labour Union have requested the Union
Government to intervene and suggested that
instead of closing some machines, thus rende-
ring workers jobless, the mills should be asked
to reduce hours of work ; and

(d) if so, the kind of assistance the
Unjon Ministry are considering in view of
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the large—scate unemployment
this power shortage ?

created by

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI BALGOVIND VERMA):
{a) and (b). According to the information
furnished by the State Governmeni, the
workers have been laid off from 18th March,
1972 in area other than Ahmedabad and
from 13th April, 1972 in area including
Ahmedabad City also The number of workers
affected varied from day to day. The total
number of man-days lost due to lay-off given
to workers comes to 77967.

(c) No, Sir.
(d) Does not arise.

SHRI P. M. MEHTA : The hon. Minisler
has stated that the number of workers varied
from day to day. Keeping this in view, may
1 know from the hon. Minister the average
number of workers inclusive of Ahmedabad
city who were rendered unemploy:d due to
non-supply of power and the amount of wages
lost by such workers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : The number of workers, (rom day to
day, I can give. The average will not give
the correct picture becausc power-shedding
varied from hour to hour. If you are
interested, 1 shall give how many were laid cff
on each day but it is a long list. On 13 4,1972
it was 1,142,

MR. SPEAKER : I think he can send
that information to the hon. Member's house,

SHRI P, M. MEHTA : The amount of
wages lost by the employees ?

SHRI R. K. KHADILKAR : I shall need
notice for that; I shall have to got it.

SHRI P. M. MEHTA : Will the Govern-
ment take any steps to compensate in full
the wages lost by the workers rendered unemp-
foyed due to non-supply of coal and power ?

SHRIR. K. KHADILKAR : Such a
representation was made by the textile labour
association to the millowners' assoclation. It
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had been turned down. Under the Act they
are entitled for half the wages which they
will get. Now the question is whether this
could be raised as an industrial dispute and
could be referred to adjudication ; that will
have to be examined,
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SHRI R. K. KHADILKAR : I have no
informaticn whether wages were paid or not,
but I presume that because all of them have
joined work— only 10 per cent are still out, I
am told—so they must have received their
wages  So far as the other part is concerned,
n a sitvation like this, it is not possible to
avoid lay off because the hours of sheddding
of power are not regulated.

Relation with Fgypt

+

*787. SHRI K. MALLANNA :
SHRI P, VENKATASUBBAIAH :

Will the Minister of EXTERNAL‘
AFFAIRS be pleased to state :

(a) whether any efforts have bsen made
to improve our relations with Egypt ;

(b) if so, the steps taken In this direc-
tion ; and

(c) the results achieved so far 7
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
to (c) Our rclations with Egypt are close
and cordial. Both Governments are in
constant touch with cach other and hold
discussions at various levels on international
issucs of common interest on which we share
a large identity of views.

We seck to develop further our commer-
cial and economic exchanges, and our trade
turnover in the past year excecded Rs. 80
crores. There is an agrcement for coope-
ration in the ficld of scicnce and technology
and a technical training programme under
the ITEC, which arc procceding satisfactorily
In the cultural field also we intend to finalise
shoitly a cultural exchange programme for
the comming year.

Our ovesall relations with Egypt are thus
showing fruitful results with good prospects
of further development in the future to the
mutual benefit of both countries.

SHRI K. MALI ANNA : After the 1ecent
war, lhe relations between Egypt and India
were not so cordial. Egypt is considercd to
be one of the progressive countries in the
Arab world, Was there any exchange of
either cultural or social or technical dele-
gatiuns between these two countries or was
there any invitation to this cffect at the
ministerial level to re-establish good and
cordial rclations between the two countries ?

SHRI SWARAN SINGH : We were pre-
occupicd with much more important things
during 1971 and we could not think of culwual
exchanges during last year. But 1 myself
established contact with the Foreign Minister
of Egypt. 1 met him in Caito and I met
their Vice-Premicr in New York also,  So, we
have been in touch with them.

Wt wmemed om o am fagm @er
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SHRI SWARAN SINGH : It is a fact
that we were disappointed at the lukewarm
attitude or at the silence adopted by the Arab
countries, But we have to look to the future
and need not think over the past in that
manner.

st gs fagrd aoRedr ;s faRw
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SHRI SWARAN SINGH : Sir, T must
confess that [ have not secn that statement
which, the hon. Member says, was made by
Shri D P Dhar. But all the political parties
should adopt this code of not talking about
our internal politics when we go abroad.

SHRI ATAL BIHARI VAJPAYEE : It is
not a question of a political party. He is the
Chairman of the Policy Planning Committee.
Will that code not apply to government
spokesmen, officials ?

SHRI PILOO MODY : What does he
mean by *‘political parties™?

A AEET : A1 ¥ AA F®, A
qre-ar mre WA

it sew fagrdt A : ST, seas
"ENEY, TAFT WI9¥ TAw Agy faeamn
qfsfiws @2t &1 ¥ wEed Y 7
Political parties do not come into the picture.

SHRI PILOO MODY : When the ques-
tion is about Shri D. P, Dhar, the Minister is
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talking about political parties. W #I al
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SHRI PILOO MODY : 1want a one-way
visa.

SHRI SWARAN SINGH : 1 have not
seen that statement of Shri D, P. Dhar. So,
1 cannot make any useful comment about
that.

SHRI PILOO MODY : Then why talk
about political parties.

SHRI SWARAN SINGH : That was in
reply to the second part of the question which
probably he did not hear,

SHRI ATAL BIHARI VAJPAYEE : That
statement applies only to political parties or
govetnment officials also ?

SHRI SWARAN SINGH : Naturally,
government sarvanis are not expected to talk
about internal politics cither inside the country
or abroad,

SHRI C. VISWANATHAN : After the
Indo-Pak war and the emcrgence of Bangla-
desh, our relations with Egypt scems to bc a
one-way traffic. In view of the fact that
Egypt is supposed to be our closest friend in
the Arab world, if that relationship continues
to be cordial, why is it that not a single Arab
country has so far recognised Bangladesh ?
Has India sounded Egypt about the recogm-
tion of Bangladesh ? If so, what is the
reaction of the Egyptian Government 7

SHRI PILOO MODY : You answer that
question now.

SHKI1 SWARAN SINGH : To the first
question the reply is that it is not a one way
traffic. 1 bave mentioned that it is a two-
way traffic and the turnover of our trade is
of the order of Rs. 80 crores. About the
recognition of Bangladesh, it is a fact that the
Arab countries, for reasons which are quite
obvious, have been under the influence of
Pakistan and they have not recognised the
réality, It is our assessment, however, that
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the reality will have to be recognised and it
is only a question of time.

SHRI PILOO MODY : What have you
done about it ?

MR. SPEAKER : 1 can only say that
some Members keep on asking supplementaries
or give runming commentaries without getting
up. That is too bad,

SHRI PILOO MODY : This is the only
way | canget somec information during the
question hour.

MR. SPLAKER : If you like, we can
place a mihe beforc you, That would be very
much convient for you,

SHRI PILOO MODY * I accepl the
courtesy. Thank you, Sir,
Sccurity Pact for Asia
t
*790. PROF. NARAIN CHAND
PARASHAR :
SIHRI BIRE NDLR SINGH RAO:
Wil the Minisier of LXTLRNAL

AFFAIRS be pleased to state :

(a) whether attention of Government haa
been drawn to a news-item in the ‘Statesman’
of 16th April, 1972 under the caption ‘No
Security Pact without China’ regarding the
Japancse Foreign  Minister Mr. Tckeo
Fukuda’s statement ; and

(b) if so, the reaction of Government to
this statement ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Yes, Sir,

(b) Government of India would welcome
Chinesc participation in any such arrange-
ment.

PROF. NARAIN CHAND PARASHAR :
According to the rcport in the paper which
I have quoted, formerly when Russia proposed
such a pact, Japan was favourably disposed
towards it according to the Japanese Prime
Minister, Shri Sato. But, as a result of the
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visit of President Nixon, in a few months’
time the attitude of the Japanese Government
has chahged. This was stated by the Forcign
Minister of Japan.

MR. SPEAKER : The reply makes it very
clear that they are not contesting it.

PROF, NARAIN CHHAND PARASHAR :
Is the Minister of External Affairs aware of
the Japanesc Prime Minister’s slatement that
formerly Japan bad agreed to such an Asian
Pact on the suggestion of Soviet Russia and,
luater on, there has been a shift in the stand ?

SHRI SWARAN SINGH : I cannot give
any useful information on that because in
1 orcign Offices of all countrics they make
assessment and change the assessments and it
is difficult for me to kvep a track of all that
is happening in the Japanese Foreign Office.

SHR1 BIRFNDER SINGH RAO : I
would like to know the views of the Govern-
ment of India with regard to the statement
by the Japanes [oicign Miniser. T would
pointedly like 1o ask whether the Government
of India is alvo of the view that there could
be no security pact without the participation
of China and whether thcy have ever consi-
dercd forging a sccurity pact without China.
What steps have been taken ?

SHR1 SWARAN SINGH : I have given
reply 1o this question in part (b) of the main
reply.

SHRI BIRENDER SINGH RAO : That
is a golmol reply. He has only said that
they would like the participation of China.
But that is not the question that I have
asked,

MR, SPEAKER : That is answered in
the second part of the reply.

SHRI BIRENDER SINGH RAQ : He
has only said that his reaction is that he
would like the participation of China in a
security pact, 1 want to know whether the
Government of India also think like the
Japanese Foreign Minister that there could
be no security pact without the participation
of China. That is the pointed question. If
%0 what steps have they taken to forge a pact
without the pacticipation of China ?
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SHRI SWARAN SINGH : I would like
to make a positive statement that I would
welcome the participaion of China.

Reclamation of Land for Agricultural
Refugees in Dandakaranya

*791. SHRI RANABAHADUR SINGH :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether some land has been reclai-
med for the cultivator class of refugees in
Dandakaranya ;

{b) whether there was any scheme to
reclaim some other land in another areas for
13 thousand refugee families ; and

(c) if so, the result thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHAHILI-
TATION (SHRI BALGOVIND VERMA):
(a) 1,35,887 acres of land have so [ar been
reclaimed in DandaXaranya. Thisy includes
26,693 acres de-released to the State Govern-
ments towards 25", Tribal quota, and covers
land utilised for common amenities, village
sites, roads ctc.

(b) and (c).
not arise.

No, Sit. The question does

SHR1 RANABAHADUR SINGH : I would
like to ask if the community of Nuimasudras,
who are a type of Scheduled Castes from
East Bengal, are getting any special considera-
tion for rescttlement according 10 our laws
which give special preference to the Scheduled
Castes and the Scheduled Tribes.

SHRI BALGOVIND VERMA : We are
not aware of it. I think, every refugee who
is there is given the same type of facilities,

SHRI RANABAHADUR SINGH : Will
the Government reconsider the gquestion
whether...

SHRI BALGOVIND VERMA :
suggestion,

Itis a

SHRI RANABAHADUR SINGH : I have
not yet completed my suggestion. I am very
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grateful to the Minister for having accepted
it beforehand.

MR. SPEAKER : I wish, you could put
your question before the Question Hour was
over.

SHRI RANABAHADUR SINGH :1 was
just wishing to draw the attention of ihe
Government whether it would consider taking
these Namasudras into the fold of the
Scheduled Castes and Scheduled Tribes,

MR. SPEAKER : He has replied to it
already, There is no distinction.

st awefrr Ame @ @emy W,
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SHRI BALGOVIND VERMA : It is our
policy that whenever we reclaim a certain
portion of land we give 25 per cent of it to
the State Government to be utilised for the
benefit of these Tribes,

SHRI D. BASUMATARI : [ want (o
know...

MR SPEAKER : The question Hour is
over
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Crisis in Transport of Iron Ore from
Mines in Orissa

i
*789. SHRI BAKSI NAYAK : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether there is a serious crisis in
the transport of iron ore from mines in
Orissa ;

{b) whether this fact has been brought
to the notice of Government by the Orissa
State ; and

{c) if so, the action being taken or pro.
posed to be taken in this regard ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA.-
MANGALAM) : (a) Due to inadequate
availsbility of wagons there has been a short-
fall in the movement of iron ore from the

Barajamda-Baaspani sector in Orissa,
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(b) Yes, Sir.

(c) The Railway Board has reported that
efforts are being made to improve the wagon
supply position for the movement of iron ore

. from Barajamda-Banspani sector.

Setting up of Steel Casting Plant in
Tamil Nadu

*792. SHRIC. T. DHANDAPANI :

SHRI V. MAYAVAN :

Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Government propose to set
up a Steel Casting Plant at Arkonam in North
Arcot District, Tamil Nadu ;

- (b) if so, the total cost
involved ; and

(c) the time by which the Plant is likely
" to start production ?

of expenditure

THE MINISTER OF STEEL AND
M[NES (SHRI S. MOHAN KUMARA-
MANGALAM) (a) to (c) The Tamil Nadu
~ Industrial Development Corporation have set
- up a Continuous Casting Plant at Arkonam,
- which was commissioned on 14.4.1972. The
total capital cost of the project is reported to
~ be Rs. 755.6 lakhs.
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Report on Durgapur and Rourkela
Steel Plants

*794. SHRI P. GANGADEB :

SHRI SHRIKISHAN MODI :

Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether any report has been submit-
ted by the managements of the Durgapur and
Rourkela Steel Flants vegarding heavy losses
suffered by tkem ; and

(b)

if so, the main features thereof ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) No, Sir. However, the
present indications are that the loss of Durga-
pur Steel Plant will be round-about Rs. 28
crores (including a sum of Rs. 3 crores on
account of payment of arrears of Electricity
Duty which should have been debited to the
1970-71 accounts) and that the loss of Rourkela
Steel Plant will be about Rs. 6.7 crores.

(b) Does not arise,

mar § wfws e ¥ Fra @i
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Rise in Price of Coal after Natlonalisation
of Coking Coal Mines

*796, SHRI SUKHDEQ PRASAD
VERMA : Will the Minister of STEEL. AND
MINES be pleased to state :

(a) whether coal piices have increased
after the nationalization of coking coal mines
in Bihar ; and

(b) if so, the measures Government
propose to take to check the rise in price ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) After the taking over
of the management of coking coal mines by
the Government in October 1971, there has
not been any increase in the price of coking
coal supplied to [Steel Plants However, it
may be clarified that consequent to the decon-
trol of coal prices with effect from 24 7.1967,
1t is now entirely for the buyers and settle the

prices mutually.
(b) Doces not are,

Leaving of Industrial Relations to
Trade Unions

*797. SHRI B. K DASCHOWDHURY :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether the Hind Mazdoor Sabha
President had approached the Government
recently for leaving the industrial relations to
Trade Unions ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KAR) : (a) Recently, the General Secretary
of the Hind Mazdoor Sabha proposed to the
Government that the present system of third

+ sdindication should be replaced by a
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(b) This and other related matteis are
being considered by Government.

weg # NAW €T O weqndi
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Supreme Court decision on Scction 26
of the Payment of Bonus Act

%799, SHRI INDRAIJIT GUPTA : Will
the Minister of LABOUR AND REHABILI-
TATION be pleascd to state :

(a) whether the Supreme Colrt has
recontly struck down Seciion 26 of the Pay-
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ent of Bonus Act as being “discriminatory” :

(b) if so, whether workmen employed in
ublic sector undertakings will now be brought
ithin the perview of the Act ?

e

'THE MINISTER OP LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
AR) : (a) No Sir However, the High
Court of Andhra Pradesh is reported to have
tiuck down Section 32(x) of the Act.

il

(b) A copy of the judgement has been
lled for to examine the matter.

Strike by Building Werkers in Delhi

*¥800. SHRI BANAMALI PATNAIK :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

{a) whether more than 3,50,000 building
workers began an indefinite strike on the 21st
April, 1972 in Delhi demanding the enforce-
ment of the Government notification for the
yment of Rs. 4.50 a day as wages and
fulfilment of other demands ;

(b) if so, their main demands; and

(c) the steps taken to look into them ?
. THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) A number of building workers
went on strike with effect from 21.4.1972.

~ . (b) Their maln demand is for the revision
of minimum wages from Rs. 3.50 to Rs. 4.50
per day.

- (c) Proposals for revising the minimum
“wages are under consideration.

]
I
]
1

~ Amendment in Mines and Minerals (Regu-
. lation and Development) Act, 1957
1

~ 5767. SHRI PAMPAN GOWDA : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether the request for amendments
by the Mysore Government to the Mines and
Minerals (Regulation and Development) Act,
957 has been pending with the Union Govern-

t for quite a long time ; and
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(b) if so, the main features thereof ?
THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) Some amend-
ments proposed by the Government of Mysore
along with amendments proposed by other
State Governments, are under examination.

(b) The Mysore Government’s proposals
relate mainly to royalty and dead rent.

Project Report of Salem Stecl Plant
by M/s Dasturco

5768. SHRI VAYALAR RAVI : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether the project report prepared
by M|/s Dasturco for the Salem Steel Plant has
been found defective ; r

(b) if so, the salient features thereof ;
and

(¢) the total amount paid to this Com-
pany for preparation of this report and the
steps taken to recover the loss caused by the
defective report ? '

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) (@) No, Sir.
Certain clarifications had, howevel;. to be
obtained from them during the course of
scrutiny of their Feasibility Report on the
Salem Steel Project.

(b) Does not arise.

(c) A fee of Rs. 3 lakhs was paid to
M/s Dastur and Co. for preparing the Feasibi-
lity Report on the Salem Steel Project. The
question of recovery of this amount from M/s
Dastur and Co. does not arise.

Destruction of shops and residential shed in
Rourkela by armed police force of Rour-
kela [state Department

5769. SHRI SWARAN SINGH SOKHI ;
Will the Minister of STEEL AND MINES be
pleased to state :

(a) whether she Armed Police Force of
Rourkela Estate Department of the Steel Plant
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have destroyed and set-on fire temporary
shops and residential sheds at Bisra Chowk,
Rourkela-1 (Orissa) on the 17th April, 1972
causing loss and damage to the tune of lakhs
of rupees, thus rendering thousands of people
home-less ; and

(b) if so, the action Government propose
to take against the persons responsible ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) No sir. The
Estate Department of Rowkela Steel Plant
does not have any Armed Police.

In pursuance of a decision taken at a
meeting attended by the District authorities, a
clearance drive for removal of unauthorised
encroachments was launched by the Town
Administration Department of Rourkela Stecl
Plant on 17.4.72 with the assistance of the
local Police Authoritics and Magistracy. The
encroachers voluntarily left with their belong-
ings and there was no violence. The land
encroached upon was subsequently levelled.
Only in one case, the hawker who was running
a temporary restaurant, on seeing the Police
and Magistrate approaching the spot, himself
set fire to his thatched roof,

(b) Deces not arise.

Blackmarketing in Distribution of Steel
to States

5770. SHRIS. M. BANERIJEE : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether there is lot of black-market-
ing going on in the distribution af steel in the
various States ; and

(b) if so, what positive steps heve been
taken by Government to check such black-
marketing ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
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SHAHNAWAZ KHAN) : (a) Some reports
have been received by the Government about
steel materials allotted to the aciual users and
consumers being sold in the open market.

(b) Regional Offices of the Iron and
Steel Controller have been sct up in different
parts of the country and one of their functions
is to check misuse of steel. The Irom and
Steel (Control) Order has also been amended
to provide that utilisation of steel for purposes
other than those for which steel is allocated
or applied for is a violation of the Control
Order and would attract penal provisions of
the Essential Commodities Act, In investi-
gating such complaints, the assistance of the
C B.L is also being taken in suitable cases.

Increase in Coal Pric:

5771, SHRI AWDHESH CHANDRA
SINGH : Will the Minister of STFEL AND
MINES be pleased to state :

(a) the number of times the coal prices
have been increased since 1969-70 ;

(b) the grade-wise figures of each of such
price increase ;

(c) whether price increases in respect of
Grade A, B, Cand D of Coking Coal and
Selected Grade of non-coking variety have
been proportionately higher than those of
Grades FG.HH and Gr. N. 1 ; and

(d) The basis of allowing the aforesaid
incrcase ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) and (b). Conse-
quent to the decontrol of coal prices, with
cffect from 24.7,67, it is now entirely for the
buyers and sellers to settle the prices mutually.
However for supplies of coal to the Railways,
the following price increases have been agreed
to from 1969-70 : —

(i) From : 1 10.69 70 paise per tonoe on all grades of non-coking coal.

(i) From 1.1.71
Selected Grade from Talcher
Grade | —do—

Rs per tonne
4.33
3.96
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Selected Grade from M.P. and
other outlying ficlds
(mi) From 1 1.1972
(1) Bengal-Bihar fields

Selected ‘A" Grade Rs
Sclected 'B’ Grade Rs.
Grade 1 Rs.
Giade II Rs
(2) Singareni Coalfields
Ungraded Rs
(3) Talther
Giade 1 Rs

1894 (SAKA) Written Answers 38

Rs per tonne

016
2,01 Additional price of Re. 0.25
1.92 per tonne payable 1f the coal
173 loading at the end of 1972
146 15 adjudged not satisfactory.
1.71 per tonne

037

The Steel Plants under the Hindustan Steel Ltd have entered into three year agreements with
major suppliers of cohing coal from 7 1 1970, which 1esult in the following ncreases

Grade Prive before 3 year Price after 3 ymr- Increase
agrecment agreement

A 39 562 45 00 sa4
B I8 578 42.09 351

C 37062 42.09 5.49

D 36118 3987 375

E 35624 39 87 4.25

F 34 888 38 4% 309

G 34 394 38.48 4.09
H 34.160 38.48 4,32
HH (20", to 24", 1sh) 32228 37.35 512
HH (22°, to 24",ash) 32228 3623 400

(¢) and /d). It will be observed that the
price increase agreed to 1n respect ot supples
to Hindustan Stecl in respect of grades A, B,
C and D of coking coal has not been propor-
tionately higher than those of grades F, G,
and H. This increase was given to correlate
the price to the quantity of supphies and to
have continuity and consistency in supphes by
having long-term agreements with suppliers

D.P.F. Claims of Fmployces of Novelty Talkics,
Ruby Theatre, Aligaih

5772 SHRI RAJA KULKARNI - Wil
the Mimister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the total number and names of the
employees/managers of the Novelty Talkies and
Ruby Theatre, Aligarh who retired and claimed
their Provident Fund from the Regional Provi-

—_— —— m—— - —— — ——

dent Fund Commussioner, U,P. Kanpur ;

(b) whether the employees provident-
fund of the said employees have been released ,
if not, the reasons therefor ,

(€) the reasons for inordinate delay for
not making payment to the subscribers bearing
No UP/998/37 and UP/999/Ruby Theatre and
Novelty Talkies , and

(d) the steps Government propose to
take to disburse the amount to the subscribers
and the time by which the payment likely to
be made to them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR) : The Provident Fund Authorities have
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reported as under :—

(a) and (b). The names and number of
employees and Managers of the Novelty Talkies
and Ruby Theatre, Aligarh who retired and
claimed their provident fund from the Kanpur
Regional Office from the time of coverage of
the establishments, are not readily available.
However, no claims in respect of such persons
are pending.

(c) Provident Fund claim of Shri D. R.
Sharma has been authorised for payment
after transferrine the provident fund accum-
mulations from his previous Account No,
Up/999/1 to his subsequent Account UP/998/
37.

(d) Does not arise.

Exchange of Artistes between India and
Bangladesh

5773. SHRI SAMAR GUHA : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state whether any agreement has been rea-
ched for exchange of visits by radio artistes
between India and Bangladesh, - particularly
between West Bengal and Bangladesh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Dis-
cussions preparatory to signing of a compre-
hensive Cultural Agreement which will cover
exchange of visits of artistes are underway.

faed geata wicE@ g A=y
s A
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Linking of Micro-Wave System with Ceylon

5775. SHRI RAJDEQ SINGH : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government of India propose
to link Ceylon with a micro-wave system ;
and

(b) if so, the reaction of Ceylon Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Government of India would like to establish
a micro-wave link with Ceylon.

(b) The Government of Cylon have agreed
to give consideration to this matter, subject
to their own planning and investment priori-
ties.

afafas afasl @1 ifaw agd

5776. =it §w@T =WAu{ : FAT WW
AT gRata Fa1 ag aaq #v Far F94 f5
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Naval Build up of U.S.A. in Indo-China

5777. SHRI D. K. PANDA : Will the
Minister of EXTERNAL AFFAIRS be pleased

3
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o state :

(a) whether US.A. has augmented and
doubled the force of the Seventh Fleet in one
of the biggest naval build-up in Indo-China
War ; and

{b) if so, Government’s reaction thereto
as Chairman of I.C.C. in Indo-China ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
Government ol India have seen press reports
to this cflect.

(b) The present situation developing in
" Vietnam is such that 1L.C.S.C, in Vietnam, can
do  bardly anything about it. Government
deplore the recent escalation in the siluation
and the bombing of innocent people in inhabi-
ted localities in particular,

Expenditure incurred by State Governmoent
for Bangludesh Evicuces

5778. SHRISAMAR GUHA : Will the
Minister of LABOUR AND REHABILITION
be plcased to state :

(a) whether the Central Government have
received expenditure accounts from the Govern-
ments of West Bengal, Assam. Meghalaya and
Tripura regarding the expenditure incurred by
them on Bangladesh evacuees since March,
1971 and if so, the total amount of expendi-
ture incurred by them ;

(b) whether many reports regarding
serious irrcgularitics, malpractices and corrup-
tions rcgarding expenditurc made for the
Bangladesh evacuces have come to the notice
of Government ; and

() wkether Government  will institute
Enquiry Committees for thesc four
States to go into the charges regarding mal-
practice In expenditure on cvacuces, if so, the
sleps taken or proposed to be taken ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) The State-wise final expendi-
ture figures have not yet been received.  How-
ever, the total expenditure incurred for Bangla-
desh refugees upto the end of 3'st March,
1972 was estimated at about Rs, 326 crores.
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(b} and (c). Atiention is invited to the
reply given to Unstarred Qustion No 2723 on
the 1.th April, 1972, It is not proposed to
institute Eaquiry Committees.

WEIA W) |FI
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Criminal Cases Under L, P. F. Act. 1952
Against .mployers in Bifar

5780. SHRI MD. JAMILURRAIMAN :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government arc aware that
large number of criminal cases, under the
Employees Provident Fund Act. 1952, are
pending against the employers of the factorics,
mines and commercial establishment in Bihar ;

(b) if so, the number of cases establish-
ment-wise, District-wise, and industry-wise in
Bihar ;

(c) whether emnloyers have  paid provi
dent fund contribution and Admin strative
charges and submitted the relevant returns
and are also prepared to pay the legal expenses ;
and

(d) if so, the reason why the criminal
cases filed are not withdrawn after realizing
the legal expenses from the employers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : The Provident Fund Authorities have
reported as under :—

(a) As on 22-4-1972 therc were 1967 cases
under section 14 (2) of the Employees Provi-
dent Funds and Family Pension Fund Act,1952
pending in the different courts of Bihar
region.
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(b) The number of pending cases establish-
ment-wise, district-wise and industry-wise is
given in the statements, I to Il laid on the
Table of the House. [Placed in Library
See No. LT-2006/72].

(c) and (d) Prosecutions are launched
under Section 14 of the Employees Provident
Fund Act, 1952 only after obtaining approval
of the State Government. If the defaults are
rectified, as a rule, the prosecution cases are
withdrawn provided the State Government also
agree to such withdrawals,

Help to Nepal in Building Road Linking
Bhairwa with Lumbini

5741. SHRI SHRIKISHAN MODI :
SHR1 P. GANGADERB :

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether Government propose to help
Nepal in building 20 Km. road linking Bhairwa
with Lumbini, thc birth place of Buddha ;
and

{b) whether the Lumbini Development
Committee, New York, has requested the
Government of India to construct this road ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : a) and
(b). The Lumbini Development Committee,
New York, proposcs to execute a project to
develop Lumbini. The question of Govern-
ment constructing a 20 kilometer road from
Bhairwa to Lumbini in Nepalas part of this
project is under consideration.

Enhancement of Indian Territorial
Waters Limit
5782, SHRI NAWAL KISHORE

SHARMA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) whether there is any proposal under
the consideration of Government to enhance
the present territorial water boundary of India;
and

(b) If so, the nature thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Does not arise.

Dcferment of Construction of Butwal.N
Road on India-Nepal Border S

§783. SHRI NAWAL KISHORE
SHARMA : Will the Minister of EXTERNAL
AFFAIRS be pleas:d to state :

(a) whether there is any proposal under
the consideration of Government to abandon
the construction of Butwal-Nepalganj Road on
India-Nepal Border ; and

lb) if b,
thereto ?

the reaction af Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b) The question of construction of the But-
wil-Nepalganj Sector (Central Sector) of the
East-West Highway on India-Nepal border is
under active consideration of the Government
of India and a decision will be taken very
shortly.

Trade Agreement Between India and Bhuten

5784. SHRI P- M MAHTA :
SHRI P. GANGADESB :

Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether India and Bhutan have signed
an agrecment to regulate trade between the two
countries ; and

(b) if so, the main featurcs of the agree-
ment 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir,

(b) Tbe agreement provides for further
co-operation between Indin and Bhutan in
agricultural, industrial, commercial and econo-
mic fields.
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Tamilians in Ceylon

5786, SHRI M. RAJANGAM : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether Tamilians living in Ceylon are
facing difficulties ; and

(b) if so, the steps proposed to be taken
up withthe Ceylon Government to solve the
problems of Tamilians in that country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). Some Indiago: o Ceylos, including tho.e
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of Tamil origin, have been affected by the
Policy of the Ceylon Government to Ceylonise
certain fields of trade and employment. There
arc also a large number of stateless Tamilians
who under the Indo-Ceylon Agreement of 1964
are to be repatriated to India. The Government
have been in constant touch with the Govern-
ment of Ceylon to safeguard their interests to
the extent possible.
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Expansion of Ferro-silicon plant at Therubali,
District Koraput Orissa

5788 SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government have sanctioned
the further expansion of the Ferro-silicon plant
at Therubali, District Koraput, Orissa ;

(b) if so, the original capacity and the
additional capacity now sanctioned ;

(c) since when this company has gone into
production and the quantity of ferro-silicon
produced and exported so far ; and
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(d) the countries to which this has been

exported ?

THE MINISTFR OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : {(a) and (b). MJs,
Indian Metals and Ferro-Alloys Limited,
Therubali, Distt. Koraput, Orissa were granted
an Industrial Licence on  20-7-1970 for the
expansion of their capacity fiom 7,200 to
12,600 tonncs per annum of ferra-silicon. The
party’s request for further cxpansion of their
capacily to 29,600 tonnes per annum is under
consideration,

(¢) Tt is understood from the Company
that they vommenced production in  April,
1967 Up 10 end of 1971 they produced 34,656
tonnes of ferro- silicon in al!, of which about
3,095 tonnes  was  exported to Neweeeland,
Australia and Japan,

gy waedl qur faeel & sEwQ g
g gar s as=it et stefow
ufawr &2 w1 fadew

5789. =t AHWT IOM A WA AW
grala @& 77 AT AT T FI0 fF ¢

(%) #11 fammd & ne wEATA Qg
Y7 40 A7 AgFAT A w9@, 1972 § ¢
#T geat H97 YArfow afoeror &% @0
gy faar om;

() afe ¢i, &Y qeErEAEAATE ;
Cind

() Far Aavwe &1 faTR g7 garEy
it Perfigr s@ wr g ?

s sk gmate Har (st ;e ¥o
arfemwe) : o, i1 15472 ) faelr
SATET F FIEEN T F arg, o Ao
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et % fegqa Qs Ja1 & awg=ifas ant-
g3 gfae &1 <o fpar o

(@) fzw o <mAews g@edl #T
dfarey aaYu freafofes 2 :—

(v#) stafor  sfmaw deaal &
=wfag s1gmAi-—a% f e
stz AT, ant eaffras
geiga, ureI gRfAw T
gofzforam & afireror eqiA) aY
A=A gar @Y At ifir et
g} areft & s7aarg & gfoam
greew faar sirar sfam

yAywfar  sramoit § faaF
aff gafer d@eqr ¥ afmgrdt
arefgs 78 217, afmem 2ar
#7 &7 faar aar aifgm

QT Har F Agmfas w9-
zo gfaz 71 famre fomr
arar wifzr oz afaw
qargas  garar T Tife,
aar

(A7)

wafay fagdi—dn 57 -
frast atr  fafaa a9vsme
erfsaq) & yer a0t @ FNsTE
ay frafs & @gy ¥ HAwar
arATT FEG ¥ FA gF fEA
srar ifze

() feedt wmmd T gwEl 9T
fasrr s w0

(s3)

Signing of Securlty Arrangements by
Malaysla and Indonesia

5790. SHRI RAJDEOQO SINGH : will the
Minister of EXTERNAL AFFAIRS be
pleased 1o state :

(a) whether Government are aware that
Malaysia and Indonesia have sigoed a new
security arrangemerit up-grading their existing
military cooperation ; and
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(b) 1f so, whether this will have any
adverse effect on our policy m South East

Asian region ?

THE DEPUTY MINISIER IN THL
MINISTRY OF [XTEFRNAL ATFAIRS
(SHRI SURENDRA PAL SINGH) (a) Yes,
Sir.

(b} WNo, Sir. It 15 onlv a bilateral arrange-
ment lor the woordination of border  security
measures dlong  their common  frontier
Boinco

Implumentation of Recommandations of
I vpert Commitice on Uncmployment

579f  SHRI RAIDIO SINGH : wWill
the Minisier of LABOUR ANID RIEHABILI
TATTON be pleasad to state

(a} whether the whole set of recommen-
dations of the Commirtee on  Unemploy ment
will be implemented  witlun the remaining
two yeats of the Tourth Five Year Plan, and

(b) of mnot, the silient fuatures of the
phasing progiammc ?

THF MINISTER Of LABOUR AND
RFHABILITATION (SHRI R K KHADIL-
KAR) (a) and (b) The recommendations
made mm the Interim Report of the Comnutice
are curtently being  examined lor further
action by an Inter-Minnterial Group consty-
tuted by the Plannimg Commission, whose
work 15 In progress

g # dareg FOsmE

5792. =Y gBH ¥ FBAWQ :
oft $raT g -

T M| AW qAatq qA a7 ama 3
F0 FT

(%) #ar usn & @A FIafEa
tfqezs eafgqat &Y @ear & A & gAAT
usqt grer s YT Y mfaw agar
o7 mifgw snygre qv K7 WAy ¢

(=) afz ady, @ @ AT G3-
s syre gz wIEr ¥ AT Frgiea)
T 7 wFrdY g T 9
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(w) afzer, @ wr mfr awl &
7 fhaa saferal & T wigteay ¥
39-317, AT, FH-31 q97 Ffreor-arg
HYT FAPI-ATT AW A FAX T I
7 frad sufsaay &1 edt <srmz foar sar
sig 77

oR A grate W@ (s Ao ¥
gifga®z) - (F) ot gri gofige gwiz-
T F AYNT T HAT IETI U F
TAFIE ForfeAr grer 9fr we geE A
AT

() =ava 58 gzar

(7) afe, Fragasar & azamEt &
HPUR qEIFT afgt 1 aFq & g A
fa=q7 @ a7 fnad ¢ @
WY ITATT AAF KA Teq® U
7 IR it gor awg wf fryfeal
T qstrw AY yEw Ay 9w WerET 9%
TIR AT AF ) A & alr 7}y
g fagvw 7 & v g faEwer awr
T 97 WA g ) [ #ovar
g1afETasn LT 2)07/72|

difr Fdiem afefe & Socia w
fa2ut &1 A=y

5793. s FEW WW FOAW : FW
fadm oY 72 amA 7 Fav F1 fF

() za% wama 1 Afy fadea
afafa & Jgvda § | Agrac 1971 § BFT
o a% fea-feT 2oy 7 o A g alx
78 a21 & frad) ar &, 1T

(@) =@ averdt gaeh gt feadr
WAty YT fagw gar swr v af  ?

fadm warma # ITEA (st gtw ae
fag) (7) nfa fauafor afafa & segw &
1 RFEAT 1971 & o« aF Wfaga qraad
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e 99, e qw, fadw, wie, @,
fasr worersy aar oifFems &Y aar Y § 1
I quer o F fim A s afama
UIAATEY ooy §N F7 &Y 4T gren Ay
1 5o freors B waw gu

(@) =7 agmmel 9t 3@ fa@rst
39,000 €97 @+ gan, fawd 14,000 o
#t ufiw fazelt gz § &7 g

Smuggling on Indo-Bangladesh Border

5794. SHRI NAWAL KISHORE
SHARMA :
SHRIC. K CHANDRAPPAN :

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether the Government of Bangla-
desh has alerted its guards along the entire
Indo-Bangladesh Border ;

(b) whether the alert of forces is to
check smuggling between India and Bangla-
desh ; and

(c) if so, the support and help promised
by the Government of India to check smugg-
ling ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The Government of Bangladesh
maintain some checkposts on their side of
the border to check smuggling between India
and Bangladesh,

(c) The Government of India are in
close touch with the Government of Bangla-
desh in regard to measures to check smuggling.
A total of 390 border security outposts on
our side of the border help in task of
checking smuggling across the border. The
Government of India will extend to the
Government of Bangladesh all possible coope-
ration to put an end to smuggling from
cither side across this friendly border.

Financial assistance to Small Entrepreneurs for
setting up small furnaces and smeltcrs

5795, SHRIS. N, MISRA : Will the
Minister of STEEL AND MINES be pleased
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to state :

(a) the number of small cantreprencurs
who have set up small furnaces {0 whom
financial assistance has been given by Govern-
ment ;

(b} the total amount paid in 1971-72
and the total amount proposed to be paid
in 1972-73 ; and

(c) the facilities proposed to be given to
such small smelters and furnaces ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) to (c). It is
presumed that the question relates to  electric
are furnaces set up by private entrepreneurs
for producing stecl ingots or billets from
scrap.

Government have not given any financial
assistancc to such wunits. There is no
proposal to grant any direct financial assis-
tance, apart from the subsidy admissible to
all industrial ventures set up in certain selected
districts in the country, which was announced
in Ministry of Industrial Development Gazette
Notification No. F.7(/5)71-1C dated
26.8 71 published in Guzette of India extra-
ordinary Part I-Section I dated 26.871.

The units arc also entitled to scek the
normal commercial loans etc. from the Public
Financial Institutions,

Indian Nationals Visiting Bangladesh

5796, SHRI S, N. MISRA : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) the conditions under which the
Indian nationals can go to Bangladesh on a
short visit to that country ; and

(b) how many such permits have been
issued in the month of March and upto 15th
April, 19727

THE DEPUTY MINISTER IN THE
MINISTRY OF FXTERNAL AFFAIRS
(SHRI SURENDRA FAL SINGH) : (a)
Indian nationals desirous of going to Bangla-
desh on short visits for bong-fide purposes
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can do so on the strength of a simple docu-
ment calied “Certificate for Travel between
India and Bangladesh™  Such certificates
are issued by all State Governments, Union
Territory Administrations and the Govern-
ment of India through the Regional Passport
Uffice New Delhi  Indian nationals holding
international passports can also travel to
Bangladesh provided their passports are
endorsed for Bangladesh.

(b) The requsite information is being
collccted.

sggfaa wnfagl au wggfaa av-
wnfaal & avtemry safeaal

# at § gy
5797 i iFIT ST AT 3T WK
atr qrate #4732 qar Y Far 4T R

(%) @ 7 q{rm safear # dear
frady &, sitr

(@) Fara7@1T 7 €4 71T A gFEw
faar & 5 w0 asggfes wsifsar o
sgfdn aaaifaar ¥ syfdaay &1 wear
fradt & 7

qR #T gAafa el (a awwe ¥o
wifewwe) (%) o7 7 FaamT safsaay
& gear & QX T quid HFE IUFEY AR
greaaveg H o g & 9 Ay &
3% AFQ IZF AT FEAr F NI T
At QAT FE1aar & g Jam wwat=gi
7 qoiga g 1 31-12-1971 1 a7 farex
¥ gawt e 50,99,919 4t |

(&) = fagia aderor agr faam war
¢ 1 wuif, 50,99,919 & F@ dewH A
31-12-1971 ® Wy WL T IJvEH
AwY argd oy agafea wift o -
afaq saafa & =afedl &Y gear wam:
5,44,682 =T 1,11,786 9 |

Ald to Nepal

3798, SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of EXTERNAL
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AFFAIRS be pleascd to state :

(a) the amount of money granted to the
Government of Nepal during the last three
years for therr economic and technical aid ;

(b) whether some excess expenditure
was incurred during 1971 under the same
head of Expenditure ; and

(c) ifso, the amount thercof and the
amount of money provided during the current
year ?

THE DLCPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a) The
amount of aid given to the Government of
Nepal during the last threc years for their
economic and technical aid is as follows :—

(1) 1969-70 - Rs. 12.01 crores
() 1970-71 - Rs, 9.02 crores
(ui) 1971-72 —_— The actual ex-

penditure for this year which has
closed on 31.31972 is still under
compilation, However, the antici-
pated expenditure will be of the order
of Rs. 9 crores,

(b) and (). No excess expenditure was
incmred 1 1971, The amount provided
during 1972-73, the current year, is Rs, 9.13
crores

Earthquakes In Iran

5799. SHRI P. VENKATASUBBAIAH :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether his attention has been drawn
to the recent earthquakes in Iran ;

(b) i s, the estimated loss of life ; and

(c) the nature of assistance provided by
India ; if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir,
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(b) and (c). According to press reporis
about 4000 pcrsons were affected or perished
in the earthquake. No [further details have
become available nor any assistance from the
Government of India decided upon.

Demands of Bhopal Artisans Sangharsh
Samiti of H.E.C., Ranchi

5800 SHRI BHOGENDRA JHA : Will
the Minister of STEEL AND MINLS be
pleased to state :

(a) whether Bhopal Artisans Sangliarsh
Samiti of Heavy Engineering Corporation Ltd.
Ranchi-4 has submittcd demands and grivances
of Bhopal Artisans to the Managing Director
through a letter dated the 28th March, 1972 ;
and

(b) if so, the demunds of the aitisans
and reaction of Management thereto ?

IHL MINISTER OF STATL IN THL
MINISTRY OF STIFL AND MINES (SHIR1
SHAHNAWAZ KHAN) : (a) Yes, Sir.

(b) There were four main demands.

These related to promotion, extension of
certain  leave facilities, grant of advance
increments and the grant of additional incie-
ments in two individual cascs. As a rosult
of negotialions conducted through the recogni-
sed Union, agreement has been reached in
regard to these demands.

e atar wiz & oy wgfw €
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Allotment of Evacuece Agriculiural
Land in Ganganagar

5802, SHRI PANNA LAL BARUPAL ;
Will the Mimister of LABOUR AND REHA-
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BILITATION be pleased to slale :

(a) whether as far back as July, 1959
instructions werc issued by the Chief
Settlement Commissioncr, Department of
Rehabilitation to the Regional Setilement
Commissioner, Rajasthan vide his letter No.
F. 7/11/59-Policy LI, dated the 8th July, 1959
that all pre and post-partition tenants of
evacuee agricultural lands in districts other
than Alwar and Bharatpur should be offered
the lands in their occupation at the rate of
Rs 450 per standard acre ; and

(b) how much land has so far been
offered to the eligible tenants in District
Ganganagar in accordance with the above
instructions and how much more land still
remains to be offered and the reasons
therclor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) Yes, Sir. These instructions
provided that land held by pre-partition
tenants who had not acquired the vccupancy
rights and all post-partitton tenants may be
olfered to them for sale at the rate of Rs.
450/- per standard acre subject te the condi-
tions mentioned therein,

(b) The information is being obtained
and will be laid on the Table of the Sabha
as soon as it is available.

siaaor grea g oA N Awme
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(=) afufray & fgtas & fon X
il wfacr Y ad 7 8 f5 ag Frgadd
FI UMM & | WA T JaO™T H
frafua o & fom weff daqadt frami &
FIaIT & wdr @, s Afufqan & enity
foreg ol &Y walt & zada &

Supply of nut coke to low shaft furnrace
pig iron plant

5804. SHRI BAKSI NAYAK : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether there has bcen increasing
demand for supply of nut coke to the Low
Shaft Furnance Pig lIron P.ant (onc of the
Unirs of the Industrial Development Corpora-
tion of Ouissa Lid.) at Barbil ;

(b) il so, the availability position of the
nut coke and whether the request from the
Low Shaft Furnace Pig Iron Plant is being
acceded to ; and

(c) whether Gavernment arc aware that
in casc of non-supply of nut coke, the wor-
king of the Low Shaft Furnance Pig Iron
Plant is likely to be adversely affected

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (2) and (b). No
communication  indicating an  increased
demand for nut coke for this Unit has been
received in the Ministry recently.

(c) Yes, Sir.
Diplomatic Relations with Qatar

5806. SHRIP. GANGADEB : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether India and CQatar have
decided to establish relations a! Ambassado-
rial level ; and

(b) if so,
decision 7

the main features of the

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.
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¢) Our Ambassador in Kuwait has
been concurrently accredited as Ambassa-
dor to Qatar. He is expected to present his
credentials shortly. A resident Mission is
also to be established there soon,

Draft Moon Treaty in U.N. General Assembly

5807. SHRIP. GANGADEB :
SHRI SHRIKRISHAN MODI :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state .

(a) whether Soviet Union has proposed
a Draft Moon Treaty in U.N. General
Asscmbly ;

(b) if so, whether India has supported
this move ; and

(c) what arc the India’s views in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir, The Soviet Union presented the dralt
of a Moon Treaty at the 26th Session of the
U.N. General Assembly, The General
Assembly adopted resolution 2779 at
that Session requesting the UN Outer
Space Legal Sub-Committee to consider the
preparation of a treaty concerning the Moon
at its next session as a priority item. Accor-
dingly, the Outer Spice Legal Sub-Committec
has discussed this item at its 11th Session held
in Geneva from April 10 to May 5, 1972

(b) Yes, Sir.

(c) India has welcomed the Soviet
initiative. We are of the wview that the
resources of the Moon must be regarded as
the common heritage of mankind and should
not be subject to appropriation by any party,
whether by occupation or otherwise. The
Moon should not be allowed to become a
source of international conflict. Measures
should be taken to prevent the disruption of
the cxisting balance of its environment by
introducing adverse changes, by contaminating
through the introduction of extra-terntorial
matter or by other means.
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(@) & afafom ¥x—aw foge &
T UF FAX W@ A—aER FT ONF
fawroeha & 1

(7) w& srEeqr 9T K9 A4} 5T )

Reimbursement to States of Financial Assis-
tance to Pcople of Border Arcas

5810, SHRI SUKHDEO PRASAD
VFRMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state the amount reimbursed, State-wise, by
the Government of India for the grant of
financial assistance to the people of border
areas, who were uprooted during the Indo-
Pak war of 1971 ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : The State Governments have been
authorised to incur expenditure for the provi-
sion of rehef and rchabilitation facilitics at the
approved scales to the persons affected by the
recent Indo-Pak hostilities, The expenditure
so incurred is re-imbursable by the Central
Government, For meeting the expenditure
initially the State Governments have been
sanctioned ‘On Account’ advances as under :

(Rs. in lakhs)

Jammu and Kashmir 300
Punjab 7715
Rajasthan 10p
Gujarat 0.06

1175.06

Claims for re-imbursement as and when recei-
ved are to be adjusted against the above
advances,

Delay in doposting E.P.F, S. Tewary
Bechar and Co (B Lid. Jasushedpar

5811. SHRI MD. JAMILURRAHMAN :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(8) whether M/S Tewwry Bechar and
Co. (P) Ltd, Jamshedpur were a chronic
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defaulter under Employees Provident Funds
and payments were made very late ;

(b) whether, penal damages were levied
under Section 14 B of the Employees' Provi-
dent Fund Act, if so, the details of payments
and penal demages levied ;

(c) whether Ex-Regional Provident Fund
Commissioner waived the penal demages ;
and

(d) the present position of realisation of
the same ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : The Provident Fund Authorities have
reported as under :—

(ayand (b). M/s. Tewary Beehar and
Co (P) Limited, Jamshedpur have been regu-
lar in making payment of provident fund dues
except for certain periods, The question of
levying penal damages under Section 14-B of
the Employee’s Provident Funds and Family
Pension Fund Act, 1952 is under conside-
ration,

(c) and (d). Do not arise.

Supply of Wire Roda to Small Scale Units
in Punjab and Delhi

5812, SHRI K. 8. CHAVDA ; Will the
Minister of STEEL AND MINES be pleased
to state :

(a) the total supplivs of wire rods made
to small scale uoits (wire drawing-ferrous) in
the State of Punjab and Delhi during the last
two years ; and

(b) whether the ad-hoc allotment of about
500 tonnes of wire rods has been made by
Government to four small scale units in Pun-
jab during the last two years ; and

(c) if so, the reasons for not alloting the
wire rods to other small scale units in Punjab
and Delhi during that period ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) to (c). The
information is being collected and will be laid
on the Table of the House.
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Use of Indian-made Cars by Indian Missions
Abroad and Forcign Missions in India

5813, SHRIK.S. CHAVDA : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether all the Indian Embassies,
Mission and Government Trade Agents abrods
use foreign cars ;

(b) the name of the Indian Embassies,
Missions and the Government Trade Agents
using indigenous cars ; and

(¢) the names of the foreign Embassies,
Mission in India using cars made in India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Our Missions/Posts at Bangkok,
Colombo, Dacca, Gangtok, Kandy, Kath-
mandu, Mandalay, Rangoon, Thimpu, Vien-
tiane and Zahidan use cars made in India.

(c) Embassy of the US.SR. and Royal
Bhutan Mission.

Distribution of Stainless Stecl to Gujarat
and Maharashtra

5814, SHRI K. S. CHAVYDA ; Will the
Minister of STEEL AND MINES be pleased
to state :

(a) the total quantity of stainless steel
allotted to the manufacturing units and others
in Gujarat and Maharashtra, State wise and
yearwise, during the last three years ;

(b) the total cxports of finished products
of stainless steel from Gujarat and Maha-
rashtra and incentives given to them by
Government ; and

(c) the total demand of stainless steel
from Gujarat and the rcasons for not meeting
it fully by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a). There is no
control or regulation over the distribution of
alloy and special steels including stainless
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steel. The various manufacturing units get
their requirements of stainlesz steel from indi-
genous producers—most important of them
being Alloy Steels Plants, Durgapur—and/for
by imports, Imports are made against Actual
User Import Licences as well as under the
Registered Exporters Policy. Some quantities
were also imported by MMTC in  bulk and
distributed. The Statewise date of supply of
stainless steel is not available.

(b) Regionwise statistics of export of
stainless steel products are not maintaincd,

No cash assistance is allowed for export
of stainless steel pioducts. The cxporters of
such products are allowed replenishment quota
which various from 1 2 1o 1.6 hg. per hy. of
stainless steel product exported, subject to a
maximum of 759, of the FOB value of exports.

(c) The total demand for stainless steel
for Gujarat Steel as intimated by State Govern-
ment is 10,786 tonncs per annum approxi-
mately.

It has not been possible to meet the de-
mand for Stainless Steel to inadequate domes-
tic production and the constraints of foreign
exchange availability,
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Asian Peace Plan

| 5817. SHRI M. S. SIVASAMY :
2 SHRI NIHAR LASKAR :

" Will the Minister of EXTERNAL AFFA-
sibe pleased to state :-

7 (a) whether Indian Missions to the Asian
jitals have been asked to actively pursue the
for Asian peace enunciated by Prime
ister during her visit to Japan and Indo-
esia some years back ; and

"(b) if so, the nature thereof and the
esponse achieved in the matter ?

" THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
SHRI SURENDRA PAL SINGH) : (a) and
b). During the visit to Singapore, Australia,
aland and Malaysia in 1968, our Prime
er broached the idea that an internatio-
agreement signed by the Great Powers and

_*-;'I'. rs involved in the region guaranteeing the
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sovereignty, neutrality and territorial integrity
of the countries in Indo-China could be an
answer to the apprehensions there. There
have been no fresh developments in this res-
pect, though our Missions have been reporting
reactions of the countries concerned. -
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Surplus Employees of Mana and Danda-
karanya Camps

(%)

(¥)

5822, SHRI B.K. DASCHOWDHURY :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to statec :

() whether some employees of Mana
and Dandakaranya Camps have been declared
as surplus ;

(b) ifso, the number of such persons
and the number of employees who are still
retained by the Ministry working in those
camps ; and

(c) the steps taken, if any, by Govern-
ment for re-employment of those surplus
employees ?

VAISAKHA 21, 1894 (SAKA)

Writen Answers 70

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Yes, Sir.

(b) Information is being collected and
will be laid on the Table of the Sabha.

(c) Surplusclass III and class 1V em-
ployees who have rendered a certain minimum
length of continuous service will be eligible
for priority III for seeking alternative em-
ployment through Employment Exchanges.

Proceeding against two Officers of Depart-
ment of Rehabilitation

5823. SHRI B.K. DASCHOWDHURY ;
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state

(a) whether the Vigilance Commission on
the 29th December, 1966 advised initiation of
the proceedings es for a major penalty against
two officers of the Department of Rehabilita-
tion ;

(b) If so. the action taken in this regard ;
and

(c) if not, the reasons therefor 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR); (a) Yes, Sir.

(b) One of these two officers belongs to
the Dandakaranya Project and the other to
the C.P.W.D. Disciplinary proceedings have
since been initiated against the officer of
Dandakaranya Project, while action against
the other officer is being taken by the
C.P.W.D.

(c) Does not arise.

Eaplanation of some Gazetted Officers In
Department of Rebabilitation

5824, SHRIB. K. DASCHOWDHURY ¢
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state ;

(a) whether the Central Vigilance Com-
mission requested the Department of Rehabili-
tation on the 28th May, 1969 to obtan preli-
minary explanations from seven  Gazsited
Officers in respect of irregularities/lapsesjomis-
sions alleged to have been committed by them
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as referred to by the Chief Settlement
missioner’s office ; and-

Com-

(b) if so, whether such explanations were
sent to the Commission, if not, the reasons
therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL.-
KAR) : (a) Yes, Sir.

(b) No, Sir. The explanations arc under
examination,

Wage Board for Construction Workers

5825. SHRI S. M. BANERIJEE : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Construction Workers and
their organisations have demanded appoint-
ment of a Wage Board for a minimum wage
for the workers ;

(b) whether they have forwarded repre-
semtation to the Minister in this regard ; and
(c) if so, action taken by Government ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KAR): (a) and (b). Representations have
been received recently for the revision of the
existing wages of the workers in building and
construction industry,

{c) Necessary action is being taken to
revise the existing wages fixed under the Mini-
mum Wages Act, 1948,

Additional Powers for United Central Trade
Union Organisation

5826. SHRI B. V. NAIK : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state whether the United
Central Trade Union Organisation have
demanded additional powers is respect of main-
tenance of proper industrial relations, if so,
their demands and Government’s reaction
thereto ?

THE MINISTER OF LABOUR AND
"REHABILITATION (SHRI R, K. KHADIL-
“KAR) ¢ Nosuch demand has been received
“by' Government.
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Peace Treaties with Socialist Countries I
|

5827. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state; |

|

(a) whether Government have received {

any officer from any other Socialist country of

the world to make a treaty on the pattrrn of |
Indo-Soviet peace treaty ;

(b) if so, the reaction of Gm'ernment;
thereto ; and

(c) if not, whether Government are think-
ing to make such treaties with other socialist
countries 7?7 |

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS l
(SHRI SURENDRA PAL SINGH) : (a) The
Hon'ble Member presumably refers to any
offer received from other Socialist countries
for a treaty on the pattern of the Indo-Soviet
Treaty of Peace, Friendship and Cooperation.
No such offer has been received.

(b) Does not arise,

(c) No, Sir. Government have no such
proposal under consideration,
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Pattern of work in Regional Offices of Employces
Provident Fuad Organisation

5829. SHRI RAMAVATAR SHASTRI :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(2) whether the major portion of work
undertaken in the Regional Offices of the
Employees Provident Fund are similar to
Banks or on the pattern of accounts oriented
Organisations ;

(b) whether the All India Provident Fund
Staff Federation has demanded revision of
their pay scales to those prevailing in A class
Banks; and

{c) if so, the reaclion of Government
thereto 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
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KAR) : The Employees Provident
Authorities have reported as under ;

Fund

(a) The work of the Employces Provident
Fund Organisation is not similar to that per-
formed in banks However, it is an accounts
oriented organisation,

(b) Yes.

(c) The Board of Trustecs and the Govern-
ment have not found 1t justifiable to accept
the demand.
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Purchase of Supplies for Bangladesh Refugecs

5834. SHRI BHAGIRATH BHANWAR :
Will the Minister of SUPPLY be pleased to
state :

(a) the price and quaatity of various items
arranged for the temporary rehabilitation of

the refugees from Bangladesh like tents, tarpau-
lins, clothing materials and medicines ;

(b) whether the supplies were arranged
from indigenous sources or from abroad and
the main features thereof ;

(c) the value of articles purchased from
small scale sector of industry ; and

(d) the mode of disposal of various items
after the return of refugees ?

THE MINISTER OF SUPPLY (SHRI
D.R. CHAVAN) : (a) and (b). The follow-
ing were purchased by DGS & D from indi-
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genous sources on indenrs from the Department
of Rehabilitation :

o ——— e ———

Qun—t—hy

Item Price
Tents and Tent- 82086 Nos, Rs. 5.67 crores
shouldaries
Jutepaulins 24785 Nos. Rs. 1.26 crores

According to the Department of Rehabilitation,
in addition, tents and tarpaulins. clothing,
blankes, utensils, foodstufl and medicines were
arranged by that Department on Government
account as weil from donations reccived from
voluntary organisations in India and from
Inter-national agencies ;

(c) Tentsof the wvalue of Rs. 5.67 crores
and Jutepaulins of the value of Rs. 1.02 crores
were purchased from the small scale sector by
the DGS & D.

(b} According to the Department of Reha-
bilitation refugees were allowed to take with
them clothings, blankets, and utensils supplied
to them along with certain shelter materials
like tarpaulins, polythene sheets etc. Those who
could not be supplied these items were to be
given these on reaching their destination in
Bangladesh. For this purpose arrangements
were made to transfer such stocks to that
country. In addition, reliel supplies received
from abroad including trucks, jecps, ambulances
blankets, clothes, milk-powder, tents, tarpau-
lins, medicines, utensils, bircuits etc. which
became surplus to our requirements and for
whichr specific request had been reccived from
the Governmont of Bangladesh are being despat-
ched to tbem,

26043 Nos. of tents have been reported to
the Direcrorate General of Supplics and Dis-
posat for disposal,

Purchase Organisations

$835. SHR1 ONKAR LAL BERWA :
Will the Minister of SUPPLY be pleased to
stale @

(a) the number of purchase organisations
functioning at preseat in India and abroad ;

(b) the measures adopted for bringing
coordination among these organisations : and
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(c) the steps taken to develop indigenous
sources of supply for the purchase of essential
items ?

THE MINISTER OF SUPPLY (SHRI D.
R. CHAVYAN) ; (a) The following purchase
organisations are functioning under the Depart-
ment of Supply ;

(i) The Dircctorate General of Supplies
and Disposal at New Delhi, with
Regional Offices at Bombay. Calcutta,
Madrus and Kanpur,

(ii) The India Supply Mission, London.

(iii) The India Supply Mission. Washing-
ton.

As regards purchase organisations func-
tioning under other Ministrics and Depart-
ments of the Government, the relevant infor-
mation is being collected and will be placed on
the table of the House.

(b) Co-ordination batween the purchase
organisations under the Department of Supply
in Delhi, London and Washington is achieved
through a system of screening of indents by
the Directorate General of Supplies and Dus-
posals before they are passed on to the India
Supply Missions abroad for procurement
action, excepting in regard to certain types of
idents and categories of stores which are
exempted from such screening.

(c) The primary responsibility for the
development of indigenous sources of supply
is that of the Ministry of Industrial Develop-
ment. Within the framcwork of owverall Indu-
strial policy, however, it has been the Constant
endeavour of the Central Purchase Organi-
sation under the Department ¢f Supply to
achieve maximum indigenisation of supplies
and to promote smport substitution by assisting
in the cstablishment and development of
indigenous capacily in respect ol stores which
have hitherto been imported.
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Conducting of Aerial Survey in Madhya
Pradesh

5838. KUMARI KAMLA KUMARI:
Will the Minister of STEEL AND MINES
be pleased to refer to the reply given to Un-
starred Question No 2703 on the 13th April,
192 regarding aerial survey for natural re-
sources in Kerala and state the na'ure of
survey which is to be done in Madhya
Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AMD MINES (SHRI
SHAHNAWAZ KHAN) : It is proposed to
cover an area of 12,182 sq, kms in parts of
Jhabua, Harda, Sieemanabad-Sidhi and Malanj-
khand area of Madhya Pradesh by airborne
geophysical survey under the contract signed
by the Government of India with BRGM, a
French Government Organisatioon The pur-
pose of this survey is to locate polential ore
bearing areas, particularly base metal miner-
alisation, in the State by using three types of
scnsors namely, Magnetometric, Electromag-
nelic and spectrometric. The geophysical
observations to be recorded from the aircraft
studied in conjunction with the geological
settings of the area flown, will throw light on
possible zones of sulphide or radio active
mineralisation, which will be checked in detail
by ground surveys.

Supply of Limestone by Private Leasees
to Bokaro Steel Ltd,,

5839. KUMARI KAMLA KUMARI:
Will the Minister of STEEL AND MINES
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be pleased to state the names of private lea-
soes of Limestone (Elex grade) in Bhavanath-
pur of Palamau (Bihar) who are supplying
Limestone to M/s. Bokaro Steel or any other
steel plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : Meither the
Bokaro Steel Plant nor the other integrated steel
plants in public and private sectoss are at pre-
sent getting supplies of limestone  “flux  grade)
from the private leasces of limestone (flux
grade) in Bhavnathpur, District Palamau(Bihar).

Mining Lease for Limestone by Bokaro
Stecl Ltd, in Palamau District

5840, KUMARI KAMLA KUMARI :
Will the Minister of STLFL. AND MINES be
pleased to state :

(a) whether M/s. Bokaro  Steel Lid. has
gol mining leasc for limestone in Palamau
District ; and

(b) il so, the amount invested [or the
same as on date ?

THE MINISTER OF STATE IN THE
MINISTRY OF S1FEL AND  MINES
(SHRI SHAHNAWAZ KHAN): (1) Yuos,
Sir.

A total of Re, 5,15 crores has so
on developing the leased

(b)
far becn spent
deposits

Payment of Bonus to Directors and Officers
of Industrial Groups

584]1. KUMARI KAMLA KUMARI:
Will the Minister of LABOUR AND REIMNA-
BILITATION be plcased to state whether
Payment of Bouns Act prohibits payment of
statutory Bonus to Directors and Ollicers of
Tatas, Birlas, Sahu Jain and Gosnha  Group

of industries drawing more than Rs, 20,000
per annum 7
THE MINISTER OF LABOUR AND

REHABILITATION (SHRI R. K. KHADIL-
KAR): Only s:ch “employees” as are em-
ployed on a salary or wages not cxceeding one
thousand and six hundred rupees per mensem
in any industry to do any skilled or un-skilled
manual, supervisory, managerial, administra-
tive, technical or clerical work, are entitled fo
claim bonus In terms of the payment of Bonus
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Act, 1965. There is, however, no provision
in the Act to debar other employees from
getting & bonus under any other arrangement
outside the Act.

Unsatisfuctory arrangements for rehablli-
tation of Tibetan Refugces in Ladakh

5842, SHRI KUSHOK BAKULA : Will
the Miister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the arrangements relating to
relief and rehabilitation of Tibetan refugees in
Ladakh are not fully satisfactory :

(d) whether the Deputy Commissioner
{Development) is not able to give full attention
to the rehabditation of the sutd Refugees due
to his preoccupation with administrative work ;
and

(¢} whether Government propose to
appomnt any other high ranking officer so that
the work relating to their rehabilitation may be
completed soon 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) :(a) Adequate relief facilities such
as accommoedation, rations, medical service
etc. are provided to the Tibetan refugees who
arc in camp at Leh. A scheme for the reset-
tiement of these Tibetan refugee famulies on
land near Leh was sanctioned in Tune 1971,
and is being implemented.

{b) The schemc is being implemented
through the Government of Jammu and Kash-
mir. An Assistant Commissioncr has been
posted by the State Government for the imple-
mentation of the scheme under the owerall
supervision of the Deputy Commissioner,
(Development), Leh.

(c) There is no proposal,

E.P.¥. in Jamalpur Railway Workshop

5843, SHRI MD. JAMILURRAHMAN :
Will the Minister of LABOUR AND REHA-
BILITALION be pleased to state :

(a) whether the Jamalpur Railway Work-
shop has been covered under the Employees®
Provident Funds Act, 1952 like other Work-
shops of the Railways all over the country, il
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30, the number of employees and subscribers
for the last six months and whether inspection
charges have been paid by the said Work-
shops ;

(b) the other workshops of the Railways
that have been covered all over India with
their names, date of coverage under Employees,
Provident Funds Act, 1952 and payment of
inspection charges, month-wise, from the date
of coverages ; and

(c) whether Railways have not been co-
operating in implementation of Employees’
Provident Funds' Act, 1952, if so, whether
the matier has been taken up at the highest
level 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KER) : (a) and (b). The information is be-
ing collected and it will be laid on the Table
of the Sabha in due course.

(c) Some complaints were received from
the Provident Fund authorities. The question
of compliance with the provisions of the Em-
ployees Provident Funds and Family Pension
Fund Act, 1952 by the establishments of 1he
Ministry of Railways has been taken upa
high level with that Ministry who have also
issued suitable instructions to the concerned
authorities,

Gun Factories In Jail compound in Monghyr
covered under E.P.F, Scheme

5844. SHRIMD JAMILURRAHMAN ,
Wil the Minister of LABOUR AND REHA-
BILITATION be pleased to refer to the reply
given to Unstarred Question No. 2625 on tke
20d December, 1971, regarding Gun factories
in jail compound in Monghyr covered under
E.P.F. Scheme and state :

(a) whether the compliance position is
very bad, almost nil, as no proper inspection
has been carried out by higher officers and no
persuasion has been made by the Regional
Commissioner or Assistant Commissioner so
far ;

(bY the campliance secured, for example,
pumber of total subscribers and payments of
coatribution and Administrative charges esta-
blishment-wise ;
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(c) the reasons why no visit has been
made by the Regional Commissioner or Assis-
tant Commissioner so far despite the very
dissatisfactory compliance position in all the
gun factories ; and

(d) the action proposed against all the
erring officials in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) to (d). The reguistc informa-
tion is being collected, It will be laid on the
Table of the Sabla in due course,

fagie & it fet o arg @t o

5845 a1 fvar @WwO : T oWw
S\ qAat® w4 ag qard A gar #4 fe

() 7ar ammz &1 vnA &f-gwr-
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91 fas & @ g1 At & M wwge
FAIMIF U ;

(=) afegi,drew fasli & w2 g
¥ g7 Freo &4t §; AR
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oW i qrate a@at (st s %
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H.E.C. equipments for Bokaro Stecl Plant

4846. SHRI HARI KISHORE SINGH ;
Will the Minister of STEEL AND MINES be
pleased to state :

(@) whether due to the delay in supply
of mechanical equipments by the Heavy Engi-
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neering Corporation, Ranchi, the progress of
the first stage of Bokaro Steel Ltd., has been

hamepred ;

(b) if so, the factors responsible for this
at the Heavy Engineering Corporation level ;
and

(c) the steps taken by Government to
rectify them ?

TIIE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) Shortfalls in
the supply of mechanical eguipments according
to the phased delivery schedule is one of factors
which has hampered the progress of construc-
tion of the first stage of Bokaro Steel Plant.

(b) The main factors responsible for
delay in the supplies of equipment from the
Heavy Engineering Corporation were industrial
unrest, slow delivery of components from sub-
contractors from shortage of strategic matcrials
such as steel plates of killed quality, inade-
quate build-up of productivity levels, organi-
sational shortcomings and intial technological
and production difficultics in rcspect of certain
sophisticated equipment items of which were
being manufactured in the country for the first
time.

(c) Some of the orders of Heavy Engi-
necring Corporation have been off-loaded on
other manufactures, import of certain com-
pleting components have been arranged, a Task
Force has been set up in the Ministry to
review the performance of HEC at regular in-
tervals and frequent review meetings are held
by the Ministry with Bokaro Steel Limited
and Heavy Engineering Corporation to help
in overcoming the difficulties As a rewult
considerable improvement has already taken
place in the flow of supplies to Bokaro.

Construction Organisation of Bhilai Steel
Plant

5847, SHRI JYOTIRMOY BOSU : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) when the construction organisation
in the Bhilai Stee] Plant of Hindustan Stcel
Limited was set up ;

(b) the number of Engineers, Technical
Assistants, Supervisory and work-charged per-
sons working in this organisation ;
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(c) whether Government have mnow deci-
ded to decimate this organisation and if so,
the reasons therefor ; and

(d) whether all the employees of this

osganisation would be serving afresh with

_ chance of permanency in the Hindustan Steel
Construction Limited ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) The Construc-
tion Organisation of Bhilai Steel Plant was
set up in 1956 ;

(b) As on 8,5.1972, there were 293 Engi-
neers, 60 Technical Assistants, 692 Super-
viosry Staff and 5452 Work-charged employees
working in this Organisation.

(c) Since work connected with the expan-
sion programmes of Bhilai Steel Plant has been
entrusted to Hindustan Steel-Works Construc-
tion Limited the construction staff of Bhilai
Steel Plant has become surplus.

(d) A circular has been issued by the
Plant management to the workers explaining
to them the terms and conditions of the
Hindustan Steelworks Construction Limited.
Those who wish to serve in Hindustan Steel-
works Construction Limited will have to tender
voluntary resignation, takc advantage of that
scheme and join afresh in Hindustan Steel-
works Construction Limited on their terms and
conditions,

Assistance given to Foreign Countrles

5848. SHRI S. D SOMASUNDARAM :
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state : .

(a) the names of countries which have
received assistance from India deoring 1971-72
under the ITEC programme ; and

(b) the assistance recelwed by each
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (s) The
following countries received assistance under
the ITEC programme in 1971-72 :

Afghanistan, Angola, Arab Republic of
Egypt, Cambodia, Cyprus, Ethiopia, Fiji,

-
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Ghana, Guyana, Indonesia, Iran, Iraq,
Laos, Malaysia, Maldives, Mauritius,
Morocco, PDRY, Scnegal, Somalia, Sudan,
Upper Volta,

(b) The details of assistance received by
each country are given in the statements laid
on the Table of the House. [Placed in
Library. See No. LT—2009/72].

Price of Coal in Delhi

5850, SHRI IYOTIRMOY BOSU : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether his attention has been drawn
to a news item appearing in ‘*Hindustan
Standard™ (Calcutta) dated the 25th April,
1972 under the caption “Racket to blame for
high price of coal in Delhi’ ; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) Yes, Sir.

(b) It is not correct that coal is selling
at more than Rs. 200 per tonne in Delhi. The
selling price of steam and slack coal has been
fixed in Delhi under the Defence of India
Rules. The maximum wbolesale price of steam
coal in Delhi is Rs. 100 per tonne and that of
steam coal is Rs. 11 per quintal, The maxi-
mum retail price of steam coal is Rs. 14.50
per quintal inclusive of sales tax, There are
some reports of shortage and sale at high
prices of coal in northern States due to the
shortage of wagons. Every effort is being
made by Railways to improve wagon availabi-
m)’.

Centralised Agency for Procorement and
Distribution of Paper

5851, SHRI M. RAJANGAM : Wil
the Minister of SUPPLY be pleased to state :

(8) whether Government have under
consideration any scheme of setting upa
Centratised agency to procure paper in butk
and'distribute it to the various indentors ;
and

" (b) if so, the salient features thereof ?
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THE MINISTER OF SUPPLY (SHRI
D. R. CHAVAN) : (a) and (b). Under the
present arrangement, Dircctorate General of
Supplies and Disposals conclude rate contract
with the paper industry and allocate quanti-
ties in favour of the State Governments,
Railways and the Government of India
Stationery offices. While State Governments
and the Railways obtain their requirements
direct from the mills, Government of India's
requirements are obtained through the Govern-
ment of India Stationery Office, The guestion
whether the present system can be further
centralised will be given due consideration on
the basis of the recommendations of the Public
Accounts Committee made in their Thirty
eighth Report (Fifth Lok Szbha).

Employces' Provident Fund deductions from
Rubber Board Finployecs

5853, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of LABOUR
AND REHABILITATION be pleasced to
state :

(a) whether the amount of Provident
Fund subscription is deducted from the
salaries of the employccs working in the
Rubber Board ; and

(b) if so, the total amount collected in
this regard up-to-date ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KAR) : The Provident Fund Authorities have
reported as under :

(a) The Rubber Board is not yet covered
under the provisions of the Employees'
Provident Funds and Family Pension Fund
Act, 1952,

(b) Docs not arise.

Family Pension Scheme In Textile
Mills in Kerala

5854. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of LABOUR
AND REHABILITATION be pleased to stae :

(a) the numher of workers in textile
mills in the State of Kerala who have accepted
the family pension Scheme upto the 3ist
October, 1971 and the total number of workers
working in the textile mills in Kerah ;
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(b) whether labourers have shown no
interest in the said scheme ; and

(c) if so, the aclion being taken by
Government to popularise it ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) The Provident Fund Authorities
have intimated that as on 31.10.1971, of the
0.24 lakh provident fund members in textile
mills in Kerala, 0.02 lakh members had joined
the Employees’ Family Pension Scheme, 1971,

{b) and (c). The response to the Scheme
has not been as encouraging as expecied. It
is proposed to allow the Scheme to operate
for some time before a proper evaluation is
made.

Survey of Minerals in Mountains of Kersla

5855. SHRIMATI BHARGAVI THAN-
KAPPAN : Will thc Minister of STEEL AND
MINES be pleased to state :

(a) whether there are possibilities of
various minerals being found on the mountains
of the State of Kerala ;

(b) if so, whether Government would
conduct any survey in this regard ; and

{c) if so, by what time ?
THE MINISTER OF STATE IN THE

MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) Yes, Sir.

(b) As a result of survey already conduc-
ted by the Geological Survey of India,
deposits of iron ore, bauxite, limestone and
graphite and occurrences of mica, chrysoberyl
and gold have been located in hilly areas of
Kerala, Geological map of Kerala has also
been published. Present Geological Survey
of India’s field programme (1971-72) includes
geological mapping in Cannanore, Kozhikode,
Kottayam, Ernakulam, Allapey, Quilon and
Trivandrum districts and assessment of bauxite
in Cannanore, Calicut, Trichur and Trivand-
rum districts, limestone in Palghat district,
iron ore in Kozhikode district and mica and
chrysoberyl in Quilon and Trivandrum
districts,
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(c) First phase of thz ten year (1969-79)
Plan of Goological Survey of India, which is
in progress, includes systematic mapping and
regional mineral assessment of iron ore,
bauxite, graphite, mica, chrysoberyl and
limestone.  Subsequent work will depend
upon results obtained,

Unions in Cashew, Coir und Ilandleom
Industries in Kerala

5856. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of LABOUR
AND RLUABILIIAIION be pleased to
state :

(a) the number of Labour Unions wor-
king in all the cashew, coir and handloom
industries in the Slate of Kerala ;

(b) the names of the Labour Uniors
with the largest number of membership
amongst them ; and

(¢) whetherall are recognised, and if
not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) to (c). The subject matter of
this question falls within the State sphere.

Application of Bonus Formula in
Industries in Kerala

5857, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether the declared bonus formula
has been made applicable in the State of
Kerala ; and

(b) whether it has been made applicable
to all the industries also ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KAR) : (a) and (b). Apparently the question
refers to the ag¢d hoc formula evolved at
Bombay in September, 1971, for the payment
of graded advances in certain cases over the
minimum bonus due under the Payment of
Bonus Act, 1965. The formula has no
statutory force. It is mot known whether
it has been adopted by all ndustries in
Kerala.
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Memorandum from Andhra Pr.desh Mica
Labour Union, Gudur

5858. SHRI Y. ESWARA REDDY :
Will the Munister of STEEL AND MINES be
pleased to refer to the reply given to Unstar-
red Question No. 4165 on the 27th April,
1972 regarding memorandum from Andhra
Pradesh Mica Labour Union, Gudur and
State the action taken or proposed to be
taken regarding the demands mentioned in
the memorandum of the Union ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ KHAN) :
The demands contained in the Mcmorandum
of the Union arc stll under the consideration
of the Government.

Allotment of Plots in RPDP Col.ny, Kalkaji,
New Delhi in 1iew of Disputed Plots

5859. SHRI B K. DASCHOWDHURY :
Will the Minister of LABOUR AND REHA-
BILITATION te pleased 10 state :

(a) whether 24 applicants were allotted
231 83. yards plots in the EPDP Colony,
Kalkaji, New Delhi in 1971 in liew of plots
which were either under encroachment or
litigation ;

(b) if not, whether separate Press Notes
other than those of 4th Januaty, 1966 and
13th August, 1967 were issued inviting appli-
cations ; and

(c) if no Press Notes were issued after
August, 1967, the circumstances under which
allotments of ihesc 24 plots were made 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) No allotment of plcts included
in the 233 Square Yards category was made
in lieu of plots which were under encroachment
or litigation, The reference is presumably to
the allotment of 24 plots of the 233 Square
Yards category as a result of the draw of lots
on 25 9.1971. This allotment covcred persons
who had applied in response to the two press
potes but in whose cases clarification of
doubts, production of supporting documents
and scrutiny had not been completed when
Jots were drawn on 21.9.1969. This included
certain members of the Defence Forces in
whose cases the last date for submission of
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application was relaxed and the condition of
residence in Delhi was waived. [In this
connection attention is invited to answer to
Unstarred Question No., 1554 given on
30.3.1972

(b) and (c). Do not arise.
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12 hrs,
CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REPORTED WARNING BY BHAKRA
MANAGEMENT BOARD 1O
DPISCONTINUE POWER
supPLY To DESU
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Power supply from 94
Bhuakra to DESU (CA)
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afz  wrEE faad @1 W §T AT
A fasey vt gasr fawell ¥ @ WY
gar g grea A wr feafs @l =)
AU TAHT A1Y AT ARK FAT FHS § |
ar & syear wrgar § s g e ol ¥
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w8 Ia fog 1y 717 § sea s W@ E ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K L. RAO) : The
information required by the hon Member has
becn given in the answer. The claim is to
the extent of about Rs 65 crores; B.M.B.
say that they are entitled to get about Rs 65
crores from DESU and that is that they have
asked for and it has not been hanging on for
years, Thus information has been brought to
our notice only a fortnight back and we have
becn ashed to arbitrate between these two and
that will be done. There is no question of
any crisis, No power will be cut off to  Delhi
from Bhakra, That is alvo given in the answer.

=t geawr woEw T faeeh -
faqe 77 & FT7 WY 3 FOT v fgeey
T deqT F7 gET g A fr sy eAard
& g dar fzmomr s A% fom wHY o
¥ g8 77 #7101 05 N @R A7 Faavr
ar f5 faedt a7 & 9937 gow@a ¥ §,
qurdY freY @ g9, 7t fed § g9 @in
FwETQ T1=fadl @ §8, 79 @57 1 90T
@ & 30 317 a1 9ma 77 7 # W
I wAL A A AT F FEY Qqr4T |

DR. K. L RAO : That is a separate
question, Sir This question r ldtes lo  dlleged
arrears of piynicnt due by the DESU to the
Bhakra Munagement Board.  The hon. Mem-
ber is askinz about the New Delhi Municipal
Committee vorg. 8 the DLSU. The NDMC
has not reporied to us that any amount is
due to them by the DESU. If the respective
Commiitec writes to us, then we will take 1t

up.

=t g T (9r7) qiqe]
AAZ7, WA FAAHT A1 7 A5 eqww
A F ag oz Afer a9 w1 fagr g v @t
AEA 7 FUT 6 F1T 5 FA Fo FT YA
agf grm oA ard ® fawar Ad WA
feeelt #Y fawst qoard = 3% 1 g
wd %g 73 & 5 41 mifzat 15 27 923
gart g @t &Y sty afader HEr H
FIN FAT WA@Y § AT FAST AT A0E
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g1 & s wigar g FF owar @o £o
THe Fo AT wraer Awdz NF, @ A
aifedY 3 arawr @ s foar §
FigwT Y Frofr gAr Ay wreRe g A
A gz argfer gmm, a1 Adf ) 9w IFA
ag=r gt fear ar dam eEffed
ANE ¥ 97 gAArY ¥ ag wrae A4 §, A
St ZRCF agrar mar §—2.75 44 ¥ S &
T 325 97 ¥ 6 G ¥ fgara @, &) fesoY
F1 o Fo THo To *ﬂ'\'ﬁ"{ﬂ & faar o
2 a B TIT ag w9ar AW ar
IRA AT TR { gAEr gea w3 fear
&7 stz o %7 fogr & &Y g 99 @R
FPA3q 3o W 31§ AwaA g fw
feeeit &1 faady #as faerfaar & fon
TIN G AT 2 | UG F F72 AN BN
wz? oAl A qAY AAr wgh § I faselt
& 741 wzew fpar o ? a4ife wEE @
gt Fq ey 2 vafeu gw A ax
faare frar arg

MR, SPLAKLR * The question is about
arrears.

DR.K.L.RAO: [ can tell the hon.
Member that no notice has been scrved by
the Bhakra Management Board. That has
been made cicat in the answer. The Bhakra
Munagement Board passed a resolution that
they want to serve & notice. But at the same
time, they passed another resolution saying
that the Ministry of Irrigation and Power
should be approached to settle the issue.

I can tell the hon. Mcmber that accor-
ding to the Act on the subject, the Govern-
ment of India has got complete powers to
direct and to see that no such cutting off can
be done. There ware such disputes in the
past also and it was ncver done There is
no reason why we shall anticipate any diffi-
culty. This matter has been brought to our
notice only 15 day» back and we will go into
it. It any case, the question of cutting the
power supply to Delhi does not arise and
the Government of India will sce to it that
such a thing does not happen,

SHRI VIKRAM MAHAIJAN (Kaogra) :
The first resolution of the Bhakra Manage-
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ment Board giving the warning that if they
are not paid the arrears, the electricity supply
would be cut off is a glaring instance and it
is a pattern which bureaucracy has developed
towards the common man. Imagine, Sir, if
this resolution has been put into practice,
what would have happened ?  Industries
would have stopped. There would have besn
unemployment and they havs chosen the
worst part of the year to pass this resolution.
The hottest months—May and June --they
have chosen to give this threat that ‘We will
cut off the supply.’ This is not a solilary
instance of callou-ness on their part. They
have bxen following this pattern repeatedly.
Since last 20 years they have not even 1eha-
bilitated the oustees from Bakia Dam. In
regard to the Pong Dam, for one lakh oustces
they gave assurance that they would be
rehabilitated. I am giving the pattern. I
am showing this is the pattern which deserves
to be condemned by this House.  They
assurcd in this House that they would be
rehabilitated and compensation would be given.
But in fact, while such an assurancc was
given, their houses were flooded with
water ; thiy is cxactly the pattern which
they have developed. The  programme
of our party is that clectricity and
water would be given to every hooscholder,
but the policy of the bureaucracy is like the
millstone around the neck of the Piime Minis-
ter, their policy is to cut off the supply. The
Prime Minister wants more industries, more
employment, but the policy of the burcaucracy
is just the reverse,

MR. SPEAKER You arc a lawyer
coming from a distinguished family of lawyers.
You should be relevant.

SHR1 VIKRAM MAHAJAN : 1 am
giving instances.

MR. SPEAKER : It should he related to
the Calling Attention matter,

SHRI VIKRAM MAHAIJAN : The Minis-
ter said that no notice has been given. It is
a very subtle distinction which he has tiied
to make He has said, a resolution was
passed, but no notice was given. This isa
distinction without any weight, I should say
It is published in every newspaper. It says:
“The Bhakra Management Board has warncd
Delhi Elestric Undertaking that if they do
not pay the arrears supply will be disconti-
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nued.” This has come out in every paper.
Either it is true or it is not true. This has ap-
peared in ‘ Hindustan Times', in *‘Siatesman’
etc, If they are spreading rumours, are you
going to take action against the newspapers 7
What action do you intend to take if they
are spreading rumours ? It is my gquestion
number one. Secondly, will you take action
against those officers who did pass the
resolution, stating, they will cut off water
supply and all that. It is a mess which is
going on 1n your Ministry and in this Board.
Will you appoint a Parliamentary Committee
1o go into this matter 7 1 want correct and
accurate answers. If you cannot follow my
questions, 1 will repeat them if you like. 1
will say, it will be my pleasure to repeat them
again so that you can answer it...

DR. K. L. RAO : Not necessary. Asa
lawyer he should know about the relevancy
because what he says is out of the relevancy
of the subject and he always brings in the
Pong oustees and all that. That has nothing
to do with this scheme. That is being settled
separately, Here the question is a simple
question, and that is, whether Bhakra Manage-
ment Board has served a notice on the
DESU or not It is a perlectly simple ques-
tion and in the =tatement I have given the
teply that no such notice has been given.
Passing resolution does not mean serving a
notice, A distinguished lawyer must know
that because passing a resolution does not
mean serving a notice.  Serving a notice has
got a different procedure. The Bhakra
Contro} Board was within its rights and there
is nothing wrong about it, He said about
mess and so on ; I don't understand where
the question of mess comes in the Ministry
of Irrigation at all. 1 have already said that
the Government of India has got power to
say that no power will be cut off The
answer is specific and clear. He always brings
in the Pong Dam and Pong oustees ; that has
nothing to do with this subject. In regard
to Ukai project also one lakh of people were
rehahilitated and compensated for amounts
Jess than Rs 5 crores and in this case we were
spending more than Rs. <8 crores. It is a
separate question and if the hon. Member
gives a separate notice, we can answer about
that. But, what 1 wish to submit is that it
should be relevant to the question,

So far as the ne'vspapers are concerned.
naturally they will try to get some informatiop
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and when they get it they publish it. Why
should we prosecute these newspapers for
that ?

SHRI P. K. DEO (Kalahandi) : Shri
Vikram Chand Mahajan wants some litigation.

DR. K. L. RAO : There iy absolutcly
nothing wrong in their publishing it. In fact,
they have done a good duty by bringing this
dispute to the notice of all. 1 am thankful
to Shri Hukam Chand Kachwai for bringing
out this point, so that 1 could makec the
position clear. [ want to make it clear once
again that when there are two organrisations,
definitely there must be differences of opinion
over the rate, the amount of power to be
supplied and so on, and there is nothing
wrong with that. The whole procedure is
completely logical, and there is nothing for
me to take particular notice of in this, exept
this, namely that once again, [ would assure
the House that Delhi power will not be cut
off.

st guds garw auf (79r21) : Aemen
wgrg,HaY WA A §F A1d Y FAFA Y
ez #Y 5 wi@sr qawdz @1¥  fawer
wrzx &1 2 Afzr wdf fon 2, Sfeaaz
ez fpar & e wrar dawrdz A1 771 6.5
FAT Fo AIFT | IEIA §F 410 F1 WL 7Y
fiv fF ag a9 Tw@T & § T At
ufwed o8 @ 7€ J@i TF gw A
® Fasrd 2, @R ogm ® TAE
var § f& swAd ¥ garfas WA
A gy AT TN ¥ qram § faarg
g faad maw feelt edfies 27 wvee-
Hfen de wigT dqgiz AEF AT F
mara & fAug [ & aw fF e
faqa werm d&=A N FT ¥ @WEAF

ganfaw sear 37 § |

# angat g fe et adew @ A
gz &7 fEAi v e TN war 2 F
waeg ¥ faarz § SUFT g9 FIF T @A
faeer qaf gar 7 w7t W@ ¥ ez fea
fis Atfeg adf & 7€ 3feT wraw FATH:
N ¥ gweq e foar ar § f5 awar
ufe ®1 wrarm aff gm @ sk &
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o T Y g | W A s fE aE
stufm ot Y w@ ) wh oA ez g
f& stz oz ufr g=r A &t &) fawah
g2 § Fmd | giIAAT w@ vERw &
#7417 WY 3z 7EY WY, 79 aF g0 ufiw
&1 qAAE J4Y gy Fwar )

fem Y ¥ wez7 dtq avz & faa o quard
gAY & aite AT fafirdi & 7gr 9T nEAd)
aAt B gey weadt wrwvn 1z dfE
nziar fafasg qee ¥ vz &) fafesa 3
A G TIXF T 0F AT F 919 9ANT
# otz g w1 & gAT 4 wfewr AN

# a=lt wger § S Awar g e
o1 gz fardY ¥ FAa=) ave1f 575 & fou
fra avg @ 7gr 77 feei) ZiNE ®1e-
arwa & 3 avg ¥ fama agla #e-
T IRT FT X ITANIAAT F OF 2T
¥ @t qedt g7 F faad gomrd 57
fawr7 @ 21 59 & Arg-11a § ag ST
Tigar g 7 owiw e fawA swm
weqr AT WTg T gavg A€ & @i ¥ W)
famz 9@ 2@ @ vifw Y WA & wvw
¥ sawr ¥4 a5 favz s 3J] &1 faE
W@ g’

DR. K. L RAO: I did not know that
the hon. Member would be interested in having
the break-up of this sum of Rs. 6.5 crores.
The claim has arisen on account of three
points. The first is about the quantum of
power. The Bhakra Management Board
thinks that it is 60 MW while the DESU
thinks that it should be 80 MW. The sccond
one is aboul the rate. The Bhakra Manage-
ment Board says that it should be 793 p
Thile the DESU says that it should be 43 p
per umt. The third is about the the date.
The Bhakra Management Board says that it
should be 10th December, 1968 whereas the
DESU says that it should be 1st April, 1970,
These are the various points on which there
is difference and that is how the money has
come to about Rs. 6.5 crores. All these
points will be gone into by the Ministry of
Irrigation and Power ; as I have stated, the
case was sent to them only about a fortnight
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back, and it will take some time to verify
the facts and then the necessary things will
be done.

oY gudw 5w Wi FF FEORm
TR & A F qRBT AT | FRAWT  FATFT
! war fawet & a fagma

a3

argfa &< w1 1 o fawe md 3 ?

DR. K. L RAO: In icgard to DESU
reorganisation, proposals arc under way, but
it has not been decided as to what final shape
it will take.

SHR1 HARI KISHORE SINGH (Puptii) :
When news appearcd in the papers that the
Bhakra Nangal Board has given notice to
DESU to cut ofl electricity, we were quite
sure that the Ceniral Government would not
permit it We are glad to have this assurance
from the Minister that power will not be cul
off But it definitely speaks ill of the
administration that onc public undcrtaking
should be quarrelling with another for reali-
sation of dues It is not only a question betwe-
en these two departments, but between many
other departments, we hear of such differences
being aired in public. For example, we hear
that the telephone department cut off the tele-
phone connection of another department
because of accumulation of dues ; this kind of
thing puts both the public and the government
machinery to great inconvenicnce. Are
Government going to devise a machinery for
solving such problems so that in future such
public airing of such difference does not take
place, and if there is a problem, it is automa-
tically referred to a board which will resolve
it by due process and therc is no public fuss
over it 7

Secondly, what would be the effect of the
removal of disparity in power supply rates in
various parts of Dethi 7 If the Minister has
not the information with him ready at hand,
could he give it to us later 7

Thirdly, are there cases of this nature in
other parts of the country whcre one public
undertaking owes dues to another ? Also,
are Government contemplating constitution of
suitable machinery to resolve such problems ?

DR. K. L. RAO : There is no necessity
to constitute & special machinery to dealing
with such cases. There is sufficient provision
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in the Act for the purpose. Government have
enough powers under the Act. The Bhakra
Management Board will deal with it in terms
of the Act. There is no necessity to create
a special machinery,

As to the question whether there are
similar differences in other parts of the
country, there are bound to be. Every State
Electricity Board supplying power has a claim
on certain agencies. The Government of India
have given a direction as to how these rates
must be calculated and so on. In spite of
that, there is always difference arising. For
cxample, between MP and Orissa, there is a
diffcrence about the rates to be charged for
the Hirakud power. 1 am trying to de my
best with the Chief Ministers of both States,
These are settled amicably without creating
difficulty by way of cutting off power and
S0 on.

As for the question of uniformity of rates
all over Delhi, we have not tahen up that
subject because there are two agencies here,
the NDMC and DESU. One or two hon.
members have mentioned this to me 1 will
take it up and see whether any kind of
readjustment is required.

12 24 brs.
QUESTION OF PRIVILEGE

EXPLANATION FROM EDITOR OF THE
Financial Express, BOMBAY

MR. SPEAKER : Shri N K. Sanghi,
M P, in his letter dated the 2nd April, 1972,
had complained to me that the Financial
Express, Bombay, in its issus dated the 1st
April, 1972, had published two news items
attributing them to the “Financial Express
Bureau,” although they were based on the
mformation contained in answers fo certain
questions in the Housc. Shri Sanghi had
contended that the said newspaper should
have made a reference to the relevant Lok
Sabha proceedings as the source of those news
items.

The Editor of the Financial Express.
Bombay, who was asked, under my directioh,
to state what he had to say in the matter, has
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in his reply, stated inter alig as follows : —

““We admit that the said news items were
based on the written replies to questions
raised in Parliament. Since we were not
reporting the supplementaries or the dis-
cussion on the question, we did not think
it necessary to bring in the forum of
Parliament. On many occasions, we
supplement the written replies with infor-
mation collected from other sources...

Whenever  the  Fimancial  Express
reports discussions or supplementaries to
questions we make it a point to identfy the
source, namely, Parliament. 1 would like to
assure you that it is far from our intention
tobelittle the importance' of Parliament...

The Financial Express has no
intention of committing any brcach of
privilege of Parliament."

1 would only say that it would have been
better if, in this case, the newspaper had also
given a reference to the relcvant proceedings
of Lok Sabha instead of claiming 1t as emana-
ting from its own Bureau. [ hope that the
Press will take note of it. The matter is now
closed,

SHRI N. K. SANGHI (Jalore) : Sir, give
me a chance to say something.

MR. SPEAKER : No observations please.

12.27 brs,
RE : CALL ATTENTION NOTICE

SHRI S. M. BANERJEE (Kanpur) : Sir,
1 want to make a very small submission. You
are aware that we have also (abled a Calling
Attention notice regarding the provident fund
of the employees from throughout the
country, —

MR. SPEAKER : I told you that it was
referred to in the Business Advisory Committee
and there is some note from Shri Vajpayee
also,

SHRI S. M. BANERJEE : This was not
there. Sir, the employees have come here
‘because whatever representation was given has
boen thrown overboard; they have not been
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accepted by the Government, The employees
are staging a dharna before the house of Shri
Khadilkar and the Shram Shakti Bhavan. Mr.
Swami and myself who are the Presidents of
the concerned;zonal committees were in contact
with the Labour Minister. We would request the
Labour Minister to make a statement, because
nothing has been done so far. The Labour
Minister says that the Finance Ministry does
not agree to anything. The organisation of
the Cmployecs Provident Fund Commissioner
is an autonomous one, and the money is not
paid out of the Consolidated Fund of India.
The prestige of the Government comes in the
way.

ot wew fagrt awmdy (vnfegw) -
o A, wfasz wT HETIoM i
Y S FIT FTIF @ ATV weEA v
9z 9l aF a7 Af g &) 9gw WAl
T 91 3z gAY 3 e ¥ ardy e
AFA L | 7T IIHFT RIA MG a8 AN
a% a7 TEN gAT 1 3A% ¥ adew Fa
H Y dmar g gard ) Fuwor TR
g1 % agar g fr g g4t Ia8Y feafa ot
FEM TS | 7 72T A fawma F I
FAF g F 97 F1E g ¥ g SfEm
A BAAT & | HAT qZ AGAT AT 7S AEA
At a3¥ ¥ gawr §t mfww gar qgar

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : The prople come herc and represent
things to us. It is our duty to bring them
before the House, so that those people might
know what the attitude of Government is.

oft wito dwevanit (fafede) @ wifade
3 gy ) $¥uq wr FNEr QN
# Bfana ¥ A ag owwar § e oew
F 47 § Saar gar § 1 A arH R
& #gr g 5 ow 31T o g war fear g
afeT madde fome sz @ &

Heuw WEAT : g T A S 43§
IAFT qgt Ja A wifgy

SHRI 8. M, BANERJEE : The Deputy
Minister of Labour is here.
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sft ofto dwreanlt : HaT SR R
YT §1 UF ave WyQ O § 3@
MmEFEIXE

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI BAL GOVIND VERMA):
I will convey the feelings of the hon. Members
to the Minister. (Interruption)

SEVERAL HON. MEMBERS rose.

SHRI S.B. GIRI (Warangal) Shri
Khadilkar is in agreement with the decision of
the Board, but unfortunately, the Ministry of
Finance is not agreeing. (/nterruption)

SHRI S. M, BANERIJEE :
your guidance ?

May I seck

MR. SPEAKER : Order please. It will be
conveyed to the Minister, for making 2
statement,

SHRI 5. M. BANERIEE : The hon.
Minister himself is in charge of the Labour
portfolio, He knows the problem.

MR. SPEAKER : He did not mean any-
thing ill ; that was a way of expression.

SHRI JYOTIRMOY BOSU : How can
we allow them to make a mess of everything
that they do ?

MR. SPEAKER : I think the Labour
Minister should make a statement on that,
pot the Deputy Minister, but the Labour
Minister himself before whose house they are
sitting.

SHRI BALGOVIND VERMA : That is
why I said that I shall convey the feclings of
the House to the Minister... (/nterruptions).

MR. SPEAKER : You are doing it again.
I shall convey it myself ; not the feclings, but
that he should come out with a statement.

SHRI BALGOVIND VERMA : Thatis
what 1 mean.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
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Family Planning)
TRANSPORT (SHRI RAJ BAHADUR):
We shall convey it to the Labour Minister.
I think the hon. Members will also bear with
us ; let us fully analyse the siluation and then
come with a considered statement,

it #ito Fxzeamt : Hav fafeT A1
ot FT ¥ 2, Hfea feaiw Mt & oh
78 fear 31

o} TAEATT AwEEr (9EAT) : 2rsd IE
ey I ° Far wfzmi & 7 qadne sgat
qA I

MR. SPEAKER : I am not going to allow
anything moie to be said on this,

12.33 hrs.
PAPER [.AID ON THE TABLE

ANNUAL REpORT OF THE Ci NTRAL
BOARD FOR WORKERS'
EDUCATION

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHR1 BAI GOVIND YERMA) : 1
beg to lay on the Table a copy of the Annual
Report (Hindi and English wversions) of the
Central Board for Workers' Education for the
year 1970-71. [Placed in Library. See No.
LT-2004,72]

12.34 hrs,
*DEMANDS FOR GRANTS,
1972-713—Contd.

MINISTRY OF HEALTH AND FAMILY
PLANNING—Contd.

MR. SPEAKER : The time allotted for
the ncxt item —discussion on the demands of
the Ministry of Health and Family Planning—
was three hours of which we have taken an
hour and five minutes ; an hour and 55
minutes remain, About half an hour is needed
by the Minister for reply, 1 think 1 would
call him at about quarter to two. Till then we
can have the discussion.

*Moved with the recommendation of the President.
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Shri S N. Swngh - absent. Shri Y. S.
Mahajan —ab~ent . (Jaferruption:) It was
the Congress Party’s turn © Mre  Singh stood
up and the House adjourncd. Shrimatl
Baneijec— absent Shri Parashar.

PROF, NARAIN CHAND PARASHAR
(Hamirpur) : Sir, I rise to support the
Demands of the Ministry of Health and Fanuly
Planning. ‘The overa!l imp-ession one githers
by reading this 1eport is that in the 54 pag:s
devoted to the Depirimzal of Hailh, a sket-
chy picture has hzen  presented of the mulu-
farious activities carried on by the Ministry of
Health To my mind, chronc shortage haunts
every hospital 1n every distriet and every State
of the Union. There is shortage of  dactors,
shortage of madicines, shortage of ho-spitals,
primary heal'h centres, dispensaries elc What
is worse 1s that these things  especially medi-
cines, are not available 1na pure form.
Yesterday in reply to a quesuon in Rajva-
Sabha, the Mimisrer of State for Health con-
ceded that the supply of acromycin in Irwin
Hospital was not of the required standard and
that nothing could be done because the law
stood in the way.

This brings to my mind the most impoi-
tant function that the Ministry should pay
heed to, i.e. the legislative aspect  concerning
medicines and food adut:ration, We are
aware that the Prevention of Food Adultera-
tion Act as passed in 1954 has faled 1o deli-
ver the goads. primarily bacause its functioning
has bzen put into wrong hands. The Minister
told Rajya Sabha yesterday that no action
could be taken against the suppliers or manu-
facturers of these medicines or those who used
it in Irwin Mospital simply because the Delhi
Administration did not have the requisite
powers Except in Maharashtra where the
implementation of the Prevention of Food
Adulteration Act is in the hands of the Siate
Government, in all other States it has been
handed over to the lozal budies ~municipal
bodies, etc. The implementation bas been
given to sanitary inspectors, who are devoting
attention to this aspect only on a part-time
basis.

According to a newspaper report published
in Hindustan Times, every fourth packet of
food sample is adulterated. If this is the
condition of the nation's health and the nation
is subjected to adulterated foodstuffs, neither
the Minister for Health nor you nor 1 can be
sure whether we will have a good health in the
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days to come. Similarly, a scheme presented
by the Ministry and put before the Planning
Commission for proper enforccment of this
Act was turned down by the Planning Com-
mission, In such a situation. the steps the
Ministry proposes to take should be rigorous.
They should first of all think of the legislative
aspect. I demand categorically that the im-
plementation of this Act should be taken over
from the local bodies and put into the hands
of the State Governments  The Centre should
also sec to it that therc is some kind of super-
vision, so that foodstuffs, medicines, etc., are
not adulterated. This is very important be-
cause the report published in Hiindustan
Tim~s dated 20th April shows that the inci-
denze of adulteration is on the increase and
the implementation of the Prevention of Food
Adulteration Act has bogged down between
three levels of executive authorities —local
bodies, State Governments and Central Govern-
ment.  So, a clear-cut way should be found
out and the nation should be saved from this
malaise of adulteration.

When [ discussed this problem with certain
food inspectors and retail dealers they told me
that they were not in a position to do anything
because a certain kind of certificate had to be
produced (o the effect that it was a pure fond
stuff and nothing was adulterated. The whole-
salers were expested to give such a certificate
to the retail dealers But, unfortunately, no
wholesaler gives a certificate to the retailer
and the retailer has only a choice of either
refusing to  accept such goods or willy nilly
take the adulterated food and sell it in the
market. 1 feel that this certificate should be
from the manufacturer and not from the whole-
saler. It should be made obligatory on the
part of the manufacturer to issue such certifi-
cates and there should be a rule 1o the effect
that nothing could be sold by the retailer un-
less there is a certificate to the effect that it is
not adulterated.

Lcgislative measure is also important in
this connection, Legislative bulletins are issued
on the subject in several countries. Yesterday
I was looking into one magazine publised by
the UN which says that in Canada and other
conntries a label is fixed, giving this guarantee
that the stuff is unadulterated and scvere
punishment is given to those persons who are
responsible for breaking this law. 1 want to
bring this to the notice of the Minister,

The second important problem {s the
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supply of drinking water. That also comes
within the purview of this Ministry. We are
told in the Ministry's Report that 90,000
villages are in such a hopeless condition that
they do not have sources of drinking water
within one mile of their residence and within
50 ft. of depth in the wells. Under the schemes
that have been drawn up there are many divi-
sions, created in the country, many sub-divi-
sions, and the entire country would be ensured
of good water supply within a fixed period of
24 months. 1 do not know whether this
period of 24 months relates to the survey, in-
vestigation and the setting up of these divisions
or it relates to the implementation of the
programme, because it is an assurance to the
nation that within 24 months the water supply
would be ensured to the villages,

But, according to this project report, there
are about four lakhs of villages where the
source of water supply is in the form of
stteams, rivers, tanks and similar things
which, to my mind, are not good sources of
drinking water. In a country where distances
are large and where geographical conditions
make it difficult for the people to carry on
their day to day activities water is available
at sources which are quite far from the place
of residence. In the hil'y areas there is
plenty of water otherwise; there is heavy
rainfall but the sources of drinking water are
sometimes getiing dry in the months of summer,
There is also water pullution. The dead
animals are thrown into the stream, pond or
tank and the villagers continue to consume
thesame water. It is a very serious problem.
So, I would urge that this aspect of supply of
drinking water to the villages in the remote
and distant areas should be given the top-
most priority.

Connected with this is the question of
supply of pure drinking water and prevention
of water pollution, In cities like Delhi we
hear reports that sometimes water supply is
cut in the months when the need for water is
felt more acutely. At the same time, there are
some other areas where water pollution 1Is res-
ponsible for so many deaths and water menace
is a big menace.

- We have to tackle this problem on a
priority basis. Whatever else we may or may
not do, drinking water must be given to the
people. It should be in a pure unadulterated
form. Itis not sufficient to assure us that
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there are some institutions carrying out
research in the country, that there are some
project officers responsible for this. People
want a regular supply of puredrinuking water,
especially in the lean summer months when
Delhi and other important cities are now facing
an acute watker shortage.

There is another aspect of this report that
calls for some attention. Yesterday we heard
at some length Dr. Meikote making a good
plea for the Avurvedic system of medicines.
With the chronic shortage of doctors and
medicines, it is the people, who are practising
this system for generations together who can
be of soms= help to the villagers. We want
that each State should be helped to commence
schemes for having an Ayurvedic college in its
own jurisdiction. It is not sufficient to have
one or two such colleges only. For the three
States—Himachal, Haryana and Funjab—there
is only one Government-sponsored college at

Patiala, We are told that this is doing good
work.
There is a storehouse of herbal medicines

in the mountains and there are so many other
things with the help of which people supply
the necessary cure in the event of some emer-
gency ailment when they are far away from
villages or hospitals or primary health centres.
So, we should give a good deal of attention
to it.

Yesterday Dr. Melkote was speaking about
the Yoga system of cure and so many other
things. I have not found any reference to
this system in this report. So,I would like
to invite the attention of this Ministry to the
observations made by an eminent doctor and
a Member of Parliament of the calibre of Dr.
Melkote to this aspect. Many of the diseases,
which otherwise escape our notice and which
are not subject to the observations and investi-
gations of a stethoscope, are just able to be
cured with the touch of Yoga. This ancient
system of this land of Jiwak, Susruta and
Dhanwantri should be given some kind of an
opportunity to be drawn upon,

1 remember, there was some Director of
Health Services in Ayurveda at Patiala who
once passed on a very good formula to some-
body in the Government. 1do not know
whether anything happened to that or not.
Anyway, I want to tell the Ministry, through
you, that this important system of medicine
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requircs all our attention, specially when we
are not able tv supply doctors to the country.

Although there is a chronic shortage of
doctors, we have a strange spectacle of medical
colleges having their seats. There was a
report in the Hwndu, published from Madras,
that the Mysoie Government had decided to
curtail aamisstons by S0 per cent On the
one hand, there is deimand for increasing the
number of medical colleges—there are 97 at
present and there are going to be 103 medical
Colleges in the Fourth Five-year Plan—on the
other, we are called upon to telieve that
because there is a capitation fue, this and that,
you are culting down the number of admissions
I think, 1t is hardly fair.  The thing that is to
be done is to remove the evil of capitation
fecs und all the other ills that are infesting our
medical education system and not to stop
admissions or to halve them.

With these observations I would like lo
support the Drmands of the Ministry of Health
and FFamily Planning for the year.

ot atex fag (aaar) @ seT WERY,
@i 4179 F1 WE 97 91 G§9 99
%Y 2, fraffra amn & aeae A faaar w0
@ &7 awar, AT AT A7 agAr fa=re-
gITT AT WA F GAE @A FT GEH
FEAT |

waferr fewora Daw @ grgl
H %€ aaf & g=ifes frar sm <@ &
o ofvars # 28 weg o1 Foaar s
frar mar, afz ot sz g A A= dw
s w7 ofeara 7 oA af g, At A
Fgr w1 aFa1 At f& amr g & fon
FEMOFTL F1F @S qAY A A
At g% 29 FA-gq #@ a1 afy Qv 4,
37 q7 WY 17 7 | TEwEd o dfefaar
¥ gra mfar gz@ srat gue fear
Y, GG 9% W qa%® @ GTOW §
fedma o w3 ofiar § 4 A
¥ o TE WEE @IU §NedT s
& waE fear ) 9w SR gEEn €R-
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01} TTeew (@T W7 NATH wear wav |
ey gg v faw-faw oqAl & aew
W & AgT AAGT ¥ I P aN
T Al QL EF T AR

T A ST A NI K SO AR
FEY ArT § 1 THRR WY g9 v & few
g feo @ & 3wy &Y --d2x{ § @
FATAT FE T 99§ wifE Iogw
g 7 fawd & F1o7 g ¥ w0 gaw
&7 § 7 @ 7 1 A7 @ dfews w9
¥ feait w7 fres el fagfea sd i
#, y73 Aag & aifc aad 97 & e §
agr zfezfim @ war ¢ Faw Ianw
23 H @ &7 aodt Sfeer w71 adon
73 2Ar & fs G2 faer 2ieee & Q& qur
WA 1 qugmT gaw fac ag ¢ fe oy
stdeT wafear g¥fedma Naw & w14 §
arfgz &, a A @@ I fefgw (faer)
geganiy ¥ Manfifeda ax ¥ &, I A
F1-7z3 § §orr amar sfaa vy aga ¥
oy F-gzd & 879X I @F 7 ofwd
wIgeql TEI 1 A A E WEA F  AN-Hed
&1 2% 1

gfz gr ¥ QoA & faz =w
iwe & 129 X 130 wwAl&r 2@ @t
T e 98 & oY evvw Faaifer & af §
ag au= ¥ Agi o W 1 afx Iwefm
9T AT g9 Wi Wt F1% L ERA a1 Fuk
fom oft w7 7wd ¥ fr 3= ¥ 5o
&1 FOE fawar |

%7 983 & Pfezss N A F9A
gfezaor o3 1 for wrea) & Qorw § dfewe
FINY 47 A5y TN §IL AXGATE AN WG
¢ 9 wqdl ¥ dfese qu 7OEY €Y swaear
gamar § quier € ot 1 9g I
foeg & oY W fefegwe sreqmre § gl
qX wdwt 1 sfwg fafeear & amm qafar
78t g1 i, Afefamr wrew gaft -amge
¥ I gde ged § )
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faad off gag a7 97 dal 4 § 97
FT AT 737 2l fred gu ag #v awr
SH §W1 WAT § dEf W@, AT FAFT FIT
i STag MM FTIgYIETT H
i g@ qry #7ifF ag gt g A ST Wy
#IT FFZIA T 1@ THY GFT AT FT
fer | zafen &7 a1 wex 3w @raT Y
g7 Al @ gER &1 afeEm &% faw
aFar g 7

THET T EFT & AT da o+l
T3 § | UFEAIT F S92 T 90T AT AZT
qir &, 7 SEY IFT T TSI H  AICHFIS
¥ qrft FY FHY F OO I AT SA@r
FAr-Hf AT VITFT FIL FT AT QAT
fFe gqar faals fEar w23 &1 as ar
F@Y, THTHIEE, qufar & fasre gar
Fd & | FanaAr & aga gy fefigae #=-
FAET F ALTATST H AT FT ITALT TGAT
MATF &, I IFRX A1534Z T a0
# oY ggTAar &1 s |

A F1 owEAT g g fa av frax
qTE FI AT F TZAT GAT IFA & Faqs
¥ foft saeq wiadl &1 gom FamEr
Frgar g, 9 Fgt AET HIA sequEfa
% fqom qred & FT FA@T AE FT TET
g | a8 oAt IRl @ AraT F T e
g9 7T 2 |

sy wfasr @ifar F1 uw gar q3ar
gare gy & s Wfas fae ae &
fow sygag & @war g foedi @meaa
Stad F1 @gTad Fg fFar saF feu
Fremfea® TT T F GAIT g | 0AT ST
gl 2 B #a1 @A sfiaw gaar ofqg 2
THT & AT ATT ATH 9 ST 7 gFafq
FWT FZW ¢ osemifeas zfer § oz Afy
qizgaT F fov gdis gif i & o 9z
 frw i AT 91 @ 2 Sw fama-
- §q war-wify FRad i
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qfwn? fAaiwa & ase § Fir &7
& o R gg g faar #7 o o
frar sr faasr aga 75 sfawa & @
AT H TF g AZHA HEAT UFA FT A
S+ gt wwar ¢ faad sfaw sqrt § frg
S ATy @9 T4 g1 GACT g1 9Fd 8 A
SAar # WifaF T AT N T AIFC 1A
feaw =g g3 W I<q+T &1 gAY § |

FeqeT NEIRA, FEAT QT A aga  =rEar
g1 wfgr a3 zw & 1 z§  wfwsr
cgifir & fFaar W= AW & a7
zg Frfafag Y 21 1S@m@ Fraaw &
YT g € g a8 FEAr o sgfed «
gy fm wee Wy gu €, 9 +fr go, sew
1T WIET gC | g wiwSr coifan wer-
1T F OF faamm g A1 3z WX F
fou adig gifasies gdid g@ & 8 )

zhteo oy 1% #1 fa3raar 397 fagg
TG AHCHIT F AT @F GSAT GHIFAT
Frfgn, Tar 74 7g g | A1 afeaw fAgsg
UF HYFITHA TET  adYg FIAT gqIT
giar g, ® zaFr AN fadg F7ar g

SHRI Y.S. MAHAJAN (Buldana) : I
congratulate the Ministry on the very good
work that it has done, particularly, in. the
field of Family Planning. India was the first
country in the world to adopt the Family
Planning Programme on the national level.
Considerable work has been done since 1961,
especially since 1966, when a separate Depart-
ment was established, in all the three fields of
research, organization and propaganda and in
introducing among the people some method of
family planning convenient or suitable to
them. In the Fourth Five-year Plan we decided
that the birthrate which was 39 per thousand in
1968 should be lowered to 32 per thousand by
1973-74. Provision for Family Planning was
raised from Rs. 27 crores in Third Plan to Rs.
315 crores in Fourth Plan. A tremendous
amount of effort was put in to build up or
diversify infra structure with a view to provid-
ing for a fully integrated FP and Maternity
and Child Welfare health services. Thousands
“, centres/sub-centres were established in rural
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and urban areas, Thousands of medical/para-
medical staff were trained for this work, But
the results of the ccnsus are not encouraging
The rate at which our population is increaving
is higher now than it was in 1961. In 1961 1t
was increasing at the rate of 21 per cent per
annum ; in 1971 it was incrcaving at the rate
of 2.5 per cent per annum ; the acceleration
in the growth of population still continues

13 hrs,

Sir, this is a disappointing feature, in <pite
of the tremendous work that have been put in
during the last 12 yecars. Though people have
heard of family planning those who have been
parsuaded to the point of accepting it are very
small in numbes, It has been calculated that
the number of births averted so far is only 9°4
millions, I would like to make some important
suggestions for improvement of this progranyme
in the future.

My first suggestion is that in the village
the local leadership should be involved in this
work. We organise shibirs where thousands of
operations arc performed and that has some
propaganda effect but as soon as shibirs are
over the work slackens. The result is, the
number of people who are protected by family
planning remains small. We should thercfore
jnvolve the local leadership in the work conti-
nuously.

The propaganda should bc concentrated
on those sections of people, whose need is the
greatest, that is, on pcople who arc econo-
mically in bad conditions who suffer from
superstitutions and diseases. Our poltical and
social workers arc not able to reach these
sections, Statistics given by the Department
does mnot give income-wise distribution of
people who have accepted fumily planning. If
we get statistical information you will find that
the poorest sections of the people are the
people who have benefited the least from
family planning methods. Now, the Central
Government should do some prodding of State
Governments lagging behind in this matter. In
this respect we find that in Maharashtra 18.5
of couples In reproductive age are protected
by family planning there #s the percentage in
Rajasthan is only 59 ; in Haryana it is 18 ;
whereas in Bihar it is 5.7, in Tamilnadu it is
15.8, in Assam 6.2, in Punjab, which is the
highest, it is 22, and in Uttar Pradesh, only 6.
Progress is not even all over India. Some
States lagging behind others. The Central
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Government should do some prodding in this
respect. I suggest that the Ministry could
devisc some deterrants. There are certain
groups which refuse to plan their families, In
Maharashtra they had once an idea of arplying
deterranis, such as withdrawing concessions
in educational ficld or housing for families
which refuse 1o aceept bitth con'rol 1 do not
know the constitutional aspect of it, but 1 hope
the Minister concerned will consider the
possibility of finding out some deterrents to
nen planning. Fnally, therc are people who
suffer from diseases such as leprosy elc. or
they are mentally  defective, I wond'er whether
stenlisation could be made compulsory for
them,

Aflwer all, family planning is a movement
which started first in America as a measure t
prevent such people from continuing to increas,
their numbers  The first such operation wag
cartied outin 18¢7 in America and ten yea,
later, an Act making it compulsory was passey
I wonder whether the hon. Minister will co
sider this aspect of the matter. Aftera”
tamily planning should be first step towarl N
improving the quality of the population, ands
we should begin to consider family plannind
as an instrument from the cugenic pomnt og
view. 1 hope that the Ministry will consideif
these suggestions and try to improve the family
planning programme.

SHRIMAT1 JYOTSNA CHANDA(Cachar):
From the report I find that the estimated requi-
rement of various categories of personnel in the
health scrvices at the end of the Fourth Five
Year Plan period will reveal a shortfall of
doctors whose ratio would be I : 4300 where-
as the one recommended would be | : 3500, In
this way, there will be a shortfall of nurses
and other catcgories of personne! in the health
services also. May 1 request Government to
take serious steps to attain the objective ?

Though some new medical colleges have
come up recently, as for example, one college
was started in my district of Silchar, three
years back, we find that after two years when
the studems sit for the final examination, all
the requirecments are not there Even the five-
hundred-bedded hospital which is required for
their qualifying themeselves has not been
started. Liven after the boys pass the examina.
tion, I think the Medical Council may not
recognisc their degree, The Assam Government
is not giving due attentiop to this medical
college, although the Assam Government was



117 D. G.(Min. Health and VAISAKHA 21, 1894 (SAKA)

word-bound to establish the Silchar and
Gauhati Medical Colleges at the same time
The Gauhati Medical College has been furni-
shed fully but all the requirements are not
available in the Silchar medical college.

1 find from the report that doctors are not
available for outlying areas such as NEFA and
Tripura. I find also that extra allowance of
Rs. 150 has been offered to them per month,
But 1 feel that is not sufficient as an incentive ;
more should be given to them since they have
to live outside the common world, and may
be in jungle., and out of society.

From the rcport it is also found that 371
urban family planning centres in  various
States and Union tcrritorics have been func-
tioning under the management of voluntary
orgamisations, and 69 centres for training of
auxiliury nurses and midwives are also being
run by voluntary organisations. 1t is clear from
the report of the Estimates Committee in 1971-
72 that instructions have been issued by the
Central Government to the Statc Government
to encovrage voluntary organisations und to
assure support to them on a continuing basis
in rural and urban areas so that they can plan
their work on a long-range basis,

In this conncction, I want to draw the
attention of Government to the fact that 1n my
place, Silchar, one urban fumily planning
centre was being run by the Silclar Narisik-
shashram  (Maternaty and anicnatal
clinic) for the last many years, but the
Assam Government has stopped this fiom st
April last. When it was started, it used to get
manetary assistancc from the Central Health
Ministry and thc Government was very parti-
cular to release the money in time. But since
this was decentralised and the Assam Govern-
ment came into the picture, this voluntary
organisation did not get the money in time
sometimes it received the money after one ycar.
How can onec expect that voluntary organi-
sation could run such things efliciently without
timely monctary help fiom the Guvernment.
It may not be out of place to mentien that
this Narisikshashram is doing maternity and
child wellare work and training of auxiliary
nurse midwives since 19.72, but the Assam
Government is giving a grant of Rs, 12,000 a
year from 1958-59. They have no intcntion to
increase the amount in these years when the
cost of medicine and everything else has gone

up.
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The child nutrition programme is also
not adequate as has been observed by the
Estimates Committec. Ail State Governments
should come forward for giving proper nutri-
tion to the children through the respective
schools.

In this budget, Rs. 404.48 cropes have been
allotted for water supply and sanitation pro-
grammes which is now in the State sector as
central assistance is in the form of block loaas
and block grants, I do not find anywhere any-
thing to indicate that the money allotted for
this scheme in previous years has been utilised
or successfully spent, T would like to mention
that it was not successful in most of the places
in my district of Cachar., The wells which
were dug in the villages for drinking water are
not used. Some of them have dricd up. There
is none to supervise or to follow up. 1 would
urge upon Government to insist on State
Governments to have supervision at least so
that money pent is not wasted and drinking
water is available.

The Indian Red Cross Society has dope
commendable work in connection with Bangla
Desh refugec relicf. It provided aid worth Rs.
1 crore with the assistance of 4,000 workers
and 44 medical units. Its activities covered
more than 60 per cent camps in West  Bengal
and all the camps in Assam, Meghalaya and
Tripura.

The Adulteration of Foodstuffs Act. is in
force, but in the report no mention has been
made how many cases of food adulteration
have been detected or punished as we are still
consuming adulicrated food and spurious
drugs.

ot writs WaT (arger) o
ngrEy, gy 9ge & gfag frdym &
4eRey ¥ 38 FEAT AFATE | gAR W
¥ for ag aga & w7ae wrwa €
#fna faq 1T § g0y g=ifoa faear o
TFT ¥ IqY A7 JAAT F §T HF  WEAd
gar @Y n€ 3 | FIT-HST AEqASET H, q4T-
gl § qar fafed & af@rr e &
FrqAn frg ad & | FqMT § AT I
st @y fedt wse & afad 3adw i
sqaear AF AT & 1 AT ag e g P
fadt H dfces @ o g v fed o
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NETCY §UET G2 @ A g %@ W
WX ¥T weA] AT § oY g@y el &
FIT EEFT U 7T TeaT § | g@ieq A@
mFeq gAY wifge & @i smatww g
agt s At A ¥ fgamd @ &
HATGRAT & 17 T7 ST A1 AT g  §@-
W A FT | HAT TH NFIT A WIATH
@1 o G20 gt wday /Y wiger # I
FAFT ¥ g& AAT & FT A

et gzatd ot gf § fF sodma &
ot g G2 QYA ) gAY A @
g & a1 WY g W EF § ™ Fw
b agi g W QrSm s@a A
%) A9 f93 1 aq q@ar g feed
feaf faot gorgae afafy @ d35 g2 9N
IaH 99T AR A Afewm @ Sufeda
¥ | agh $9 S ¥ fagrga A fF araw
& qig forw amaelt &1 wodmA far war
JEN gET ®Y F=AT ) A, % AT ¥
@z &Y mar wFrag gE & & asar
dar §Y war | Awi9E F JT 8 fgzr g
qr xg &1 ) T ¥fET FA-FN Tz
®Y qUal B A Fes W A g & A
I 1 I B THEY gued A & fw
HATAF B WY g1 gFAT € AT FG 7 A
& gFar § | @ arey Y oqEeqr I FI
fis e aeina & @ aar @ SASI
St& gwmr faar a1q ) WF 9T JIF AT
® T gwfga afawifal 1 @ #¢
e =nfge

ar WY gar & 5 fasA move #7.
A IEEF N ASAEA § I F oow A
gey AT T § O IuA gwr g 2 fr
Iu% ot & & =] @ Tifgr 1 afia
o Prarer #Y ofie & 97 agmar waT
fr ufz fvd ®) arz § a=% & sraw@sar
A wrawA W &Er it O Awar g
afer ol av @@ N N = A T
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R fergmam & ol Y W17 & Foedlt oY
g ¥ ar fadt ot fafreares § | oo
feeft & oo ww F1 g S faear 80
#uga g 5 Al wHAw wW 9% SEW
e@ ayd SHI W {5 FE @ TH T
sav fear aar § &t afy fear war g @
FAT AT T AT |

Y WA FVAF E IS A A
faar srar @ s ufw ser-are gl &
yoT-AaT § | A § qwrw ey Ry
9 &, Wew W3W # 21 Wy f2y o §,
AT A% §8 AW 4 gumar
g fF zaf nesqar A aifeg @i ow-
AT SIFL ST FEAFT 51 FIgifaa fear
ST 9rfgu

0 FFT 7+ gftafaaag @
giY 21 gfFr armasia afesrd wa
guFT FT A ST AT MRWT FE@A F
fo mage #33 & 1| -5 Fara sEer
H AT & I aeimA &< faar aman
8 1 731 sl A gA-nT Aar & osaEr
ArXwd FT fzar ImET § wrET @
atg at formga o faelt & Fr Foaw® ot
FA L, F9T W B S T SET wewd
fad & 39 Wt 9F3 77 IA@T W) AqRMA
#X frgr arar &1 A% A Y@ATT @R
g1 sAT &) oA H G997 0F qEAY Gz
q T S WeIrArT o 9 ¢ ) AT ¥
axg AT A g At § wawar g e
FRTU FE St FHEA § ST W e
Tfad g ww wfaonis fasdl o o
#1qT § 4% GWIST 1 e #iT gaTg Wy
3% § 72 9 A AR 1 @H g
gt wifgn | eardta S oefear @, e
Taimd §, A arifexry & adafas w15
wal § IAW AGANT TIH BAT AgT HTAVAH
¢ afaraa % {5 qeardy a1 agdlemT o
qrRER A T F § e fe o X
Bty ata framee, Jagadl salwd wig
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w7 3G § | @ owdw w1 gg qfemg
garg fs o woofia 1§ & e s

THAH g § 1 xad o gu fAr e |

Tgw get Y aa @ fr fred 1o arel
A qw ¥ wafear o fs oF wasx
AT §, T T F qUAT AAT | WAL
o wEEH AT §, ¥ FF W AT 2,
A & fady ¥ wnfarda war g ar
¥ 53 8 feufa & 7 @ oA g @ik
AN F8S §UT g A 2 F7 IHE AT
& 5o om a5 @) 5 wefen A § gH
gfea fadft | Afe wa fee ALt W
g w7 @ fo wofaar fer §de wre
ag ¥4f %% W § dg AWM H o Ag
aT W g X wAmAM g oWAT A
gat AFATH FA OF 9O FW
arfad 1 &) g¥ar § fr €. A, A qrvzTay
fessr a@T & 98 AT AR A A
& 1 A € AT TR TAT I % 5 faar
orar 2 ®Y aravwr &7 @A s faan
AraT g | A1 5HF §B YT Y FI07 & 457
girdagarg f g9 Sraww F AR A
avar e wifge 1 afy T &iF AdY §
o et sgmear @ wfgd ff gad A
&t ord otT At spmemr &Y wrft =g
arfs wofar fex ¥ dof 7 qm )

9% VI @F woEt fd g, e
R Qe & fou 3grEl § o sgEmar
gyt anfge, ag gt ¢ 1 widi ar fawraaEl
§ o) srEnd wAveer ¥z §, oW e
Al wd gigan faged ek F qury
5 TR T @F ¥ qAEAg G W@
§ Sfed six wit &7 Ad fear &4
AT NRW, XA AW QR A2 F 7@
grom § | g Ay A eraear wAr =iz
f &t @Y7 A4 Y wiaT @I & ¥A@
Tt ¥ Fagfer € oy e Afswo sl
# e ol erit ®Y wdw faar oo,
WY WS W WHA & AW KT ST F |
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W wfeg gdsafres a8 &, a9 Aar #
aZt Sar =rfgm

ar oY gnarT A4 § dvc wgi F, aaf
g1 7§y fawdY 8, @rgwe 2l # ) g9-
for zaraml ¥ 3§ &) egmewr wAY
17 |

araifeat &1 0% a3 srorag # fw
gt # ma qAt famar @, wd-edy
Q4 F1 9% fagar 2 1 gafen #w
T A1 97 qoe7 wear g 7 9w
UST ¥ FH-T-FH qF T at g ok
A 2 95 | T &% G941 § A} 61 90
qie {Y7 7 QY =TT TEAT § | 9T g T
& ARifeat 74y & 4Y7 378 Nwara & fog
Za1q A 3T AL E )

SHRI DEBENDRA NATH MAHATA
(Puruhia) : Sir, I rise to support the demands
of the Ministry of Health and Family Planning
There is no denying the fact that much has
been done to strengthen and develop this
department. Many diseases like Malaria,
cholera and smallpox had been cradicated from
this country. $So or 40 years ago hundreds
of people weie dying of malana, cholera and
other discases. To a greal extent, that has
been stopped. The department of  family
planning is doing a lot of work in the wban
arcas but it has not vet reached the runal arcas.
Facilitics are given by this department more
to the people in the urban areas, whereas
people in far off, remote  villages are  beyond
the reach of such facilities,

Primary health centres and sub health
centres are sturted in different areas but you
will be surprised to lcarn that there are not
adcquate stalf in them  1n many health cen-
tres there are no qualfied doctors. though
it had been completed years ago lor the
rural folk it is difficult to go 1o the head-
quarters hospitals and get admission  there.
Even 1f they get admission and hospitalisation,
they have to pay some thing to  the doctors
and specialists concerned, without which  pro-
per caic is not given to the poor peasants.
Such is the case of the poor villagers and the
Department is saying that doctors are not
available in the rural areas, Doctors are not
going there because they are not getling pro-
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per amenities and facilitics there. DBut what
is the use to produce such doctors at  the cost
of the public exchequer 2 I have learnt that
to produce onc  MBBS doctor Rs. 85,000 is
spent from the Government cxcheguer,  Fven
after spending so much of money he is not
coming to the service of the poor villagers but
he is either doing hus private practice or  sits
idle at home and does some other - job, |
have learnt that in Calcutia about 4,000 doctors
have ncitl er started any dispensary  nor  they
are doing anvilung and if they are given any
chance to scrve in the  rural weas, they are
our unwilling to go. What will be the fate of
the poor villagers 7 I think they will never
get any doctor.

There is a  provision  for more  medical

colleges. There are alicady 97 and the num-
ber will go to 103 ani 13,000 students aic
admitted Il at this ra‘e the medical gradua-

tes are produced and if they are unwilling to
serve in the villages, how and of what type
will the poor villagers get medical aid ?

I want to give some suggestions and biing
to Minister concerned, that there must be
some shorl term  programme and in that pro-
gramme it may be that before giving admis-
gion in the medical colleges there should be
certain conditions, There will bc  certain
terms that after passing the course from the
medical coll.ges, atier taking the degree, they
should at least spend three to five years in the
rural dispensaries  Otherwise, they should
not be given such a degree at all  If that be
the case, then and then only  they can go lo
the rural side.  Another suggestion is, if it is
not possible then the medical hospitals, medi-
cal colleges os even medical schools may be
started in the rural aress or suburban arcas,
The pcopic or the students from  the rural
areas—those who are poor students and they
could not get the better chance of study - can
get admission  in these schools and  colleges.
In this connection 1 would like to  suggest that
Licentiate Medical Faculty (LMF) may be intro-
duced as it was earlier.  After passing Matri-
culation or Higher Secondary if four years
coutse is given, then thousands will be edu-
cated and they will serve in the rural areas.
In the Engineering colleges, there are certain
courses like Assistant engineers or overscers
course. In the polytechnic institutions Matri-
culates arc given training for four years and
they are working in the suburban areas.
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Sir, instead of getting better medicine,
better treatment, villagers are getting nothing.
The sort of LMF course may be introduced
so that more licentiate doctors may be pro-
duced and they will be able to serve the poor
villagers. Short term courses in th: regional
colleges may be introduced. (Midnapur)
(West Bengal) people are trying for a  medical
col'ege but they are not getting it. Purulia,
Bakura and other backward area people do
not get a chance of admission in  medical
college in Calcutta. No seat is therc at all.
So, even the first division students did not get
admission in those colleges. 1t is not possible
for those bachward arca in India to get doctors
to give them service. In this connection 1
wonld like to draw the attention of the Minis-
tet concerned tyat such steps should be taken
s0 that minimum medical facilities be given to
the poor villagers, There are Ayurvedic and
Unani Systems of Medicine, yoga and natural
system of medicines, These cheaper systems
may also be introduced. In South India there
Is a kind of trca ment. It is known as elec-
trified and atomised herbo medicinal system
or harbonal medicine by which poor people
can get good medical service. 1 have seen,
Sir, if such cheap medicines are served in the
rural arcas, most of the people will be benefi-
ted,

So far as Unani Ayurvedic system is con-
cerncd, theie is one Ayurvedic dispensary in
Jhalda —Ramchandra Ayurvedic Dispensary.
He has a herb garden.  Forest herbs are culti-
vated and most valuable herbs are being sold
and they arc preparing such medicines which
are of great benefit to the villagers.

13.29 hrs.
{MRr. DEPUTY SPPAKER in the Chair]

So, such a type of private ayurved, unani and
other systems of medicine should be encoura-
ged, so that the poor people roay get treat-
ment at a minimum cost,

Coming 1o rural water supply, water is the
main source of discases. After 25 years of
indcbendence, we have still not been able to
give even pure water to most of the villages.
Under the National Water Supply and Sanita-
tion Programme, there was a survey conducted
which revealed that in water supply about 75
per cent of the urban people have been covered
and 40 per cent have sewerage facilitles. But
in India there are 5 65 lakh villages. 20,000
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villages had been provided with pipe-water
supply upto 1971. Out of the remaining,
about 4 55 lakh villages have some kind of
water supply like hand-pumps, wells, ctc. This
still leaves 90,000 villages where water is not
availuble within a depth of 50 feet or within a
distance of one mile. Even afier 25 years of
indapendence, we are not able to give even
pure water to drink to the poor people. The
schedulhd castes and scheduled tribes cannot
get water fiom the well meant for high caste
people. In Delhi we are secing water springs
and fountains even in winter. In districts
like Purulia, Bankura and Midnapore which
are hard rock districts, the geological survey
hag stated that no tube-wells can be sunk.
When 50,000 refugees came to Chbarra in
Purulia District, about 200 tube-welle were dug.
UNICEF supplied about 76 drilling rigs for
digging the tube-wells, 1 suggest that such
drilling rigs be used to dig tube wells in such
districis where there 1s hard rock. Otheiwi e,
those drought-affected districts will never get
water, When we arc saying “‘garibi hat 10",
if we do not supply even pure drinking water
to the poor pcople, whether will we go ? 1
wrole to the Prime Minister also. When
refugee: came to Purulia district, 200 tube-
we.ls were *dug each costing Rs, 2000 or 2500
Recently, the Chicl Minister of West Bengal
has declared that 300 wells having a depth of
50 feet will be dug. My suggestion is that
such drilling rig machines may be utilised for
this purpose. You will be astonished to rea-
lise that even in the drought affected areas,
Government does not know which department
will supply water—the Relief Department or
Agriculture Department or the Public Health
Department, However, they have managed
to supply water by trucks. It is very shame-
ful to use the trucks for supplying water.

Regarding family planning, arrangement
should be made for morc propagation of this
idea in rural areas by giving appointment to
village girls among the poor scheduled castes
and tribes people, afier giving them proper
training.

With these words, 1 support the Demands.

SHRI DHARAMRAO AFZALPURKAR
(Gulbarga) : Mr. Deputy-Speaker, Sir, I
support the demands for grants relating to the
Ministry of Health and Family Plannmg.
There is a well known n:rmsthat health is

wealth—EFF AT EAT ART & | it s
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the primary duty of every citizen 1o keep up
his health, When we compare ourselves with
advanced and progressive Stdies, we are not
getting anything which is  not  unadulterated.
Ererything that we gat, bhe it food, milk  or
even alchole drinks, we find them adulierated.
There were so many wasualties recently because
of the distribution of adulterated hquor.,

SHRI MADIURYYA
(Mathurapur) ©  Su,
the House.

HALDAR
there is no quoium in

MR. DLPUTY-SPLAKLR . The hon,
Member may resume  Las seat The bell is
bemg rung . ..Now, there 15 guoram. He

may continue his speech.

SHRI DHHARAMRAQ AFZALPURKAR :
The increasc in the amount of exp:nditure of
this subj:ct shows th: impoitance which
government alluch o this problem. In the
First Plan they spent Rs. 140 croies, in the
Sccond Plan Rs. 295 crores, 1n the Third Plan
Rs. 250 crores and tn the Fourth Plan Rs.
435 crores. In spite of that increased spending
on the subject of hcalth, what is the return
that we are getting ? The total number of
beds available in the country is 2 69 825 and
the number of doctors is only 1,383,528, So,
the average wiil come tv 2200 persons per bed.,
When we remember we have promised to give
free medical aid to the entire country, if we
go at the present speed 1t will 1equire at  Jeast
another 50 years 1 donot know what we
will do during this intervening paui .

Coming to primary health centres, out of
5,142 centres 300 health centres have no doc-
tors at all.  There arc 300 units where there
is only one doctor when fwo doctors are needed.
Here my suggestion is that the medical servies
should be made an all Inda service,

Secondly, the present condition of service
of the doctors is  really pitable. Only today
there was & news items i the Times of
India \hat alady doctor, her two compounders
and a domestic servant were arrested  because
they have thrown the dead body of a married
woman into a well.  When this 1s the attitude
of the doctors, what can we expect from them
in the form of service to the nation 7 It is
seen {rom  this news item that police has
framed a charge under section 304 r.ad  with
section 201 of the IPC, that i, culpable homi-
cide not mounting to murder. But it isactual
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murder. So, the police have shown some con-
cesyion and sympathy to that doctor This
shows that the police is also on the side of
that lady doctor.

The other th'ngs that I want to  suggest
are . stoppage ef private practice by all the
doctors who are  scrving  under the Central
Governmenl ; provision of [rce medical ticat-
ment in the entiie country ; complele stoppage
of forcign diugs ; putiing an end to Rs. 20,000
or Ry, 25,000 capitation fee,

1ast year a'so | said that in this country
there are certain private medical colleges where
peisons are tunning the commission  agent's
office ; thev arz 1ot gnang medical  education
but ate selling scats at the rate of Rs. 50,000
even. This capitation fee must be completely
stopped and the Minister  must make a  pro-
vision for aid to be given to private institu-
tions. They should not demand any money
from the person who is in need of admission

Then, my next suggestion is to give en-
couragement to local doctors against the for-
eign-returncd doctors,  Medical colleges may
be opened in the rural areas . All the medical
colleges and big hospitals are 1n  the big cities
only, whereas 70 per cent of the popu'ation is
living m the rurdl areas  Medical facilities are
not at all there for the rural people, So, the
Government must consider that, il at all they
want to establish medical colleges and big
hospitals, they must be in the rural sector and
not in the urban area or cities,

As far as rural water supply programme is
concerned, there are  1,26,000 villages where
water is not at all available within a radius of
one mile as per the report itsell, We are
going to celebrate the silver jubilee of our
independence but we are not supplying drink-
ing water to the people. May 1 request the
lton. Munister that it may be taken on a war
footing and within six months or one year,
water must be supplied to the poor people so
that they should not face any difficult life,

In my constituency smallpox has reached
such a height that nearly 100 people have died
of it Six persons have died of cholera and
five perons of gastro-enterities The State
Goverament is not providing any medicine.
So, th: Central Government si ould issue ur-
gent instructions to take care of these peaple
and send a mobile van to speed up 1mocula-
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tion and to give the necessary medicines to all
the persons.

Regarding family planning, we are not
getting fruitful results because certain  sections
of the socicty are not observing family plan-
ning. It must bz applicab'e to one and all.
Only when it is applicable to all the sections
of the people and they observe family planning,
we can expect rerults ; otherwise not.

I hope, the Ministry will consider my

suggestions,

Wt fmvgam s @ (smR)
fedt =qi¥x amrza, & Boq fafed ¥
femrrger 4} avdz 37 & fon maT gat §
# gATFAR AT WA g 19 fafaed )
fFer 25a= & gart amondy & I H
faar qezr w7 aga N Amfd g7 wig
AT @17 &N T W) T § EIT G
fear s asar frgwq dfewws greg ¥
qFT AGER &, FAAT AEET Y | Ao
A% AIA-aT9 S gAY wfaar § e
faa4T avw agfmga & a1a qavag AT
qEAT § IR gfardr Ay ey aww
FIAT 7Y | vt A ¥ 7 AA-FYEIRAT
qauz O frar ar @ @i N § fawrs
TEA AF-FRNE fRAT 9T | qge w
1@ 47 @D, AT QS FO, FdN
AT F AT T & AT FEen
garea & freew %1, o1 @ wfen faeew
T FEFE FA 1 AT TAEY A7g 9% A
Twa T w Ffeaa §70 ) a8 vk
Y @ R fr arw Argm st dsremh &
o7 AN H ATT gW 37 7§ WYAT J T4
T ITT AT GEF § AR A qOE & Aeqr
2rr 1 3fFT I9F A19-Aig ag fame arw
#fsfaq, A gat ge% ¥ foezw @iw Aufaa
& AT @ 9e% ® Sy $rary
fen & A€t oW ¥ gt wtwl er gq
aw & T g ar, AT gEd aTE I
&% o qasng A & faad ag gegs ¢
ag g feg gmfex 7 gy
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wT oA EAT ! 25 /1@ F Iy,
Tad o ¥ gEAT & AT ATH AT QF av
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g% 93 W@ g | ofea tar 7E & quan)
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g AfefaT w7 795 0F @ Mg Tedl A%
fear 1 greife & A fasza faspe o=
gon )1 dyx fog g9 & g sfoeaw
faeeq s wfesfed 41 o feawarge
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it a% gu 33 7 wafaar afqaT sawe
@Y ) SHET I A FIT97 §Y, TR WrEA
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THE MINISJIER O STATF IN THE
MINISTRY OF HEALTH AND FAMILY:
PLANNING (PROF, D. P. CHATTO-
PADHYAYA: : Mr Deputy-Speaker, Sir,
first let me thank the hon. Mgmbers who have
tahen pait in the debate and shown keen
imerest in the functiomng of this Ministry,

Some of the criticikms and comments,
friendly, critical and bsuter, helped us in
realising some of the deficiencies and  defects
in the funcuoning of the Ministry, We are
all thankful to them,

Several points huve been raised but some
of them deserve special mentron  Speaker
aftes speuher have pointed out with sufficient
detail and information regarding the not so
satisfactory condiuion of health facilitics and
other medical facihitics in the rural areas, the
scarcity of dnnkable water supply in the
rural areas and also the problems of adulte-
ration of food and diugs. So, 1 think before
we take up the other specific points raised by
the Members, better we siy somcthing on
these big problems which have very much
relevance to the public health as a whole.

It is true, Sir, that we could not cover
all the rural aress with adequate health
facilitics but we humbly claim to have achieved
alot 1n the last two decades. It was said
that many of the primary health centres were
without doctors. 1 think certain figures must
be of some nierest to Members. Only 179
primary hea'th centies are without dociors
out of 5131, It is not a big Ngure. (Jnter-
ruption) 1 repeat it.  Out of 5153 primary
health centres, it is only 179 which are with-
out doctor. This is all-India figure and
fluctuates over the time. In the year 1960
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there were nearly 209 primary health centres
without doctors, In 1971 it is only 3.4%
primary health centres without doctors.

14 brs.

SHRI MADHURYYA HALDAR : Last
year also the criticism was that about 200
primary health centres were without doctors
and 1his year also about 200, as you have
just mow said. Is it the case that they are
of the same hospitals or the samec centres 7
What is the position ?

PROF. D. P. CHATTOPADHYAYA: 1
have said already and I repeat it again : It
is a fluctuating figure. I don't say we have
achieved complete succcess, but we have
achieved some success. Out of many blocks
there are only 250 CDP blocks without
primary health centres and rest are covered
by primary bealth centres. The number of
primary health centres functioning in the
country is 5131. 250 are without any primary
health centre. This is not an encouraging
figure, 1 admit. In the Fourth Five Year
Plan we want to have 5400 primary health
centres and 40,000 sub-centres. Our plan
provision is Rs. 32,51 crores. It is a big
problem. It requires lot of money. The
question therefor boils down to the availability
of resources. So far as our awareness of the
problem is concerned, 1 would beg to submit
that, the Ministry is quite alive to the gravity
of the situation and we have made a projection
about what we want to achieve in the next
20 years. We have now 5400 primary healih
centres, By 1992, we propose to have another
10,600. That will be the achievement, I
am talking about perspective planning, We
have studied the problem. Actual achieve-
ment depends upon the availability of
resources and we would have been glad if
more funds were given to us at the instance
of hon. Members, so that we could achieve
our target more quickly. Out of every five
primary health centres which we propose to
upgrade one primary health centre to a 25-bed
hospital, That is, by 1992 we shall have
400 primary health centres will be upgraded
to 25-bed hospitals with three disciplines,
namely medicine, surgery, obstetrics and
gyaaecology, and we propose to equip all
these with laboratory and X-ray plants. And
thess will be linked with taluk, tehsil and
district hospitals,
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There is a current thinking about the
matter in the Ministry which, [ think, is
worth placing before the House, It isa new
thinking, and we have not yet arrived at a
final decision. Because it is a very big issue
concerning the medical care of the population
of the rural areas all over India. A proposal
to provide medical servics to the entire rural
areas in the country within as short a time
as possible, say, about three or four years,
by utilising the service of iegistered medical
practitioners in Ayurveda, Unani, Sidha and
homoeopathy after giving them a short
training for a period of about four months is
under the active consideration of our Minsstry,
The training will include diagnosis and treat-
ment of common ailments, immunisation,
health ~ducation, elementary phisiology and
anatomy, apart from administering first aid in
cases of emergency and taking scrious cases
or sending them to hospitals. We want to sct
up this kind of imk hospitals from primary
health centres to the tehsil and taluk and
district hospitals. There will be a chain of
hospitals linking all these centres and the
medical [acilitics and services available there.
The intention is that Ayurvedic, Unani
and homoeopathic doctors will after the
training be given a kit-bag containing medi-
cines for the common ailments., Bcefore
launching on the scheme in a big way in the
entire country, it is plaoncd to undertake a
pilot project during the current year on the
lines indicated above, in 29 districts distri-
buted over 21 Staies excluding the Union
territories, for the time being. After watching
the results achieved from this pilot project for
a minimum period of six months, the scheme
will be introduced with suitable modifications,
if necessary, in the entire country, The cost
of the pilot projects is estimated at about
Rs. 2.6 crores, and the scheme for the entire
country at about Rs, 180 crorers spread over
a period of three or four years. The calcula-
tion at this stage is bound to be more or less
approximate,

We are painfully aware of the magnitude
of the problem, but we thought that we must
do something about it and quickly so, because
we could not wait for a long period. Although
we have long-term perspectives and projections,
we thought that we should do something
about it as quickly as possible, and this is
our Ministry’s answer to the crilicisms and
the demands of the hon. Members in this
respect.,
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Hon. Members have also rightly pointed
out the very sad story and plight of the rural
people regarding drinking water. From the
First to the Third Five Year Plan, we have
spent in total a sum of Rs, 130 crores for
rural water supply. 1 confess that it is a very
poor sum in relation to the demand and...

SHRIR. V. BADE (Khargone) : How
many villages are covered by this amount ?

PROF, D. P. CHATTOPADHYAYA : I
shall be giving the figures presently., In the
Fourth Plan, we have come up with Rs, 125
crores. So, by the end of the Fourth Five
Year Plan, we would be spending a sum of
Rs 255 ciores on this plan. You will see
that while in the last three five ycar Plans
and 3 annual plans we spent in total Rs, 130
crores, in this one plan alone, we have
proposed to spend Rs 125 crores and about
29,000 villages will be covered with piped water

supply. That shows how keen we are
fo give due importance to this particular
projcct. By the Fourth Plan, approximately,

41 per cent of population will be covered by
some form or other of reasonably safe drinking
water supply.

Even then I confess we will lezve some
£0,000 villages which might be called scarcity
villages and some 62,000 villages which will
be suffering from health and chemical problems
in the sense that they do not have a pood
source of potable water. Out of a total of
1,50,000 villages, we hope to cover only
28,000 in this Plan period, leaving a balance
of 1,24,000 villages. 1 think it is a pretty
serious situation, but we are trying our best
subject to the almost permanent condition of
availability of resources.

To provide drinking water to all these
1,24,000 villages, we need Rs, 565 crores which
is a very big sum and not easily forthcoming.

SHRIR. V. BADE : This amount is
passed oa to States. Has the Centre got any
check about how it is spent ?

PROF. D, P, CHATTOPADHYAYA :
Yes, we are checking.

In view of the fact that the money at our
disposal is not enough to meet the demand of
the people of the rural areas, besides the plan
allocation of some Rs. 38 crores in this Plan
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for the year 1972-73 we have provided another
Rs. 20 crores outside the plan provision for
meeting the demand.

Even if we get some Rs. 565 crores 1n
the next five or six years, we can make some
sort of drinking water supply available to the
rural areas. Even then the sort of water we
would be able to make available is not absolu-
tely pure, sale in the strict medical scnse.
This assessment does not include making
water safe in the rest of the villages where the
total expenditure is expected to be of the
order of Rs. 1250.0 crores 1 quote this
almost astronomical figuie only to highlight the
difficult situation we are facing in respect of
financing this very sensitive area of public
health. But the Ministry is quite alive to
the gravity of the problem and responsive to
the demands voiced by hon members from all
sides. Besides the plan provision of Rs. 38
crores, we have come forward with another
Rs. 20 crores to meet the demand to the best
of our ability,

Several hon. members spoke about an
All India Medical Service. Our Mnistry
itself is keen to have it. But you know we
canpot have it unless all the States agree.
Techoically perhaps it is correct that the
Central Government on its own can constifute
such a service, but for the success of the
scheme, we need the willing cooperation of
all State Governments. We have sounded
all the State Governments ; only three or
four are not yet willing. We have again
written to them urging upon them to reconsider
their reluctanee to co-operate with us in this
mat'er. We thought that professional mobility
which might result from the constitution of
this service would help the young medical
graduates and also help our national integ-
ration. So, both from the point of view of
professional mobility and national integration,
we thought that it is high time that we had a
sort of all-India medical service. I would
request the hon, Members, through you, Sir,
to urge upon their respective State Govern-
ments to realise the importance to the
changing circumstances of the nation that we
should have such a service to the benefit of
all concerned, both the consumers and the
producers of the medical services.

Sir, in this context, we have been facing
a sort of paradoxical situation. On the one
hand, we are being reminded, and perhaps
cotrectly 80, of the unemployment among
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doctors. On the other hand, the hon.
Members are pointing out the non-availability
of medical personnel in the rural arcas. So,
it requircs a Dhtile reflection to realise the
cause ; the cause is as yov may be aware, very
simple ; it 1s the irrattonal distribution of the
medical services and personnel in the country
as a whole. In the rural areas, where 80
per cent of the people live, only 20 per cont of
the medical personnel including the junior-
most are trying of mzct the increasing needs
and demands. By contrast, in the urban
areas, where only 20 per cent of the nation’s
population live, there are 80 per cent of the
doctors including the bast and seniormost
ones, This paradoxicul situation cannot be
avoided unless and unti' we put some  const-
raints 1 think the constrmant should be
democratic and ratioral. well-considered, but
constraint nonetheless, so that this irrational
distribution car, be at least parnally remedied
in the intercsts of the nation as a whole and
in the interests of the weaker sections of the
rural society.

Having this national requirement of the
poor people, in particular, in view, some
States like Maharashtra and Orissa Lave now
decided to take a sort of bund [rom the new
emrants to the medical colleges who, afier
the complction of their course, will be required
to serve in the rural areas for two or three
years at last. I am glad to know that some
other States also like West Bengal are thinking
along these lines. I wish many more States—
why not all—should think this line and see
that they do their best in remedying tlus
irrational distribution of medical services and
personnel in the country as a whole

Several hon, Members have said some-
thing about the problems regarding food and
drug control, air pollution, water pollution,
cic, etc. It is in this context that 1 might
perhaps add more to what 1 have said,
regarding the necessity of puiting some sort
of demecratic constraint on the distribution,
production and consumption of medical and
health facilities in this country.

There is a linc of thinking ; I say it is
just a hine of thinking, for, nothing has been
decided as yet finally ; Several hon. Members
have also talked to me in private that there
should be som: sort of rethinking on ths
constitutional position of the Central Ministry

MAY 11, 1972

Family Planning) 140

vis a vis the health and medical services and
requircments of the nation Because, the
things like food and drug control, air pollu-
tion, water pollu‘ion, cnvironmental control,
clc,, are national issues. These issues do
not corcern any particular State in isolation
from the rest. So, these problems c¢an be

combated effectively only when a unified
national strategy has been evolved. It has
been rightly pointed out by hon. Members

that unless foodstuffs, and particularly drugs
arc pure, it pos2s a health hazard to all of
us. It may prove fatal and in many cases
they did prove fatal.

With the growing industrialisation of the
country, the problem of air and water poliu-
tion conus up.  The Ministry on ils pait is
doing its best.  But to fight tius problem, as
I said, we have pethaps reached the time when
we must think in terms of cvolving a national
strategy.

During the debate hon. Members have
raised many specific points, not covered by
the reply to gencra! points that 1 had given.
For example my friend Mr. Ramukrishna
Reddy said that because of the success of
family planning in Tamil Nadu, they were
losing Lok Sabha seats. It bas alvo been
sad that if some communities or sections of
the popu'ation resort to family planning and
others do not, the formzr loses vis-g-vis the
latter. Facts available do not beur out this
contention. Tamil Nadu is currently averting
aovut 2 2 lakh births annually, based on the
performance during 1971-72,  Unless Temil
Nadu annually averts 13.7 lakhs births more
than the other States, not a single Lok Sabha
seat will be lost on account of the family
planning programme...(An Iion. Member :
Have they come to that ?)... Not yet., The
stutistical gap belween what they arc doing
ny~ and what they should do to start losing
that seat is very big enough, in fact big
enough to save them for a decade... (Inter-
ruptions.)

Dr. Melkote felt that the systems of Indian
medicine are being neglected. Perhaps he is
not aware that we are doing a lot for the
promotion of Indian systems of medicine...
(Interruptions.)

SHRI R. V. BADE: Is the Minister
intervening ?  Will any other Minister reply 7
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MR. DEPUTY-SPEAKER : This is the
reply of the Minister to the debate.

SHRI R. V. BADE : Where is the Cabinet
Minister then ?

MR. DEPUTY-SPEAKER : The Minister
has given the responsibility to him ..(laferrup-
tions.)

PROF. D. P. CHATTOPADHYAYA :
An automomous Central Council for Research
in Indian Medicine and Homoeopathy has
been constituted by the Government.

AN HON. MEMBER : Are you spending
anythung on yoga ?

PROF. D. P. CHATTOPADHYAYA : A
lot, Are you interested,...(/nrerruptions)
This cnuncil was started and 18 effectively
functioning from Ist December, 1969 and its
financlal target for the year [971-72 was Rs.
55 lakhs. This year we have provided 54
lakhs. This shows that we are tahing he2n
interest 1n the functioning of the Council
resposible for the promotion of the Indian
Systems of Medicine.

Some hon, Members have said about the
capitation fee. We agrec that capitation fee
should be abolished bui the question is, Sir,
it is largely a matter of under-graduate medi-
cal education which, as you might b knowing.
is a State subject, We have expressed ow
displeasure with what result from taking
Capitation fees. We have drawn the atten-
tion of the concerned State Gouvernments
about the unseientific and ifl-cquipped mode
of teaching imparted by some of those
institutes, But you would appreciute our
difficulty in the matter. A lot of studems
have already obtained degrees from those
medical colleges. A suggestion was made
“why not derecognise those degrees?” It is
a big problem of livelihood of thousands of
youngmen. By one stroke of derccogmtion
we will be putting them into immense dtfficulty
for which they themselves were not quite
regponsible.

SHRI PILOO MODY (Godhra) ; It is to
threaten the State Governments to improve
the conditions,

SHRI D. P. CHATTOPADHYAYA | We
have drawn the attention of the State Govern-
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ments what will be our mode of threatening
them ? Certainly we have tried to impress
upon them the seriousaess of the problems
resulting from the sort of degrees given by
them and which arc not quite up 1o the mark
and the requirement of the academic
standards laid down,

Mrs Thankappan has also said why do
we not set up Ayurvedic University in Kerala ?
Ayurvedic—for the reason any Medical
University—that is to be set up by the Siate
Govurnment  In fact Gujarat has set up an
Ayurvedic Umiversity, As far as we arc
concerned, we cannot on our own set up
Avurvedic University in Kerala, If Kerala
Government comes and sets up a university
and then ask for an assistance for higher
education and rescarch we  will  certamly
consider their request.  But on our own we
cannnt set up because of constitutional
reasons,

Dr. Kailas has said that we should extend
more help to Ayurvedic research, and I am
glad to inform him that the number of
institutions, units and departmenis of Univer-
sitics recelving grants on this score are as
many as 178 and we have also provided more
than before this year on this Head.

Shri Haldar from West Bengal has said
about the inadeguacy of hospital beds n
West Bengal. I think, Sir, it is a2 common
problem and not peculidgr to West Bengal,
But, incidentaily, I would like to mention
that last year at the instance of the Health
Ministry, the Labour Mimstry made available
necessary moncy to the West Bengal Govern-
ment for opening some new 2,800 beds for
Bangla Desh refugees and others.  But,
unfortunalely, because of not eflizient mode
of functioning of that particular Ministry at
that time the funds which were made from
the Central Government to the West Bengal
for opening beds could not be utilised and,
I am told, the money is being refunded
because they could not spend it in time. So,
instead of asking us, I think Mr. Haldar
would be doing the right thing if he draws
the attention of the State Government and
also secs that whatcver little is made available
that is properly utilised in time and that is
not returned to the Central Government,

Mr, Parashar said something about food
and drug adulteration. We have already said
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we are doing our best about the matter We
have strengthened the Central Drug Lrbo-
ratories and we have also asked the concerned
State Governments to strengthen their drug
control machinery. About cases of adul-
teration of foodstuffs and drugs, it may be
pointed out that their number is going down,
In 1965 it was 31 per cent. It came down
to 24 per cent in 1968 and to 20 per ¢#nt in
1970. Perhaps we may humbly claim that
although the problem of adulteration of food
and drugs is there, it is declining.

My friend Shri Narendra Singh said that
because of the corrupt practices associated
with family planning, it should be scrapped
altogether. 1 am prepared to throw away
the bath-water but not the baby therewith.
1 would request him to listen to Prof. Mahajan
who speaking just after him suggested that
people who do not plan their families should
be punished. The ministry is put into a
slight difficulty because of some friends
suggesting the scrapping of family planning
and others suggesting that people who do not
plan their families should be punished. We
are following a via media, the golden mean.

SHRI MADHURYYA HALDER : 5 per
cent of seats in the medical calleges are to
be reserved for students from other States,
Has that decision been shelved or is it going
to be implemented ?

PROF. D. P, CHATTOPADHYAYA :
We have written to the State Government
about this matter.

MR. DEPUTY-SPEAKER : A number
of cut motions have been moved by Dr,
Laxmi Narayan Pandey, Shri Ramavatar
Shastri, Shri Dasaratha Deb and Shrimati
Bhargavi Thankappan, 1 will put all these
cut motions to the House,

All the cut motions were put and negatived,

MR. DEPUTY.SPEAKER : The question
is:

“That the respective sums not exceeding
the amounts shown in the fourth column of
the Order paper be granted to the President
to complete the sums necessary to defray the
charges that will come in course of payment
during the year ending the /st day of March,
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1973, in respect of the heads of demands

entered in the second column thereof against

Demands Nos. 35, 36, and 117 relating to the

Ministry of Health and Family Planning.”

The motion was adopted

[The motions for Demands for Grants
which were adopted by the Lok Sabha,
are reproduced below—Ed )

DeMAND No. 35—MINISTRY OF HEALTH
AND FAMILY PLANNING

“That a some not exceeding Rs. 1,31,43,000
be granted to the President to comiete
the some necessary to defray the charges
which will come n course of payment
during the year ending the 3Ist day of
March, 1973, in respect of *Muinistry of
Health and Family Planning'.”*

DemanD No 36—MEDICAL AND PusLIC
BrALTH

“That a sum not exceeding Rs.26,02,73,000
be granted to the President fo complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1973, in respect of *Medical and
Public Health.”

DeMaND No.117—CapriTaL OuTLAY OF
THE MINISTRY OF HEALTH AND
FAMILY PLANNING

“That a sum not exceeding Rs. 21,40,95,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1973.
in respect of ‘Capital OQutlay of the
Ministry of Health and Family Planning'.”

14-34 hrs
MINISTRY OF TOURISM AND CIVIL
AVIATION

MR. DEPUTY-SPEAKER : The House
will pow take up discussion and voting on
Demand Nos 78 to 81, 130 and 131 relating
to the Ministry of Tourism and Civil Aviation
for which 3 hours have been allotted.
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Hon. Members present in the House who
are desirous of moving their cut motions may
send slips to the Table within 15 minutes indi-
cating the serial numbers of the cut motions
they would like to move.

DEMAND NO. 78—MINISTRY OF TOURISM
AND CiviL AVIATION

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs 24,30,000

be granied to the President 10 complete
the sum neccessary to defray the charpges
which will come in coursc of payment
during the year cending the 2Ist day of
March, 1973, in 1cspect of ‘Munistry of
Tourism and Cwil Awviation".”

DEMAND NQ. 79- METEOROL OGY

MR. DEPUTY-SPEAKER Motion
moved
“That a sum not  exceeding Rs.

5,37,18,000 bc granied to the President
fo complete the sum necessary 10 defray
the charges which will come in course of
payment duting the year ending the 3lst
day of March, 1973, in respect of *Meteo-
rology".”

DemAnD No. 80— AVIATION
MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not excoeding Rs. 12,97,68,000
be granted to the President 1o complete
the sim necessary to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1973, in respect of ‘Aviation’.’,

DeMAND No 81— TourisM

MR. DEPUTY-SPEAKER Motion

moved ;

“That a sum not exceeding Rs. 2,61,00,000
be granted to the president fo copmlete
the sum mecessary to defray the charges
which will come in course of payment
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during the year ending the 3lst
day of March, 1973, in rcspect of
‘Tourism".”

DeMAND No 130 —CAPITAL OUTLAY ON
AVIATION

MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not exceeding Rs. 4,72,33,000
be granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1973, in respect of ‘Capital Outlay
on Aviation’ "

DimanD No. 131-Or11ir CaritaL Out-
LAY OF THE MINISTRY OF TOURISM AND
CiviL AVIATION

MR. DEPUTY-SPLAKER
moved :

Motion

“That a sum not exceeding Rs. 9,95,72,000
be granted to the President o complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
Maich, 1973, in respect of *Other Capital
QOutlay of the Minntiy of Tourism and

(K]

Civil Aviation®,

SHRI BIREN DUTTA (Tripura West) : Sir
while rising to speah on the Demand for
Grants of this Mimury, I want to draw the
attention of the hon. Minister to what he said
last vear while replying 10 the discussion on
the demands for Grants :

o iwas I look wupon Indian Aitlines not at
all as one of the hon Members said, as
a luxury only for the very rich, but as a
dire necessity in a country like ours which
is now poised for economic development
and administrative and politcal intergra-
tion,”

After expressing this fair desire, what has
beer. done during the year under review ?
When the pointed attention of the Minister
was drawi (o this aspzct last year he said :

“There was a very good suggestion made
that we might consider...... that there



147 D G. (Min. Tourism

[Shri Biren Dutta}

should be an Indian Airlines base at
Guuhati so that the operation in the
Eastern sector can be more flexible and
more effective.”

We are passing through a difficult time
in the north eastern zone. Qur transport
position has not at all improved. During the
last one year we have not secn any improve-
ment in the direction of lowering of the fair
charges so that the common people can uti-
lize these scrvices as a necessity.

The Ministry has not looked into the
problems of this area, which needs air service
as an ordinary service for movement of people
and goods to and from this area. One schedule
service was started from Agartala to Silcher,
We do not know why it has been disconti-
nued. I want to know specifically from the
Mimster whether he is thinking of introducing
a Janta service from Agartala to Silcher and
then, later on, extend it to other areas.

You cannot make air travel within the
reach of the common people by raising the
fares But in the name of fair charges you have
raised the rates in all the routes, So. it will be
secn that practical action is something quite
different from what is said on the floor of the
House, The air fare chagred by the Indian
Airlines being what it is, how many people,
belonging to the middle class, not to speak of
the common people, can afford to travel
by air 7 Only very few pcople could do it.
Although the hon. Minister has said that he
will make air travel available to the common
people, I am not very hopeful and I do not
think it will come true.

Since the hon. Minister has said that he is
interested in the welfare of the common people
I will draw his attention to the condition of
the class 3 and class 4 employees. Coming
to the Indian Tourism Development Corpora-
tion, though the Corporation was formed
about seven years ago, no service rules have
been framed so far. The draft service rules
prepared by the Corporation through a private
organisation arc still lying in cold storage.
They are not taking any action on this as this
will affect their interests,

The Corporation paid the interim relief,
as recommended by the Third Pay Commi-
ssion, after the lapse of five months, When the
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second intrim relief was recommended by the
Third Pay Commiusion, the Corporation did
not pay it to the emloyees,

About house rent allowance, at present the
Corporation is paying 25 per cent house rent
allowance to its employees in Delhi, Madras
and Calcutta and 30 per cent in Bombay,
provided the employees produce a certificate
or receipt to that effect ; otherwise, only 15
per cent is being paid. In cases of undertaking
such as, the State Trading Corporation,
Minerals and Metals Trading Corporation,
Food Corporation, Indian Qil Corporation
etc., they ure paying 30 per cent house rent
allowance in Dclhi and other A class cities,
But this Corporation is not paying this to 1ts
employees.

MR. DEPUTY-SPEAKER : All the time
is exhausted in reading out from the report
instead of making your point,

SHRI BIREN DUTTA : My point is that
at least the Ministry should do this for the
poorer sectivn of its employees.

They have fuiled to give quasi-permanent
status to their employees The DGCA has not
yet made quasi-permanent employees who
have served for seven to ten years. In many
cases Class IV emloyees have not got confir-
mation of their services. They remain tempo-
rary for a long time,

Even in the Department of Tourism there
are employees who have served for more then
ten years but they have not yet been made
quasi-permanent.

1 think, if the Minister cannot do good to
the pcople and lower the fare charges, at least
he must try to help those poor people who
have been employed by his department. Let
them, first of all, be benefited at least. After
that we will be looking to the day when the
common people, as he has said, will be bene-
fited by this.

SHRIN.K, SANGHI (Jalore): Mr De-
puty-Speaker, Sir, tourism has become a very
important industry all over the world. Today
every country is running for more and more
tourists to come to their country, India being
such a large country, we have everything that
any other country in the world has to offer
for tourism. Wo have cultural, historical and
natural facilities here, We have climates right
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from the snow-capped mountains of Mouth
Everest to Cape Comorin in the south, We
have the tropical climate of the Havalian
Islands and we have the deserts of Las Vegas.
We have in India everything that one possibly
wants o se¢ in the world,

SHRI R. S. PANDEY : We have also got
Khajuraho,

SHRI N. K. SANGIHI : We have many
other things What T want to say is that any-
thing that the world has, whether in Switzer-
Jand or in Spaim or in Italy or in
Southeast Asia or in Japan, we have in India.
But, unfortunately, our tourism has not deve-
loped.

We have a «dynamic Minister for tourism
but possibly financial outlays on tourism are
not there and today our whole tourism is being
throttled.

What does the towist want when he comes
to India 7 He want, transport facilities so that
he can travel fiom one place to another. He
wants gom] hotels to suit his pocket so that he
can at least stay in a clean and wholesome
place. He wants reasonably good food and
some enicitainment to keep him busy and he
wants 10 go round sight secing. This is what
he wants But today wc find that the foreign
tourist is more allergic to come to India than
he was in previous years. We have done quite
a lot to develop tourism in India. Theie is no
doubt about it, But we have 1o re-examine the
whole structure 1o sce what has gonc wrong
becausc of which our aspirations and targets
have not been fulfilled.

If we go into the bachground of the Indian
Airlines Corporation and Air-India, we find
that against the anticipated profit of Rs. 175
crores to accrue to us during 1971-72, the
Indian Airlines have already lost Rs. 4 crores
up to December and our loss may reach up to
Rs,6 crotes, There has peen repeated disruption
in the services due to labour unrest and so
many new things which crop up, and the
Indian Airlines is not able to get out of the
morass, The other day there was dislocation
due to the pilots strike and now we find that
the engineers have gone a 'go slow’. Any one
who wants to go by Indian Airlines is struck
up at the Airport for hours together, Today
we look to the Ministry, to the Indian Airlines
management, We ask them what is wrong, why
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not settle the matter, but we find that there
is no answer, 1 possibly feel that management,
labour management, has bcen taken upin a
particular manner.

When it was a matter of Indian Airlines
pilots settlement, the wholc thing was done into
and something was given which may not have
been warranted financially. Today when we
find that the other services are wanting, there
is 50 much thinking about it, but we are not
able to do anything All the more, we cannot
Inse sight of the basic fact that the Indian
Airlines Corporation is going to lose beavily
and the people are going to be put to lot of
difticultics and inconveniences in  the coming
time,

One really wonders in the bachround of
these financial losses what is the i1cason for the
Air India operating in some of the Internal
routes. Is it that Aswr India has surplus capacity
and that the Indian Asrlines is wanting in
capacity ? The Indian Airlines used to fly a
service to Kubul some days 70 and used to
earn forcign cxchange. Tnat has been given
up. 1 have a statement by which I find that to-
day Air India i> operating in internal routes—
Bombay-Calcutta, Bombay-Mardray and Bom-
bay.Bangalore. There should be some reason, It
would be much better if we keep Air India
separale as an international aitliner and the
Indian Airlines to work as an internal airliner.
In this respect T would certainly feel that there
should be two separate boards for Air India
and Indian Airlines <o that there v a new
outlook for both the services—one as the inter-
national scrvice to catch up with the standards
of international competnion and the other as
the internal service giving scrvice to the local
population at a reasonable fare

Today much has  been wanting in the ser-
vice and efficiency of Indian Aithnzs, If you
want reservation for a connecting service, it
is not available for days together. We do not
have Telex scrvices. Thoy must have Telex
services as early as possible coveiing practi-
cally all the aerodromes, fo that wherever
reservations are to be done, these services can
be made available, Otlherwise, so much time
is wasted.

They are already running uader loss and
should not come up Yor anvther fare rise. May
I, therefore, suggest this for consideration ?
Wherever we have two hours flight, possibly
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we should not have a meal there, It is not
neccsSary that we should have a meal there.
We may suggest that we can have it on pay-
ment of charges Or, one may get some coffee
and pay for it rather than making it a ritual
that cvery one must have it. It would save
considerable expenses. The expenses on the
Indian Airlines catering is much too heavy
and the belly satisfaction is very little.
(Interruprion)

Peculiar difticultics have come to my notice.
Foreigners wanted to exchange their inter-
national air tickets from Calcutta to Delhi vig
Banaras and Khajuraho and they were willing
to pay the excess farc But I was told that in
Calcutta such tickets were rcfused to be
exchanged by the Indian Airlines. Ttisa
serious matter to be looked into.

Another problem is that we have possibly
issued a circular by which we expect the foreig-
ner, when he wants to buy an Indian Airlines
ticket, to show some proof of hiv having
exchanged foreign exchange or to pay in foreign
exchange. This mecans that the forcigners have
to carry the vouchers and also show the Pass-
port and all tho:e things. If a foreigner who
comes here has to undergo all these formalitics,
really he will go and tell his friends there that
this is the situation in Inuia, ‘you are bcing
watched by the Customs; you have to go
through all the formalities ; if you want to
buy an Indian Airlines ticket or a railway
ticket, you have to show your currency book,
Passport and all thosc things'. This really
creates some difficulties for the foreigners. We
should remove these small things. I do not
want to bother the hon. Minister with big
matters. But these small matters really
matter.

Another thing is this. If you go to Calcutta
for booking a ticket, nobody can get a ticket
within less than an hour; it may be 1} hours
and provided a seat is available, What can we
do to bring some eflicicncy ? Can we not give
some bonus for issue of more tickets ? Can we
not give them some efficiency bonus 7 The
customer should be able to get his ticket in
about ten minutes from the Airlines.

I would also like to draw the atiention of
the Minister about the Avro aircraft. The
controversy has been going on for very long.
We had many committees to look into it
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Ramamurthi Committee, Arya Committee and
so on. We would like to know why the Air
Vice Martial Mchra Committee’s report has
not been put on the Table of the House, 1 am
told that in Bombay to-day they carry a maxi-
mum load of 40,000 Ibs as against permissible
load of 44,000 Ibs. In Madras, the Avros are
carrying a load of 44,000 lbs whereas in Bom-
bay the maximum load that the pilots are
flying is 40,000 Ibs. The matter should be
really looked into and if there is anything
wrong with the air worthiness and climb of
this aircrafl, neccssary remedial action should
be taken.

Regarding the question of new aircraft, we
have been told that due to paucity of foreign
exchange, we may not go in for HBoeing 737
aircraft, We would hike to really know what
the Minister is going to do, We¢ have to come
tosome conclusion soon for the purchase of
these new aircralt. Unless we have the full
complement thal we need of the air-craft, we
shall not be able to run these air services
efficiently.

T have to say a word about the Meterolo-
gical Department. On the [6th October, the
Metercological Obscrvatory at Poona had
relayed a message of the incoming cyclone but
it did not come, It was diverted, But when the
cyclone did actually come on the 28-29th
October, no such message was given and It was
also not relayed by the All Indja Radio
station, Cuttack with the result that people
were taken by surprise and many lives were
lost. Sir, cyclone causes a big human disaster
and the meterological observatories 1eports
should be promptly relayed so that pcople can
be forewarncd of the incoming calamities,

MR. DEPUTY SPEAKER : The hon.
Member's time is up.

SHRI N K. SANGHI : I will not take
much time of the House.

Thank you very much for giving me a
chance. With these words, I hope the Demands
of the Ministry will be passed.

MR. DEPUTY SPEAKER :1I want to
draw the attention of the speakers from the
Congress Party that the list that has been
given to me is a very long list, with a rider
that they may be allowed seven minutes each,
1 shall try to co-operate by calling fhe aiten-
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tion of the speaker by ringing the b2l at the
end of seven minutes and I hope that they
wili try,to co-operate with their Whip and
with their colleagues in the same Party by
stopping when 1 ring the bell,

SHRI P, M. MEHTA (Bhavnagar) : I
will not take much timec of the House, I will
make only one or two points,

The working of the Indian Airlines has
gonc from bad to worse. Apart from the finan-
cial loss to the tune of Rs. 6 crores last year,
it has caused great hardships and  difficulties
for the travelling public. The delay in flights
and long queuss at the counters hdave become
the normal  and  wsual feature of the Indian
Arrlines, It you visit the Bombav  Airport in
the early morging at 5 O'clock, the schedule
time for opening of the countér may be 6
O’ cloch but they are supposed 10 1eport one
hout carlier and the passengers come one hout
carly and the counters open one hour afier
the schedule time  This is the daily feature at
Bombay and nobody cares to unprove the
things and in this way the flying passengers
arc put to gieat hardships,

Similatly, it is the case with the delay of
the flights It 1y sard that 1t 15 because of the
go-slow agitation of the Maintenance Engineers.
But this factor accounts only for 24, Only
2", of the delay 1s caused by the engrneering
force. There are other factors than this which
delay the flight So I would appcal to the
Minister to avk the management to go iato
the causes for the delays and not just shirk
the responsitility and fix 1t on the engineers
there that they are going slow and not working
properly. It is my impression that the other
day the Minister has assurcd this House that
the Government 1s ready to refer the dispute
to arbitration. The constitutional means for
seltling of the dispute is arbitration or adjudi-
cation, Therefore, Sir, the dispute between
management and the association should be
relerred to arbitration. The Engineers Associa-
tion has agreed to refer the point of dispute
between the management and the association
to arbitration Why the management does mot
agree to this just proposal of the union is a
thing which I really fail to wunderstand. I
would request the Minister to intervene and
ask the management to accept the reasonablec
proposal of the Union and refer this point to
arbitration. Mostly it is regardiog differential
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between the different categories. There should
be no objection to this proposal ol the asso-
ciation to refer this point to aibitration, I
wouid request him to go into this proposal of
the association and ash the muanagement 1o
accept it because by going o arbitration it is
not as if the management accepts the demand
madec by the association, As I have said, this
is only a constitutional meins for solving the
dispute under the Industrial Disputes Act,

Therc are many attractive places in Guju-
rat of historic importance, of cu'tural impor-
tance which have natural  surroundings,
seacoast, hills, forest areas and the bhe. |
would request the Minister 10 canty out the
further surveys and to dovelop these places
as tourist centres. This will helo  the develop-
ment of tourism and will also  help the local
places which aic neglected wince long

ut wawe ®q (sfzmm) - maa
wgtz, & go A azga w71 g fr faaa
faferr zfow 7Y urasw 2. 377 fafaedy
£ 7% g ar cAfan FAT FT AE §
I Pafraaa ad Frar wrar sy feded
gL ATHA g A af & 39T gg g
o fa |ty ®ifg 1T rga 1 e Ee
% gw 4 @ &F 2w o
¥ yx i FT Oy, w3fs wrw gl
gq w7 fpAdt s gz 9 2 fag
grg 7 zfrsm el frez @ AR
Mfegada & arg gare Ffan w@oT 7
g8y g AérvEr 2 q aeaAr g
fr 7z w6t af = FY af 2 A zAE
AT 7ZT IFQ 2

ar 2fay fy oy frr 377 gxfam w
Zfesw faes g 7a1 & 1 =49 & At v 2fow
fase fpar & 371% garfas frgd = ria
% 30 fafmad e efree o, 327 7 &
IAF ANTH AR E IATT 46 TWHE W
zfeom & it 1 zed A1 avh ATl
25 fafeas 8, =& fred ars 32 fafeaw
Zfeer T & g ER ¥ A AR
TV |
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[+ wawTe w7 |
15.00 hrs,

ISHRt K. N TiwaRyY in the Clair]

Frgfaez qee a1 o &3 | garenfaar
# fagd ate T=ira fafewa gfoz m
gearfear & fF T4t qvz ¥ agA emar
ararg & gfeez aw | A1 gfrar & gfam
#1 faee fmr ot 71 81 3AA) UF gIEA
F Al v, arzfefms 3 ane &% & Al
g forar @it 2ar &1 AfET gm 73T wnag
wnfar s@wT 7 Tasr gafRdra 7 ad
war 3 fafdh W qvs 3 aifaa o\
fRar R g1 & AT wAT &1 0%
grzr g1 Zw g =gflmac ) 399 qEd
Fam a1 fafmga 1 azr 9T uF {afsaq
2fez fres @@ am | 397 AT w1
w, 7 I AFAT PITF F, A7 {IEF
¥ZA2T 2, AUIHI EIZW g, Wy @V
glze ?, TAavg ¥ W &1 T /AT T4
2y 1 gfaar @ zfeom oF g9z & die an
face 81 81 21 @TEY Y IWAEE WgEA
ga1 [rfzo a7 w=ifan wdlag €1 A9 T
agr mfwaas & arr g stz s
srEfefza 7 7571 war wifge o fafaed
A ot fearg® vdt 2, 7 FgT 49 w9 Y
& | BT 215V JAFT TN AA T GETT
8 1 o1 f6qr A1 97 AF I EEET @Y
fave Tvar &, ag fass &1 amar | ag &
SqATaE T | T agdsw wmw
1 @ fame FwAT 41 N1 TAW G
AT T340 2 HX a5 717 9% fezd
faear & o4t 7@ & fafa=dt o zfosg
&Y & Ty it A 7§ v sAr Sifew
&< far At @7 1T Wi @ 2fom
& THAT | T AR ) G | NI F SAvEr
egfozagr A Z . @ ¥ § 3z 440
Q1 TR aEar wifan fy zfad s
Fa1 #77 f245q g0 gt @ aitT IAST o
T F 7 aaa g fs fmfash grzfee
fegoanz Fr3fas % args Hag g e
e Zfeezd ®1 R W AN orewa §
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91 AaYeeres far ¥ e w1 @y
g d amaw § frag A waz g ag
Tea § | &w¥< ag g wifgg fF oW
qeH1g ar N ETHL AT &5 77 1 feafq
W Ay ga @, wE¥w g oo ghm A
97 I @ IAFT A FW o0 F | WA FRA
for &Y ga zfrom #1 g=g T § fase 5%
qEHY |

nav tfgar 1@ a% argw A
I afyr At Fas ez A AT ATdw
Fr g, tafaedy 7 dt & arfre 7oar g
afra dfeaqg A F @t w s 3w
wragx ® ermfem A % &, 9T &
T g | sfoeqa egemer gmee) dysE
it 3, fam gasw @ v w07 5@
%l ELT &, 7741 nfwaz gTHA F A8@

g

w77 ¥ *fesg &Y oF 97 537 F fou
5z A% fexm &Y @7 7, o om0 @
fEalgm I A M AT § A
T ZAF q FET F7 AT | T 418 CAT
A SI9TE 2TE FE A qFIA F )
efan A AT &7 A W 6 I WA
Zar aifge 3% 7 gefda 2, 337 o)
g1 JAT TR )

%1 wedl ¥ iy T34 feaigw &
AAET FIATE |

oY weErwaY fog (FR@Emz) @ A9y
qEZ5 & qa! AT FT LA T H AYFAr
A § FF E w41 sfgad geddnae
ngvdiz arafA @y = fear aar g
AT AR Az gat ¢ fF wEr9g@ ow
SIgHY FIF FCAT 97 337 W AIE 9T HF
BUAT AT HIZAT F1R F4@ § | 3fF7 I
arayE Wt 9ES & IF1aS ¥ IaAr ufeeres
agiar g, & 7 D 9@d ww
% §1ar a1 FfET 0T IR ARXA ST ¥
i e e ¥ aff g g
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RO T ag g e o=y zifz e a &
Fre f1 o fawe fagr war @ scem
WS T N A TEF

aaT zfogar & J1WET A A anfd
q@TH AY § 1 qF SAES ATadl AR £
ArT EFFE qEdt &1 I T8 97 FET
2T A avg v g frar o & dar
agrare Fyar smar @Y Far g gnay R R
gawfz &% & 9 qomr | FRAA &7 AY
wfagd @Y & s Y AR WA Ad
grar 72 & oYT awg qT gard Jarw A8
g% qiF §, I9%7 70 gt & 5 EFEe
2% Y srzr AwA ¢ 72i I qar 78 feg
AT 9T AW 2F41%a g3 &1 faor foor
21987 oy Y A A oAy oy gfeear
1 17RT 71 91 A w3 @1 FaEa
AT AT AT OF Al FAEm 2T )
fam Far-dvar fgn gn &Y ny 17 Ea)-
TS q1241 A ITWA § 9T O T FT
faar a3y § a7 T R am 2

saFar A amaFy fafeen aft gé @
wgt wnq g3 wifws %1 <@ a%3 &, afew
qTIY g %W qar F¢ fgar § BF ooy
feoot &, graf & a1 FoFd ¥ &I
w@r s 1 39 fafeen &1 A zfoas
fafren car gar @1 ag @ aft gf 2
agr anfee @ N A = g fan
ar g & 1@ & vEg gWIT wqan sfa
wrg feuar 73 K7 @@ AN I @R
oral WY 1 g fafeew T g 2 A
agr Aifeq W@ FT FW XS A1 AFAT
g A ¥ g o wTAT wgr fewar ¥
&< fafeen 37 Y am A1 Ir @
ok o afeew dRT FeeiEr e A
wod &, 3aaY 7§y awg ¥ fr aw fogs-
FA FW E

gy e ¢ s @ @ T an
a7 e 9T Ay I & eqT W
TRire fasafcdt Bid & S R @
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7’ & | @7l 9T gfmm w1 aur @t AT
§ T ofe agr data o A 2 ) Sfe
fer ot =i qar gAT oY e o
w7 2, faa% faors f5ft qeaY o
faFrm adr &, 399 g2 9T =xfeam
freaifedY @ oy =ar <2 g, 9 v
qaz & ? TAAY qNE ¥ AANT 2 a1 40
ZAIT wqur afvad a1 7eedlam  fasdifed
WF 9T AT FTA AT TR A TERY T
A Ffzm @ ST R agr Tig fer
ST =fzm o

92 fae=l 7 F7FA1 17 TOwT
f&mHT qzar, somzanz o et g go
qaz &7 WIW AT LA T AHAT 4T |
Fa 3% a7 7 oftada 53 far mr g
FEEA A AT gAT 8, 9 A ;mar g AR
qzar A 12 IFF T AT 9T & TR
atfaqt #1 wrfaar @ & wefeo g
argeqr w4 ifzn fr f2eay oY smeen
TTEM W A7 {IZ AT AR A7 qWAT
Tifzm

AT & om & zfeEr & s
T fom a3t eraeqr AT @ | @EAr
S 7 AU g $¥T qumm ug gifas
aur ofygifas e 2, sErdw fawy
areft A ¢ Tafen T3 QR el § zfe)
F zz3d ¥ fou sfeq sygeqr #Y o

1 4 q2Ar ¥ u 4% grasr o
2, gawy afe-fem o i o Qiar =fgo,
FaifEw agr aw-fagw & amet and &1

famif sfr Woe & awg fagre @
NFA F fon @Y agr @z =7 @ &, &
afga F17 @ I1q | T9¥ TAGH W FJ@@
#YT #aT w1 glayr o g o

gfregs qax =rem #§ ot Sz fog 7
¢, ower et @ qead, wesar o AT
a% woEr a1 | Ife v @F F af AT
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@t dFwT §5 wFA g, safeu afys &
gfus §&a1 1 aA-o0R F gy gefr o

Wt T W™ 9 (TeWETE) i
awrafy 7gma, & gded X T faama
waISa ¥ AT FT GHET FL@r § |

a# 37 A F1 vpmE ¢ e e qan
zfozar sea7icfty gt A sfeard agwr
FT 7e1 £ ) gafen sad w@sAr §@
FY 79 zewl 79 9% § A1 AaEW §1 s
¥z @11 7 | wagw &fAu fs T
gfrear 77 A1 1 72T # 1

qAAT qZ07, AT AANT TG, § FA
R Tz & arv R T8 w4 @ g AW
fe agr @74 wAY WA P AT A
faseaedt ¥ wA) AF 71 syl e
F arE) quAT T A7 qEAr ¥ gAY
qepfi T zam v aed 20 qfr g
&w q1A7 ¢, Tafee srafar i & mfad
& fon zadvr & 1 AT srgfad o7 Wr-
iz g A1d A=Az anfy agr & Amr &
WAl gy gra & 9ZEA g@r € 1 W
fer gz1 afys wfagr 71 s & afaw
sz flar caranfas ¢ ga Gfen &
FIGARTT T AI7T F AAF AR T GFA |
121 ¥ smEl @ qifadr & @S § ar
FT TA W AT o1 ufq o1 #T sy
FEI—A q73f1 & T FIT AFA )
g famrar a1 Fgx @I & A g agr
I 7, 89 IATT #MT § & |

w2l a% ug sfvear & 92 v gray
g, & wear wrgar g o9 awwen gral-
A% 29 7 ¢ | ngT zfeear § 100 FO=
% 71 Ffq2w maEHE gAY WAy
g 747 37 for 2, av ¥ g% swma<hdn
gl 1 q7AT FIAT 9% @7 § 1 ;W AR
9T BN wzwifes gerseR ¥ wzl woA
TRy wEngud i ww Y
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Y Sz arg 2, 9w & 9 ey fawra
dar 7 &, famd wer 7 & w
g & foq oW qw &Y @z fafera
TIHT T 1T AT § |

R 41 ¥ fag mwr nsn & fem
a1, fagwr gq qw R AR IemEr
effataw, smor oY ¥ Y afafua =
17 g9 9T 2 1| 94y gagdiy QY9 qard
A7 2 oA wEtEm 3 foewary afe
# 9% graragta & fawra gar 9z o &)
q 37 7 yzar 9z g f& aw ane aw-
uiq 1931 7 100 FOF 797 T {17 % |
FA @A @1 fr dx AT sW & T,
ANAAT T F1I4TT T 21X F 7190 ga57T MT
FT HIWAT F771 93 |

wef & Wi, a7 Y grEed) s
fragfd aifz a1 aga wpea At B d
A ¥ AT MR wAr ) wW oAw
wISH F gEIAS | PAIF 0ATSHIA, 07
sfzar o1 A ar 2, amify 389 g=dr
gar, 45 WI9A ¥ OF AU Qv meEsy
W 9T Tged & qu fagar 2, faad
for gn 3AsY gwmr Fig #1mg emer
A 9= T 71w 7 afvafag A s

gfoena myveza & iz gafzo gan
gfe ewrd 38 AN v delifers
Ffaziza ¥ 129 737 91 2w ¥ vy ggw
=T ST A FY vwafe ¥ % 9@
# 1 oav gfezar 747 F zrzdimas afan
¥ gz quamwt dfr aeq€ ¥ A § AR
TH avg &Y G e gAT AFEA oa%
gfosar % srrar § 1 oav sfveqy &Y gfvmaq
e & 1 w@r-wen fadnr W
=g | 37y wortfaT w=ee 3 arfgo ¢
gfoeas cgesrera & 747 Y wg 73747
HUAT F) THIEYA FAT q1fgT | a9 et
A G o

gaIR AW A o0 4 £ agwEg WK
Faor gW W serk & srov fad) ¥ qrd
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w9 A EET A ot Y W weww
frar & waman fF gt 93 AT aga
oveT &, i wIq &, a9 9T I a<Ear
¢ < adf qur ool it @, @ @y A}
€W ag aify qv gFc A glrad &
xawr ofemrs ag gar e gmit qw A 7.2
i warer gt s AT 3w femEw
welY g Y qurg 2 §

AT 2w EmAT § 1 agr 9x afeET,
sfacsr six wegfa 21 gad a@i O §©
Wt ategfas otew at squfaat § o
qft §8 g famt ¥ wreq gaT §, AW
%1 3997 farqa g7 FAT Tl |

g g gA ¥ §, afaw & afuw
ST w1 E w9 ghawrT ]| E, I
afaw ¥ gfus g9 s777 fge, § aogan
g fF sad g miz & AgY W@ o oW
% da vy §, & gv@r deaqqa g | a9
Tolz gifey, @ aw ¥ saiedm auf
¥ fon sowr sz ¥ yw@eT FIAT
wifew |

s ¥ Hag fadza svar agar g
fie Y oY e & JaT feeaew §, 4R
effrad & & o1 qadew F @, o
qrfY AT 93 IAFY A9 FI AT Wfgo)
oF ama § zfegw o@v s A @R
efrear & wawifedl & Wt g arear §
¥w %Y annfus fegfa, qw &y e, 3w &
AT AT 2w & anfos @i §Y Faww
¥of 7 T 1 G AGT §B SN A E IR
Tga 8 3 WA &, ¥few @ wer wm
wr § 3% 3% I} GlEr AW H AW
¥ar wifgg alx QA gaid Jamii & w4-
wifea) § oy wi} W wut @@ @, «w®
gt g wifgy |

wer ¥ & o wwar v §, W
Wew ¥ que g i tfwaw
wTe wgE wwad) AT wwal gidl st
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®SHRI E. R. KRISHNAN (Salem) : Hon.
Mr, Chairman, Sir, on behalf of my party,
the Dravida Munnetrra Kazhagam, I would
like to say a few words on the Demands for
Grants of the Ministry of Tourism and Civil
Aviation,

Recently tha salary of the prots has been
raised from Rs. 4,500 to Rs. 7,500 and [ under-
stand that the Ministry of Finance has frow-
ned upon this agreement with the pilots, Here,
I would like to know whether the salary of the
L.A.F. pilots engaged in the sacred duty of
defending the fieedom of the country has ever
been considered for such a steep revision by
the Government 1 feel that the upward revi-
sion of the salary of the pilots without even
considering the nccessity for revising the salary
of the 1.A.F, pilots shows the discriminatory
and partisan policy being followed by the
Government. Similarly, there are 15,000 em-
ployecs and 600 desk officers in these two air
corporations. Have the Government ever
given thought to the question of revising their
scales of pay ?

The Members of Parliament should be
cautious in their criticisms of public under-
takings hike the Indian Airlines Corporation
and the Air India—this is the suggestion of
the Sen Committee. I don’t hnow how the
Sen Committee can arrogate to  itsell the au-
thority of making such a wild suggestion,
This suggestion in fact is treading upon the
privileges of the Members of Parliament. 1
would like to request the hon. Minister to look
into this question.

The U.N. Team, which recently visited
India, has stated that the airfares in India are
the highest in the world. The airfare from
Sydney to London is lower than the fare from
Sydncy to New Delhi. If the airfares are
reduced to some extent, then greater number
of people in our country will take to travelling
by air, which in turn will enable the airline to
make profits. In a vast country of distance
like ours, the airfares should be considerably
reduced so that the people of the country will
have another alternative means of quick trans-
port. 1 would take thts opportunity to sug-
gest that arrangements should be made in ail
the airports in ocur country for taking the
people in the air and giving them an aerial

*The original specch was delivered in Tamil.
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view of the cities. The airlines can charge
Rs. 10 or Rs. 20 for this purpose. This faci-
lity will be availed of by a gteater number of
people, poor people and middie class people,
who cannot dream for their life to go in the
air because of the prohibitive airfares.

1 would like to point out here that one of
the main reasons for the recurning losses in
our airlines and also the principal reason for
the exorbitant airfares is the huge salary paid
to the pilots. In spite of tnat, the pilots take
recourse to freguent stiikes. 1 would like 10
suggest that a parliamentary committee should
be appointed to go into the vexed question of
salary and other amentics to the pilots and
this Committee should be ashed to find a per-
manent solution to this problem, The salary
of the pilots continues to go up and the losses
of the airlines are equally mounting up.

I pay my humble tribute for making Mad-
ras Airport as the international airport. The
work that is being carried out there should be
expedited Theie should be a parallel taxi-
way in Madras Airport and 1 request the hon.
Minister to pay his attention to this question.
The people of Salem have their long standing
demand of an airport at Salem. This question
has assumed significance and importance be-
cause of the location of the Steel Plant at
Salem. I am sure that the Ministry of Civil
Aviation would have received a report on this
matter. I request the hon Minister to take
preliminary steps in establishing an airport at
Salem. There is also a rumour that the ‘'C’
Class Airport at Vellore is likely to be closed.
I would like to submit to the hon. Minister
that 'C’ Class Airport at Vellore should not
be closed.

The time-schedule of airlines from Madras
to Delhi has got to be modified. The people
coming from soutliern States like Kerala, My-
sore, Tamil Nadu and Andhra arc greatly
inconvenienced by reaching Delhi at odd
hours. The Members of Parliament are rea-
ching Delhi at mudnight. They have been
repeatedly requesting that the time-schedule
from Madras to Delhi should be modified, 1
am sure that the hon. Minister will locok into
1his question and do the needful.

I would alio like to suggest that Madras
Airport should become a terminal airport, At
least, some of Air India planes should start
from Madras airport. Madras to San Fran-
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cisco on the western coast of America over-
flying the Pacific Ocean is the new route that
1 would like the Air India 10 adopt.

Recently there was an air accident near
Madurai in which many people lost their lives,
In the interim 1eport submitted on this acci-
dent, it is stated that because the aeroplane
flew low to have an gerial view of Ayyappa's
temple this mishap occurred. I think that this
explanation is not correct. [ would request
the hon. Minister to investigate into this
accident thoroughly.

During Fourth Plan, the allocation for
Civil Aviation Depurtment is Rs. 70 crores and
during the first threc years oniv a sum of Rs.
26 50 crorcs has been spent, What is the
reason for this shortfall ? Ewven aller 25 years
after our independence, we are in  the unfor-
tunate situation of importing all aerodrome
equipment. [ would hike 10 know what steps
have been taken to manufscture indigenously
all the aerodrom* equipment.  The Fourth
Plan has allocated R+ 45 68 crores for aerod-
romes and I find that only Rs. 14 95 crores
have been spent out of this allocation. 1 want
ihe hon. Minister 10 evplain the reasons for
this slow pace of implementing plan targets.

With a view to promoting cultural tourism,
plans are being formulated for certain  places
of tourist importance in Notth India and the
U.N.D.P. and the UNN E $.C.0 have offered
their technical assistance in this matter. I am
surprised that not even e place of tourist
importance and of cultural value in South has
been chosen for this purpose. Mahabalipuram,
Cape Camorin, Tanjore, Madurai, are places
of great cultural hertitage in South, Similarly,
the Sravana Bcelagola Jain Temple in  Mysore
has a glorious history bchind. Theie are
many such places of historical importanee in
Andhbra Pradesh and Kerala. None of them
has been chosen for the purpose of promoting
cultural tourism with the technical assistance
of UND.P. and UNESCO. Iwould take
this opportunity of siressing the need for
having an airstrip at Kanya Kumari which
will be of great help to foreign tourists wanting
to visit the southern most tip of our country,

You know. Sir, that the cconomy of Swit-
zerland is mainly dependent upon tourism.
Switzerland earns all its foreign exchange
through tourism. The country has flourighing
foreign trade on account of tourism. India
has got great potential for attracting tourists
from all aver the world. India can also attain
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a prominent place in the tourist map of the
world. I would request that the talented hon,
Minister of Tourism should spare no pains in
developing 10 1he utmost tourist traffic in our
country. In Tamil Nadu, the plices of tourist
importance hke Kanya Kumari, Courtallam
Walerfalls, Ogenakal Waterfalls, Kodaikanal,
Ootacamund, Freot ete. should be paid ade-
quate attention for development and I am
sure they will be able to atiract a great num-
ber of foreign tourists.  In Tamil Nadu, the
D.M.K. Government has undertaken the
Coovum Improvement Scheme ata cost of
Rs. 2 crores.  When this scheme 1s completed,
picnic boats will be plying on Coovum river
and it will become the VENICE of India. The
Central Government should extend financial
assistance 10 this  scheme meant 10 attract
foreign tourists, | am not able to appreciate
the reasons  for dropping the proposal of
son-ct-fumi. re at Madwar temple.  Similarly,
it goes beyond any reasoning  that  pernyssion
to instal the statue ol Raye Raja Chola inside
the Brahdveswara [emple at Tanjore, More
than 100 temples in Famui Nadu are under
the charge ol the Departiment of  Archacology
of the Central Government, They are all
temiples which have greatl potential for  attrac-
ting tourists. Inspite, they are not beng
maintained properly by the Archacology De-
partment  If this Department is not na
position to maintain them properly, at least
in the interest of Development of tourism in
the country, these tumples should be handed
over (o the State  Government, which is in a
position to attend to the requirements imme-
diately. 1 am making this suggestion in the
interest of developing tourism in the country.

Vedanthangal, the oldest bird sanctuary
in the country, is just 88 miles from Madras
city Thousands of beauiiful birds from all
over the world flock to this place, spread over
74 acres, In the ycar 1798 ihe British
Government prohibited by an order the shoot-
ing of birds in this place. It is really regret-
table that so far proper attention has not been
paid to this place, I would appeal fo the
hon, Minister that this bird sancluary, Vedun-
thangal, should be developed so that [forsign
tourists will visit this haven of birds from all
over the world. In Tamil Nadu there is the
greatest number of black bucks. I would take
this opportunity to request the hon. Minister
that the Guindy Deer Park should be deve-
loped into'a foutist spot. Here, 1 would also
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nate killing the wild life in the country seems
10 be reaching the point of extinclion, For
example, in Mysore 200 square miles of forest
area have been distroyed and in Kerala about
120 squarc mules of forest area are under
illegal occupation. 1 would appeal to the bon.
Minister that preventive steps should be under-
taken immediately so that our wild life is pre-
served for postenity.

With these words, 1 conclude.

SHRI D. K. PANDA (Bhanjanagar) : I
beg to move—

“'That the Demand under the head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100."

[Need to introduce Boeing flight to
Bhubaneswar (1)]

“That the Demand under the head Minis-
try of Tourism and -Civil Aviation be
reduced by Rs, 100.”

[Need for Central assistance for Simi-
lipal Nationa! Park in Mazyurbhanj.

()]

“'That the Demand under the head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100,”

|Necd to construct a Marine Drive
from Konark to puri (3))

“#That the Demand under the head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100.”

[Need to develop Konark on the
pattern of Khojuraho in Madhya
Pradesh. (4)]

“That the Demand under the head Minis-
try of Tourism and Civil Aviation be

reduced by Rs. 100."

[Need to develop 3 Star Hotels at
Bhubaneswar and Konark for tourists.

(31

“That the Demand unde the head Minis-
try of Tourism and Civil Aviation be
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[Need to  develop Chiloke as Bird
Sanctuary along the pattern of Bharat
Bird Sanctuary in Rajasthan. (6)]

“That the Demand under the head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100.”

[Need to develop Lalitgiri, Udayagiri
and Ratnagiri complsx in Orissa as
tourist centres (7))

SHRI P. M. MEHTA (Bhavnagar) : I beg
to move—

“That the Demand under the head Minis~
try of Tourism and Civil Aviation be
reduced by Rs. 100,”

{Need to develop the areas in Guja-
rat State for the attraction of the
foreign tourists. (8)]

“That the Demand under the head Minis-
try of Tourist and Civil Aviation be
reduced by Rs. 100."

[Need to sct wupan international
botel in the State of Gujarat for the
foreign tourists. ()]
“That the Demand under the head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100."

[Need to check deteriorating operatio-
nal efficiency of the Indian Airlines
in recent years. (10)]

“That the Demand under the head Minis-
try of Tourism and Civil Aviation be
reduced by Rs, 100."

[Inability to fulfil the demands of the
Engineers who have been agitating
for their wages. (11)]

*“That the Demand under the head Minis-
try of Tourlsm and Civil Aviation be
reduced by Rs, 100,

[Need for the introduction of air
services on new routes. (12))
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“That the Demand under the head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100"

[Need to nominate an employee's
representative to the Board of Direc-
tors of International Airports Autho-
rity. (13)]

“That the Demand under the head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100."

[Need for estabhshment of hotels anid
camping sites for tourists. (14)]

SHRI S. M. BANERJEE (Kanpur) : I
beg to move—

“That the Demand under the head Tourism
be reduced by Rs. 100."”

[Need to view the policy of bringing
Accountants on deputation to the
Department of Tourism from outside
and instead adopt a policy of training
Departmental employees in Cash and
Accountancy in the  Secretariat
Traming School and thereby encou-
rage the Departmental employees to
do hard work. (17)]

“That the Demand under the head Tourism
be reduced by Rs, 100,”

| Failure to give proper type of blank-
ets to Chowkidars in the Department
of Tourism. (18)]

“That the Demand under the Head Tou-
rism be reduced by Rs. 100,”

[Nezd to shift Tourist Distribution
Section from Faridabad to Delhi in
interest of more coordination and
efficient functioning of the Depart-
ment of Tourism. (19)]

“That the Demand under the Head Tou-
rism be reduced by Rs, 100,”

[Need to promote educationally quali-
fied class 1V employees of the Depast-
ment of Tourism to clerical posts in
accordance with the intructions of

the Depastmant of Peraonggl. (20)]



169 D.G. (Min. Tourism

“That the Demand under the Head Tou-
rism be reduced by Rs. 100.”

[Need to amend the recruitment rules
to the posits of LDCs for making
provision for promotion of education-
ally qualified class IV employees of
the Department of Tourism as per
the orders of the Department of
Personnel. (21)}

“The the Demund under the Head Tourism
be reduced by Rs. 100.”

[Need to amend the recruitment rules
for the posts of investigators in the
Department of Tourism in accordance
with the instructions of the Depart-
ment of Personnel O.M, No. 2/43[71-
CS(11). dated 23rd November, 1971,

@2)]

“That the Demand under the Head Tou-
risin be reduced by Rs. 100™

[Failure to reply to the large number
of representations addressed to the
Decpartment of Tourism by the mem-
bers of staff on matters vitally affec-
ling them. (23)]

“That the Demand under the Head
Tourism be reduced by Rs, 100"

| Failure to protect the interest of the
Scheduled Castes and Scheduled
Tribes working in the Department of
Tourism in the matter of reservations
provided for them under orders of the
Government of India, thereby show-
ing discriminatory treatment towards
them, (24))

“That the Demand under the Head Tou-
rism be reduced by Rs. 100.”

[Need to covert at least half of the
posts of LDCs into UDCs in the
Department of Tourism keeping in
view the nature of duties and respon-
sibllities assigned to most of LDCs.
(291

*That the Demand under the Head Tou-
rism be reduced by Rs. 100." -

[Noed to arsend recruitmant rules for
haa newte of, Asddatnate in she Flenart.
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ment of Tourism and provide fifiy
per cent posts in the Assistant Grade
for promotion of Departmental
UDCs. (26)]

* That the Demnud under the Head Tou-
rism be reduced by Rs. 100.”

[Need to cancel the nominations
reecived from UPSC/Department of
Personne! for the posts of Assistants
in the Department of Tourism and
thereby save low paid employees from
being reverted. (27)]

“That the Demand under the Head Tou-
rism be reduced by Rs. 100.”

[Need to revert back all Accountants
working in the Department of Tou-
rism on deputation to their parent
offices and promote Departmental
UDC:s in the resultant vacancies and
thereby remove acute stagnation ia
the grade of UDCs, (28)]

‘Tﬂm the Demand under the Head Tou-
rism be reduced by Rs. 100,

[Failure to confirm LDCs in the
Deprritment of Tourism even though
large number of them have completed
more than 10 years of service. (29)]

“That the Demand under the Head Tou-
rism be reduced by Rs. 100.”

[Failure to convert temporary posts
of LDCs in the Department of Tou-
rism into permanent posts in accor-
dance with the instructions of the
Ministry of Finance. (30)]

“That the Demand under the Head Tou-
rism be reduced by Rs. 100"

[Failure to convert the temporary
posts of UDCs in the Department of
Tourism into permanent posts in
accordance with the instructions of
the Ministry of Finance. (31)]

“"That the Demand under the Head Tou-
rism be reduced by Rs. 100.”

(Failuse to confirm lemporary UDCs
even thoush mor than four permas
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nent posts of UDCs are available in
the Department of Tourism and have
remained unfilled for the past several
years. (32)]

“That the Demand under the Head Tou-
rism be reduced Rs. 100."

[Need to confirm temporary class I1
and class 1II employees working in
the Statistical Duvision of the Depart-
ment of Tourism, (33)]

“That the Demand under the Head Tou-
rism be reduced by Rs. 100 "

[Failure to fill in substantively the
permanent posts in the Statistical
Division of the Department of Tou-
rism created more than two years
ago. (34)]

“That thc Demand under the Head Tou-
rism be reduced by Rs. 100 ™

[Failure to confirm temporary Class
Iv employees working in the Depart-
ment of Tourism cven though most
of them have completed long years of
service, (35)]

“That the Demand under the Head Tou-
rism be reduced by Rs. 100."

(Failure to create posts of Selection
Grade Daftries in the Department
of Tourism as has been done by
other Departments of the Govern-
ment of India. (36)]

*That the Demand under the Head Tou-
rism be reduced by Rs, 100.”

[Failure to maintain properly the
GPF Accounts of the Class IV em-
ployees in the Department of Tourism
dispite repeated protests from the
Staff Union in this connection,
Nl

“That the Demand under the Head TFou-
rism be reduced by Rs. 100."”

[Failure to give yearly GPF Account
Statement to the class 1V employees

-l ths Thawambemanb «F Tavslons sinas
'
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1965, even though the grievance of
the class 1V staff on this account was
several times brought to the notice
of the authorities concerned. (38)]

“That the Demand under the Head Tou-
rism be reduced by Rs. 100,”

[Need to create a post of Duplicating
Operator in the Department of
Tourism in lieu of the present prac-
tice of giving Rs. 5/- as special pay
to a class IV employee to do the work
of a Duplicating Operator. (39)]

“That the Demand under the Head Tou-
rism be reduced by Rs 100."

[Failure to reply to the letters received
by the Department of Tourism from
the Staff Unions such as Central
Government Clerks’ Union and Cen-
tral Government Class IV Employees”
Association. (40))

“That the Demand under the Head Tou-
rism be reduced by Rs. 100"

[Need to review the -Officers-Orien-
ted™ stafl pattern in the Department
of Tourism on account of its utter
failute and resultant inefficiency.
(41)]

**That the Demand unter the Head Tou-
rism be reduced by Rs. 100,

[Need to fill the four posts of Investi-
gators lying vacant in the Depart-
ment of Tourism by promoting De-
partmental employees in accordance
with the instructions of the Depart-
ment of Personael O.M. No. 2/43(71-
CS(II) dated 23 11,1971, (42)]

“That the Demand under the Head Tou-
rism be reduced by Rs. 100"

[Failure to make payment to the
staff of Department of Tourism on
account of overtime allowance expedi-
tiously. (43)]

“That the Demand under the Hud Tou-
viem ha raduced hw Re 100" .
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[Need to adopt a policy of efisuring
expeditious payment to staff of De-
partment of Tourism om account of
OTA in place of the present policy
according to which OTA is not paid
to the staff for several months.
49

“That the Demand under the Head Tou-
rism be reduced by Rs. 100.”

{Laxity and indifference shown by the
authorities in the Department of
Tourism in the matter of properly
and systematically maintaining GPF
accounts of the employees, (45)]

“That the Demand under the Head Tou-
rism be reduced by Rs. 100"

[Failure to provide adequate and
decent working conditions to the
staff working in the Department of
Tourism. (46}]

“That the Demand under the Head Tou-
rism be reduced by Rs, 100."

[Need to provide uniforms to Class
1V employees in the Department of
Tourism as soon as these become due
(47M)]

“That the Demand under the Head Tou-
rism be reduced by Rs. 100.”

[Need to re-consider the policy of
bringing officers into the Depait-
ment of Tourism on deputation and
thereby marring the promotional
chances of Departmental employees.
(48)]

“That the Demand under the Head Tou-
rism be reduced by Rs, 100,

[Need to re~-consider the deputation of
accountants in the Department of
Tourism from CAG’s Office so as to
provide incentive to the Departmental
empioyecs. (49)]

“That the Demand under the Head Tou-
rism be reduced by Rs, 100."

[Need to send Assistants and UDCs
in the Department of Tourism for
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various refresher courses conductd
by the Secretariat Training School
as is being done by other Departments
of the Central Gov:mment. (500

“That the Demand under the Head Tou-
rism be reduced by Rs. 100.”

{Need to give (raining to Depart-
mental UDCs in Cash and Accoun-
tancy so0 as to make them eligible for
bandling the posts of Accountants in
the Department of Tourism and re-
vert the present incumbenis in the
posts of Accountants to their parent
offices which will result in economy
in expenditure and provide incentive
to the stafl. (51)]

“That the Demand under the Head Tou-
rism be reduced by Rs. 160.”

[Need to provide more staff in the
Administrative Division of the De-
partment of Tourism so that the staff
grievances may be dealt with promp-
tly. (52)]

“That the Demand under the Head Tou-
rism be reduced by Rs. 100,"

[FFailure to declare large number of
non-gazettcd employees in the Depart-
ment of Tourism as quasi-permanent
cien though they have completed
more than threz years of service as
required under the rules. (53)]

“That the Demand under the Hcad Tou-
rism be reduced by Rs. 100.”

|Failure to verify the character ante-
cedents of a number of non-gazeited
employees o! the Department of
Tourism in time resulting in delay in
granting the quasi-permanency certi-
ficates to them. (54)]

“That the Demand under the Head Avia-
tion be reduced by Rs. 100.”

[Failure to declare large number of
non-gazetted employees in  the Office
of the DGCA as quasi-permanent
even though they have completed
meore than 3 years of service as re-
quired under the rules. (55))
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[Shri S. M. Banerjee]

“That the Demand under the Head Avia-
tion be reduced by Rs. 100.”

{Failure.tu confirm the LDCs and
UDCs even though they have com-
pleted more than 10 years of service
in DGCA. (56)]

“That the Demand under the Head Avia-
tion be reduced by Rs. 100.”

[Need to stop the policy of bringing
officers into  the DGCA office on
deputation and thercby marring the
promotional chances of Departmental

employees. (57)]

“That the Demand under the Head Avia-
tation be reducee by Rs. 160.”

[Need to give training to Depart-
mental UDCs in Cash and Accoun-
tancy so as to make them eligible for
handling the posts of accountants in
the DGCA office in order that the
present incumbents in the posts of
accountants are reverted to their
parent offices which will result in
economy in expenditure and provide
incentive to the staff. (58))

“That the Demand under the Head Avia-
tion be reduced by Rs. 100"

[Need to adopt policy of ensuring
expenditious payment to staff on
account of overtime atlowance in
place of the present policy according
to which overtime allowance is not
paid to the staff for several months
in DGCA. (59)]

*That the Demand uader the Head Avia-
tion be reduced by Rs, $00.”

[Failure to confirm temposery Class
IV employees working i e office of
DGCA even though most of them
have completed long years of sérvice.
(60)]

“That the Demand under the Hend Avia-
tion be reduced by Rs. 100."

(Failure to reply to letters of Central
Government Clerks’ Union, DGCA
Branch, (61)]
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“That the Demand under the Head Avia-
tion be reduced by Rs. 100.”

{Pailure to maintain properly the
GPF accounts of the class IV em-
ployees in the office of DGCA despite
repeated portests from the staff Union
in this connection. (62)}

“That the Demand under the Head Avia-
tion be reduced by Rs, 100.”

[Need to amend the Recruitment
Rules for the posts of Investigators
in the DGCA in accordance with the
instructions of the Diepartment of
Personnel O M. No. 2/43[71-CS (II)
dated 23.11.71. (63)]

“That the Demand under the Head Avia-
tion be reduced by the Rs. 100.”

[Failure to constitute the office-
Council in the DGCA as required
under instructions issued by the
Ministry of Home Aflairs. (64)]

“That the Demand under the Head Avia-
tion be reduced by Rs. 100.”

[Failure to supply uniform to Class
IV employees in time in DGCA.
(65))

“That the Demand under the Head Avia-
tion be reduced by Rs. 100.”

[Failure to promote the LDCs in
DGCA to the postsof UDCs as per
instructions issued by the Department
of Personnel, (66)]

SHRI RAMAVATAR SHASTRI (Patna) ;

1 beg to move :

“That the Demand under the Head Minis-
try of Tourism and Civil Avistion be re-
duced by Rs, 100.”

[Need to develop further Rajgrih as
an attractive tourist cenatre, (67)]

“That the Demand under the Head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100,

[Need to coasiruct more tourist
houses in Rajgrih, (68)]
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“That thc Demand under the Head
Ministry of Tourism and Civil Aviation be
rcduced by Rs. 100.”

[Unsatisfactory management of tourist
rest houses (69)]

“That the Demand under the Head Minis-
try of Tourism and Civil Aviation be
reduced by Rs 100"

|Failure to construct Government
hotel for tourists at Patna. (70)]

“That the Demand under the head Minis-
try of Tourism and Civil Aviation be
1educed by Rs. 100"

[Failure to develop the Ganga bank
areas of Patna town into more attrac-
tive and beautiful toutist sites, (71)]

*That the Demand under the Hicad minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100."

[Failure io develop the birth place of
Guru Govind Singh in Pama City
into a tourist centre, (72)]

“That the Demand under the Head Minis-
try of Tourism and Civil Avialion be
reduced by Rs. 100,

| Failure to check misinanagement in
Bihar Flying club, (73)]

“That the Demand under the Head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100."

|Need to take over the Bihar Flying
Club under Government control.
(74)]

“‘That the Demand under the head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100.”

| Infructuous expenditure on officers
and staff of Bihar Flying club. (75)]

“That the Demand under the Head Minis-
try of Tourism and Civil Aviation be
+duce by Rs. 100."”

{Failure to accede to the demands of
employees of Bihar Flying Club.
(76))
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“That the Demand under the Head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100.”

[Need to check delayed flights of
acroplanes. (77)]

“That the Demand under the Head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100."

[Need to improve the quality of food
served in aeroplanes. (78))

““That the Demand under the Head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100."

[Need to formulate a comprehensive
scheme for the development of ali the
tourist centres in Bihar. (79)]

“That the Demand under the head Minis-
try of Tourism and Civil Aviation be
reduced by Rs, 100."

[Need to link Patna with Bhagalpur
and other district headquarters by
air. (80)]

“That the Demand under the Head Minis-
try of Tourism and Civil Aviation be
reduced by Rs 10¢0."

|Need to develop Ashoka's capital
Kumbhrar as a tourist centre. (81)]

“That the Demand under the Head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100.”

[Failure to develop Nalanda as a
modern tourist centre, (82)]

“That the Demand under the Head Minis-
try of Tourism and Civil Aviation be
reduced by Rs. 100."

| Failure to give more funds to Bihar
Government for the development of
tourist centres in the State (83)]

“That the Demand under the Head Minis-
try of Tourism and Civil Aviation be
reduced by Rs, 100.”
[Need to develop further the Patna
airport. (84)]
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|Shr: Ramavatai Shastri]

“*That the Demand under the Head Minis-
tiy of Tourism and Civil Aviation be
reduced by Rs 100 °

{Faslute to reduce the prices of arti-
tles sold at aerodromes (85))

*That .he Demand under the Head Minus-
try of Tounsm amnd Civil Awviation be
reduced by Rs 100 ™

[Failure te provide employment to
tramned pilots (86))

MR CHAIRMAN The cut motions are
also before the House.

ot awrfemr (gAwz) @ wgEY, & W
wEred ¥1 AT T ANGT FL@I g | q4Y
ag & zfew s AT W;gAr g 1 EWIR AW
Gap A aga § ghezaar @ & faa-
sfafar | 7rz {97 771 grewy faa-afafea
2fredy A ®rar sw AW A gEAl a1 W
21w 39 fov Ay sfafediy ggr gz
FIfed 77 3aA) FFAT A agE AT W@ 21
g9 wreafnes feferedra @t i wwar
E ) Afra fre ot 3w Mdem oo s
FY qamaT 3% & fov 48 F1 eAww fean

T TR |

afrez ¥ fom gm¥ Aw A agA ¥ AA
g 9% gAY qued aesfa, qui afe,
e, W AT ergard § faady aog ¥y aga
Ffmman R 9@ ¥ agam A
St FrF ¥, gy ge-g3 wiaw q¥ g & Awr
g% fon fzat 7t gfaara 4#t & agr
WA A AN-NA 47 gigad gy & 0
gfama a7 ¥ aedr gE s Tifzd )

R gy fae game w wre wiew
aTY ot | e wIRE & O A e
T §, MR ufwr ¥ ox &t g W
# o A § fon aga & gfoen o
# 1 AfeT agr 9% WA A gy Al
At | OF Qe agt qarar @ ey
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59 gfrar M | T 787 wFH XY
Wt zferz ar afy a8 afE @gr oy &
for graatd 1 gfaad @ 21 N FER
sifed 2z 7 7t & faad w00 o
gadr gfamrg ot 39T 2, W IRE o™
Zfeza 7y vo1 7wy | mwlor AT &
17 a9y o a1F )

g ¥ ¥wig gge wfag § 98T 0%
AW G § | ITE ATAT OF TATH
€ 1 3@ A o a7 afaa § g7 42 Afaq
# faae awg & =0 78 o1 9§ @ wifs
A IR ATAE @A E 1 HY TA anr
¥ gre-a w2 2 fF &1z afaq 11 9%
W g7 o9 Afaw @ Af

=y pAfw F1 vy Fafan
afga g fawr & Y 3@ Ad fray mam
nF qIT § A4 GATT F A NI Y
qEAS T qRg A A" & o1 7@ 4r, q@r
F wiEfAT d¥ed 1 2@TT 9N v f&
ag & agd frarer @ T o7 a3er o
g1 dzamy wrg at faegwz aa
sfew efFza apramgn &\ 38% gwEt
FIFr AAZA T AFANE | WX IF W
ot g ar§ fawrx 7@ fear mn | Fw
gAY Y @ fAdzw & f& ao oY o
garg fomy fesEgm fa=) «), oy f¥
zfrez erd A AFA R, B T §B @A
fad 1

FAIR 3T OF BT A fawr fia § q@r
weor At g 2, gAv fawg ¥ fon ooy
&Y QU q9e7 FLAT fge |

i ag 49 & ax ggT sfoear §
gax vt & Ak ¥ g 9t fr oz efaw
F2 Y gE @ 13 ¢ 7 wgr o fw fae
FTW@RE W N A% qar A I
m ¥ gg et gt feadt ? o
wrgaT § 5 qax i o vx @ sqaear
Aot d? R ame Al Srorfr
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1 IHEY @AM GF TN ASI FT GFAAH
fevar straarr ?

gfiggq wrg @iz ¥® oA @
WEE @ W@ §AE g sy Afen,
T A7=q 47 gfaar & fon Sfeq am7 &
37 9 9z fagtag ¥ 1A meal &
1Y/ TT AT AT TRGT FIAT E |

=t wgt ftaw fag wmw  (F1A9) .
"EAFT, “HYaq ¥ ogd1 amEr gfEdr &1
snqrT War #, T wer a@ fym gwsd
faqFr amarr @gr #0" AIT INWT AT
wgeq A7 7 74 & faqrgaradr & aqt
AR ¥ 477 AMT T OEMI A Zrzaft
gt ¢, ott gdza faaa oF gAT I
74 971 ¢ F7A AT oqeed ¢ 5 oury A
fafefl F1 arv qar A A g
g 39% stimT 97 gfer Tfwe o faw T
S9TY JS@1 § 47 30 AR AT )

gty qgzA  fodrm oF wEgeAq
faam &1 s gw za gOw A7 Ayl
®¢ & fas®m ¢ @Y #m AmmA R
fw garer & aga @ Y &7 @FAr
2 oEuR W F &Y g awW! AA
Iqwey 8, & @t avqa 2 fr oo Y gw
T8 AF qTE 99z 3w & for eafa
wig aifes g7 7 @, awifar Ga 7 -
woar faeft o wi=g & Nfsy | 4@
srefas o) o zfre & fead, gwidt dw
¥ gl ToiAT F1 qdew @A WEA § )
#fFt IgF @y g @wY Fw O
“gweara ¥ faay gdzw Qe gsed oA
9zar §, AT EAFT 41T q@ F A9 FEAT
qzAT § fr wmiea § 9wz e Adr faar
{1 gwrT &woeiEwe ¥ aAm ofoan
oFar © g fag" 55 &0T waar @
% | SfeT qdeq fawm #Y e @ @A @
aY ag fegen Bier § 1 gvk dw £ qqe
FN g gf ag 1968-69 ¥ wrwey #F
WERTL TN o 1 §aw 3 sfawa 4
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gwag FeA 7 N feafrurzad 26
e gfawmA gx 4 wfAma &Y T &
frazaviz &@fv =i & @ Zar B
Afan &7 fr zard 29 F 0% 7197 F Fw0E
ot 78 ¢, Afra agr a1 qgza fawm
femaT =81 T80 F7 771 &1 gAA frazer-
T & wrwer 1Y a1 AY wAw g fw w7
ez & faady geRw @A @ TR nE
TN WMT I F A AT 1 Ty
g7 7 pAI W AT 4qTA T7A T Y,
o f5 gar? zw & 3 oy gfagm Fgee
7 f99% T PR 9ATE T WA aeT
srrfaa &7 74 2 1 oF Avy a9z femrem
#1 a3 ¢ &t mfar wzr famd 34 2,
zfeqor 4Y Avw awme A Farear frard
ZAr &1 AN AARY T qrAdSs g7 F
af gzt #7133 AT T 477 a1l
T 8 ¥ oAy 91 ZfEe, o,
ATy &Y Ffan, mger a7 Ifam |

fags ars qizaY 3 F7 <a 9 guTn
# A afzod ¥ A FaEAr Srear g
fF 1970 ¥ 989 @1 amay ger e &l
I wivAad & wf7 §8 wir furd g
foa® @A =Er F1 geiza & wefnd
frar § 1 49 qTRZ oY & ua For Y
zfize ¥ A%y 9Y 2, 3o 9v@z mE Ay
¥ foreat ger §71 He3T9 JA9T 1 @AY
witw Wz fFar §, 25 w62 9ded TW R
fae szt e griwy & s san
weeag sae faur § « g o @ faE|
am M fasgsll & wvyw WoamA @A
F& 97 9917 frar av a7 g gea
gra arffear 9t fiq a7 o e g9
¥ 9deFt 9T U0 v qer AW I
WY AMAT ¥/ g1 | @ "l wgRT {
# faqga e M fF WS ME AW L )

% Forar, gfvgaT mywEr w1 W
afaw §, w7 dfe wraw 731 § i
# qt-6 gum™ I AW AR wwt A ¥
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[ =Y wgr fow fag wraq )
A vem 97 R amEs faax
FY |

9g@Y a1 & ag § 5 9427 # 9v-
Rfrar ¥ fog gasr wifge fa g7 glaar
&, 3T Fewl wifger wgA & feq g,
7% gre-fae & feu oY sngfas A%
arA § 9g 999y FUY A1T 1 gA0E IFHN
¥ 97 grar Y I § A—ewE AR
wat wEiew @ad aga & sanar arfas w3t
& gt § BT gyl TR A IH
s &Y gufew & @ faad, o e
wraT & Ag fawd

gad @ ag § f5 efoers ogwmrg
# ot ggza 7 E—faed siwsi &
FIATT &9 1970-71 ¥ raaY & kR &
AT 36 QFATZA T — ITH T¢H oA
gar arfga |

frad arg, s grfad ) gea &
qEaT §, A gy & f& g ¥ w9
Wy 1T feanadt (257 qd=zai & fou, faar
rr wifgd 1 areet fesz 9T @@ S50
wrady sz A §, a) gw i @ & R
IgH }oar 4, #Fzar wfgn ) gr-ER
qITH T TA FT HIT VST AWERT F
i fear smar wifgd | fagiz, st sqw
§ aquArel, WY, @ ¥ gror WY
qie® oqw aAET Tifgw 1 g9 wial & @
& ot RGO FT ARAT FTATE |

MR. CHAIRMAN

Chanda is not here, Mr.
chowdhury may please speak.

Shrimati Jyotsna
B. K. Dass-

SHRI B, K DASCHOWDURY : (Cooch-
Bihar) The whole Ministry of Tourism and
Civil aviation seem to cover many aspects of
life. We find from the report that there are
scrambels of mod life to wild life from Air
journey both inside and outside the country
to making the postmartem examination on the
railway accidents Also there are Meteorology,
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Climatology, Sicsmology, FEuphamary and
what not. But, Sir, on the whole. I find the
two cssential departments of this Tourism and
Civil Aviation Ministry have been transferred
cither being unaware of this matter, Of course,
I hope not that our Hon'ble Minister has not
thought about the matter. These are catering
Institute ahd the Archaeclogical Department
and instead, Meterology and the Railway
Safety Commission have been added. particu-
larly about this Railway Safety Commission.
1 do not find what is the rcason to include
this Railway Commissioner of Safety in this
report | have gone through the report. There
is recommendation of the Pacific Locomotive
Committee. But even then, 1 do not think the
Minister of Toutism and Civil Aviation should
perform any postmortem examination of this
railway accidants. I feel, Sir, that this particu-
lar division of this particular part, this parii-
cular work of this Ministry should be transfe-
red to some other Department [nstead it should
have one most important aspect, j¢, about
this catering Institute. This Department is trying
to construct more and murc hotels and in fact
they will be having more and moie in course
of time. 1 find from the report that there is an
Institute for this hotel management guide, and
other travel trade specialisation. But what s
the wrong therein to include the Catering Insti-
tute in this Mmistry for the better management
of public sector hotels Let this Catering Insti-
tute come within this Ministry, instead of this
Railway Commissioner of Safety,

Then another thing 1 would like to men-
tion is this Meteorology or climatology or
siesmology. There may be some connection to
know about this weather reports and others at
the time of Civil Aviation flights. But I belicve
that this part of the duty also can be trans-
ferred to some other Departments, Instead it
may take up with this Depariment a separate
Institute ; | mean, separate Institute to train
“Tourist Guides" those who have to work in
various parts of the country, in various natio-
nal monuments and historic places and the
various things that have to be shown to the
tourists and various places of interest in the
country. Anoiher suggestion that I would like
to make is about the maintenance of our
monumental buildings, of our treasures, of our
national monuments, for example, Taj Mahal
and even some other places of interest, These
are being absolutely placed at the disposed of
the Archaeological Department. Should it not
come within this ‘Tourism’, within this travel

industry, because we find some time whenever &
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tourist goes to visit some of the places of inte-
rest, the tourist centre, though it may be there,
is not in a position to explain why a particular
sculpture is broken, how long it will take to
renovate this and so on' The first suggestion
will be to 1ake up catering in Tourism and
Civil Aviation and also archacological main-
tenance, if possible, so that there can be con-
certed and coordinated efforts to improve the
position. (nrerruption)

Aboul the cntire planning of the Indian
Airlines, I find that there is something wrong
somecwhere, 1f we go through the chart, we will
find almost the best charters ip certain sectors
which I do dot like to mention; the hon.
Minister can well understand the position. For
cxample, Avro T48. All the senvices that were
replaced by Avro flights are almost in the
south scctor except one in Calcutia. What was
wrong to place some of the Avro flights also
in the cus'ern sector ? The easlern sector was
not consi lered. 1 find from the Report that
theie are ten flights in the southern sector,
beginning from Gwalior, Bombay, Tiruchi, and
all these places, Madras and Madurai, to
improve this revenue load factor at concessio-
nal return fare to the extent of 30 per cent —
within seven days if the jouiney is made, it is
given What is wrong to have this sort of con-
cessional revenue load factor incentive in the
castern India services, particularly to Calcutta-
Agartala and Calcutta-Cooch Behar which the
hon. Member suggested ? If the Indian Air-
lines can give certain incentives of the revenue
load factor to other portions, why not to
eastern India 7 Eastern India has been totally
neglected,

The other day I had the chance to sec one
pablicity hlm for foreign travellers, foreign
tourists. It is depicted in the name of Kashmir
to Kerala, They were gocd enough to entertain
us there. Though we were the guests of the
Dcpartment of Tourism, we found that the
artists management authority had reserved
certain seats only for the Ministers and not
for the Mcmbers, 1 want to make this point
very clear to the hon. Minister. The function
was held in the Asoka Hotel, at the ground
floor lounge, and certain seats were reserved
for Ministers, 1 do not know what is wrong
therein if all the seats were reserved both for
the Ministers and the Members of Parliament.
Even there, there are discriminations

In that picture of the publiciy film
Kashmir to Kerals, we -have not seen aoy-
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thing of the importance of Nalnda, there was
nothing about the Konark temple in Orissa,
nothing about the Jagannath temple, nothing
about Darjeeling and Sh.llong. nothing about
Kariranga game sanctuary. These are things
that should be seriously considered,

1 would request the hon. Minister {o
have a total rcview of the working of Tourism
and Civil Aviation. The hon. Mmister should
go through and sce what is wrong there, why
the planning policy has been directed in such
a fashion that certain sectors and certain
portions of our country are being benefited
completely to the utter disregard of some
others.

1 would reyuest the Minister to consiwder
to imprcve the minor airports alvo in our
country because, in course of time, if we have
a perspective planning, these will become
very very important, There is a long list of
minor airports of which 1in my conslituency
there is one airport. I have been requesting the
hon Minister to improve the conditions of this
Couch-Behar airport along with many others,
not only Cooch-Bchar.

Sir, still there is a large number of casual
workers-those who are working for4or 5or 6
years. These casual workers should be made
regular emp'oyees of the Department.

With these words, I suppoit the Demands.

SHRI RANABAHADUR SINGH (S8idhi) :
1 look upon this Mumistry’s functioning fiom
purely a parochial point of vicw, that of
my own region. Being backward, w¢ have
tried to do everything po.siblz to find ways
and means to improve and develop our region
and every time we comc across a brick wall
wherein we are told that the infra structures
for all industrial development are lacking. So
in our search we raised our fond cyes and
hopeful eyes towards this Ministry because we
at least have one infrastructure and that is the
scenic and wild beauty. We have at least four
water falls, each of which is above 300" namcly,
Keoti—Chachai— Bahuti.

We have a sanctuary of wild life at Ban-
dhogarh which has come up very well. We, of
course, have Gobindgarh white tigers and a
beautiful museum has also come up at Gobind-
garh, Near Satna wc have a place called
Ramvan which depicts the total history of
Ramayan in beautifully carved statues.
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AN HON. MEMBER : There is no refe-
rence to Sita ?

SHRI RANABHADUR SINGH : 1
thought Ramayana included both. So, I feel
that I, for one, would like to see that this
Ministry put us on the tourist map of the
country., We do not imposc on the Ministry's
limited funds to build hotels or anythiog else
but at least, we, having so much to offer to
the tourists, should find a place on the map
wherein people who are often travelling bet-
ween Khajuraho and Banaras and passing
through this r.gion by road, mise all these
poinis just because they are not mentioned on
the tourist map,

Another aspect to which 1 would like to
draw the attention of the Ministry is the fact
that one of our principal towns, viz., Jabalpur,
remains out of the air map of India. Qur
repcated cfforts on that line have brought forth
the reply that at the moment, the passenger
traffic to that particular place does not justify
it. May 1 offer a humble suggestion 7 Many
of the newspapcrs rceently carried a very
interesting news item wherein some aeroplance
manufacturers in the United Kingdom have
come up with an air bus which, they claim,
when operated, operates at a less price than
what is usually the price for operating a bus
service Sir, 1 hope that we shall | ave soon
these planes and then 1 hope Jabalpur will also
find a place in the air map of India,

I suggest that all these sanctuaries wherein
lic the last strongholds, where the wild life
still struggle for existcnce, should now be inclu-
ded into the functioning of this Ministry
because the Forest Department as my own
experience is, as also, | think, almost every-
oneelse’s, thinks that preservation means taking
out the maximum revenue out of the timber
of the forests and not protecting the wild-life
and if the sanctuaries were to find a place in
this Ministry. I feel that the fitst step might
have been taken into making these sanctuaries
more viable in preserving game.

Finally, I would plead that this noble
animal, the tiger, which is fast vanishing from
our country should get a priority treatment in
its preservation and I think the necessity of its
preservation should be somehow brought home
to the public either by some educational means
or, alternatively, by setting apart some forests
which should be closely guarded and should be
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extensive enough to harbour these wild animals,
especially, the tigers,

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
Mr, Chairman, I am thankful to the hon.
Members for taking an active interest in this
debate and for their participation, I was listen-
ing with attention to the speeches of my hon.
friends and they were good enough to make
certatn comments on the development of
tourism in our country,

India is a very vast country with the lofty
Himalayas on the one side and the vast oceans
on the other and with beautiful sceperies and
spots of scenic beauty spread all over the coun-
try and it is difficult for anybody to se: all
these places and also to create such facilitics so
as to give facilities to all the tourists who come
in to our country to see all these spots.

The first thing is that the tourists who
come from abroad to our country would like
to go round and see only the most impoitant
places or those places for which there has been
a lot of publicity in the foreign countries.
Secondly, the transport [facilitics within the
country, the hotel accommodation (facilities,
the guide services and such other things should
also be readly available That is where the
building up of the infra-structure is needed, the
Department of Tourism and the India Tourism
Development Corporation, both are making
their sincere efforts in this regard to build up
the infra-structure for promoting tourism in
our country,

As you know, the whole of tourism is
concentrated in our country at the beautiful
spots which are there in our country and they
are around the monuments. One thing is the
monuments. The second thing is the beawiful
spots of our country. The third thing is the
wild life sanctuaries of our country and the
fourth one if I can say is the mountainous
resorts.

SHRI B. K. DASCHOWDHURY : Have
you also included the bird sanctuaries ?

DR. SAROJINI MAHISHI : By wild
life sanctuary I mean—the hon Member would
also understand—the bird sanctuaries also.
(Interruptions) 1 might not have incladed
other things which the hon, Members are able
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to sec as beautiful spots, but, largely these can
be divided into four categories, these are to be
developed and for developing all these we have
to depend upon the full co-operation of the
Archacological Department for the maintenance
of these beautiful monuments, and only from
the tourist point of view we could see that
these things are developed, and for developing
the wild life sanctuaries and for the conserva-
tion of wild-life whichis the basis for develop-
ment of wild life tourism in our country, we
have to seck the co-operation of various
departments and their full co-operation The
third thing is for the beach devclopment, I do
not know whose co-operation we are required
to seek, because it is the Stale Government,
its PWD and a number of other Departments
come into the picture and we have to seek the
co-operation of all these Departments. For the
mountainous resorts we have to seek the co-
operalion of the ttate Governments. As yon
know, tourism is als> a State subject and the
State Governments are taking interest, but I
may say, that our Members of Parliament
should request the State Governments to take
more interest in the development of tourism
on behall of the State Governments also,

All the State Governments together have
given Rs. 9 crores for the entire Fourth Five
Year Plan, out of which Rs. 3 crores come
fiom Kashmir and the rest of the country has
given Rs, 6 crores for the entire Fourth Five
Year Plan and even that amount is not spent
on many occasions,

16 &rs,

We find that whatever the State Govern-
ments are able to do, the Department of
Tourism at the Centre and the India Tourism
Development Corporation, would be supple-
menting the activities done by the State Gove-
rnments, But actually, 1 wish, the Members to
take some more interest in bringing some pres-
sure, on the State Governments, also rather
than saying pressure I will say, in persuading
the State Governments also to take more interest
in the development of tourism in their own
States, My good friends referred to some of
the places, Mr, Vekaria referred to the promo-
tion of tourism in Gujarat. But he should know
that the Gir Forest is ooe of the National
Wild Life Sanctuaries in our country, We, on
behalf of the Department of Tourism, are
wrying to build up and increase the accommo-
dation facilities, interna! roads and also trans-
port facilities. ] don't think I have more time
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to go into the matters more deeply. Mini-buses
are provided in almost all the sanctuaries to
carry passengers and tourists inside the sanctu-
aries and to show them these places We have
got the guide services for them and the cater-
ing services are also being looked into.

Mr, Daschowdhury made some remarks
that Kaziranga has been neglected For breed-
ing of rhinos, special amount has been given
by the Department of Tourism. Not only that,
the accommodation there is being increased.
I do not wantto go into details. He is nearer
and I would like him to go and see that.
Gauhati is having a tourist bungalow this
year, Konarak is having flood-lighting and
work will start in Bhubaneswar and there will
bea youth hostel in Puri. Almost all the
States are receiving the attention, to the extent
possible, of the Dept. of Tourism.

The first speaker, —Mr, Biren Dutta referred
to some rules and other things followed by the
Turism Department and also by the ITDC.
Of course, if the ITDC has not got rules, they
would be following the Central Government
rules, One matter is regarding the promotion
o: Class 1V to Class 111 posis. For that some
reseivation has to bc made and that is being
looked into ‘The possibility of having about
50°; reservation from UDC to Assistants is
also being looked into, and UPSC is being
consulted. All these matters are under active
consideration By ‘active consideration’ I don"t
mean dacades, but within a matter of a few
months,

One hon friend referred to Tamilnadu and
the south and he said it is being neglected and
all that. I do not know whether he has care-
fully studied this. Madras has got already a
youth hostel. Trivandrum bas got a youth
hostel, We are building up a Tourist Home in
Ramzswaram and Mahabalipuram will have a
son-et-lumiere. There are a number of promo-
tion activities for tourism that are developed,
for example, in Madhya Pradesh, in Kuly,
Manali etc, We are putting up accommodation,
whether it is dharmashala or some other type
of accommodation, and all these activities are
being undertaken In Punjab also, in Aroritsar
and Ludhiana we are building up the accom-
modation  depending upon the type of
tourists that come to our country Some hon
friends referred to Madhya Pradesh. In Kana-
Kishi, necessary accommodation is being built.
I had opportunity to go to Bela ghat near
Jabalbur, Tt isa very difficult track indeed.
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[Dr. Sarojni Mahashi]

We wish that more and more facilities are given
to the tourist who want to see the wiid life
thrive in our country, because, wild life forms a
aifferent species and a very rare species also.

First of all, all monuments should be main-
tained properly, The tourists who come to
study them would like to see the monuments
and have information also regarding them and
therefore we are providing them guide services.
Therefore, we are having coordination with the
Archaeological Department, and we are trying
to have the best co-opcration from them. If
only the monuments are kept in good condi-
tion, tourist would like to go to thosc places ;
if only transport facilities and other things are
given, then they would like to go to the diffe-
rent places. Otherwise, the foreign tourists who
touch our land would like to go to Agra or
Jaipur only and then go back saying that they
have seen the whole country. We would not
like them to go back in that way ; we would
like them to spend a few more days and spend
their foreign exchange so that we may earn
more foreign exchange. Last year, our foreign
exchange carning has gone up to Rs. 40 crores.
Bat we would like them to spend more days in
our country as a result of which our foreign
exchange earnings may further go up. In fact,
it is not only & guestion of foreign exchange.
but it is the mutual good-will that is being
built up amongst the diffeient countries on
account of the tourists coming into our country
which is important, The amount of good-will
that the tourists coming to our country
carry back to their own country is mare impor-
tant than any amount of publicity literature

- that we are trying to give in the other coun-
trics. Therefore, we want to see that accommo-
dation facilities are also built up.

Around tourism, & number of ancillary
industries can also be built up. One is the
hotel indusiry. The room capacity in our
country today is 9945. With the 70 new
projects that have been approved of, the
room capacity will be increased by another
7675. But in spite of this accommodation
built up in the public sector by the ITDC in
the form of hotels and tourist lodges and
other things and also the accommodation that
is built up in the private sector with the loan
given by the Department of Touri:m and
also by the private sector on their own
initiative, we feel that we shall be experiencing
a shortage of about 1500 rooms by 1965, We
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would like to build that up also. For this
purposc, the Department of Tourism has been
giving loans for encouraging the construction
of hotels in the private sector also, and now
it has committed itself to giving loans to the
extent of Rs ¥ crores. Alrcady, Rs, 4}
crores has been disbursed.

In regard to the transport industry, the
Department of Tourism has been giving good
amounts, for the purchase of wehicles and
also giving vehicles and taking them on behalf
of the STC ..

SHRI B. K. DASCHOWDHURY : Is
there any a transport unit in Eastern India ?
Kindly put up one transport unit at Siiguri
so that people may go to Darjecling.

DR. SAROJINI MAIISHI : The ITDC
has about 15 transport units in the whole of
the country In Patna there is a unit
Throughout the country we want these units-
and the number will be inreased 10 cowrse of
time. Gradually, this number is going to,
increase.

Therefore, the Department of Tourism
which has undertaken these activities for
promoting wild life tourism, for promoting
cultural tourism and for promoting visits by
tourists who would like to see the monuments
of our country and for encouraging tourists
to go to the mountains resorts also, such as
Kulu, Manali etc.—these are some of the most
beautiful places in our country ; 1 hope hon,
Members will not mistabe me becanse I have
not mentioned such places existing in other
States ; in fact, our hon. Minister himself is
from Kashmir ; all these are very beautiful
places ; I just gave one or iwo examples
only...

SHRI B K. DASCHOWDHURY : Seeing
the sunrise at Darjeeling is very beautiful,

DR. SAROJINI MAHISHI : We are

building & youth hostel there.

SHRI B K. DASCHOWDHURY : Kindly
make it a transport unit,

DR. SAROJINI MAHISHI : Thea, we
shall have to build up our mountainous
resorts also, Then, our beaches also have
to be developed It is not as if the foreign
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tourists have not seen beaches, but they find
our beaches more beautiful and lcss congested.,
Therefore the German experts who visited our
country and saw the beaches have appreciated,
in fact not only appreciated but have said that it
is possible commercially to develop the beaches.
As you know, the two big projects in Gulmarg
in Kashmir and Kovalam in Kerala arc being
developed. ‘These are two very big places. 1
need not mention the details heie, but Kerala
Members will be happy 10 know that not only
40 coitages and a big hostel with a hundred
rooms but also facilitics for oil massage and
heal.h chech-up according to the Ayurvedic
system would be provided. All these things
have been developed. Therefore, right from the
west 10 the cast and from north down to the
south, including all these places, we would
like 1o sec that all these are developed...

SHRI JYOTIRMOY BOSU (Diamond
Harbour) ; Can the name of the President be
brought in this vil massage business ?

DR SAROJINI MANISHI : The hon,
meniber fiom Tamil Nadu said that the south
has bheen neglected  We are Laving a co-
ordinated scheme for the devclopment of
Mudumalai, Bandipur and Wynad forests ;
with the help of UNDP, the whole of this
will be developed into a very beautiful wild
life sanctuary. Vedanthangal may also receive
attention, But then the Siate Governments
are also required 10 look into these things.

By way of entertaininent, sonset-lumiere
had becn organised at the Red Fort, It had
been revised at a cost of Rs. 4} lakhs. In
the Sabarmati Ashram in Abmedabad it has
been installed in Gujarati, Hindi and English
versions, at a cost of Rs, 19 lakhs. A third
one will be at Shahmar Gardens ; it will come
into operation in four of five months. The
next will be at Mahabalipuram so that the
south is also not | ft out in this sespect,

SHRI NARSINGH NARAIN PANDEY :
What about UP ?

DR, SAROJINI MAHISHI : U.P has not
been neglected. lo Nainital we have a youlh
hostel. In Agra, a reception centre will be
putup. In the Corbett Park, 25 rooms are
under construction. WVaranasi is having a
motel, All these are under construction, No
arca has been neglected With all this, I
think we will be able to build up the infra-
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structure. The tourist population which was
2,50,000 in 1969-70 has incrcased to more
than 3,00,000 new. 1 hope it will go on
increasing and we will be able to welcone
more and more tourists with all facilitics at
our command.

SHRI JYOTIRMOY BOSU : llas she
done enough for Mysore ?

DR, SAROJINI MAHISHI : To the best
of our ability no part of the countey has been
neglected.,

SHRIR. S. PANDEY (Rajvandgaon) :
Except MP,

DR SAROIJINI MAHISHI : I dealt with
50 many things which have been done for MP,
He was absent then.

Shri Daschowdhury ashed why the Railway
safety organisation is under this Mimstry.
Evervthing has a history. It was in the
Railway  Mmistery. It was shified to
Transport, and Tourism was under Trans-
port then. [In order to ensure that there is
impartial inquiry into accidents and also to
see that the findings are implemented properly,
it was thought that this organisation should
be with a Ministry other than the Railways.
This is how it is with us, We are looking
into the reports and sceing to the safety of
new lines and other things,

Coming to the meteorological department,
it has 450 obscrvatories all over the couantry
with a Ditector Gencral with a big head-
quarter functioning. A number or meteoro-
logical centres are also opened and are being
opened in Bhubanciwar, Trivandrum and
other places.  Automatic picture taking
centres are also opened,

One hon. member refferred to the Orissa
cyclone of last year, I do not know who
briefed him on this. From Culcutta, of
course, a message was sent. It was broad-
cast also. At Bhubancswar there was only
one man ; he gave some message by signs,
but whether it was interpreted propeily it is
not known. Necessary arrangements for APT
was there. In spite of all these things what is
also nevessary is that the Statc Governments
should take initiative in conveying thc message
given by the meteorological department to the
people concerned, near the sea shore. For this
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committees have besn formed for the mitigation
of disasters caused by cyclones, These com-
mittees will have 1o be very active. I would
like hon. mimbers to take active interest in
the activities of the Committee also,

The Meteorological Dept. with head-
quarters at Delhi has also three autonomous
institutes functioning, the Indian Institute of
Tropical Meteorology, Poona, the Indian
Institute of Geo-Magnetism at Bombay and
the Indian Institute of Astrophysics at Kodai-
kanal. The mcteorological dcpartment is
very active and is paying more attention
toward= the installation of these cyclone
warning radars, These arc 10 cm radars.
One of them has already been installed at
Visakhapatnam. There will be three more ;
two of them arc being imported from Japan
and one from Britain. These are to be
installed at Calcutta, Paradcep and Madras.
There will be five on the east coast and two
on the west coast, because the western coast
isnot subject to so many cyclones as the
history of  the past 100 years
will show, whereas the eastern coast is very
sensitive to these cyclonic disasters. One is al-
ready these at Visakhapatnam. Machilipatnam
and Karikai—these will be the places
where the cyclone warning radars will be
installed.

Even with the installation of these radars,
the message of cyclone will be conveyed only
24 hours earlier, and these things have to be
very actively conveyed to the people who
become the victims of the cyclone disasters.
Thercfore, it is very mnecessary that these
committees under the State Governments
should be very, very active.

Besides this, the meteorological depart-
ment has been taking active participation in
the World Weather Watch, as a result of
which we are a member country in the world
meteoralogical club, and our Director-General
Obscrvatories—

SHRI JYOTIRMOY BOSU
not looking to our side at all,

: You are

DR. SAROJINI MAHISHI : You want
me to look at you | (Interruption)

Now, Sir, the meteorological department
is a very, very important department, which
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is giving these services to agriculturc, aviation,
shipping and a number of such intcrests like
weather, cyclones and heavy rainfalls. Earlier
intimation regarding floods will also be given
through these warnings. Therefore, it isa
very important department but without much
publicity, even though Members listen to the
news about climatic conditions broadcast over
the All India Radio every day. (Interrup-
tivn) These services for shipping and aviation
are very, very important. As yon know, the
deve'opment of the services of the meteoro-
logical department has gone a long way in
bringing so many improvements, and reducing
the hazards also. Thereflore, we do appreciate
the services of this dcpartment very much. |
hope the hon. Members also will be able to
appreciate the setvices of the meteorological
depariment.

Mr. Daschowdhury referred to the
scismological section and other things and
also,...

SHR1 B. K. DASCHOWDHURY : 1
never said anything bad.

DR. SAROQJINI MAHISHI : Hc was
saying good things only, but then the good
things should be put in their relavant context
50 that the hon. Members will be able to make
out some positive mcaning out of them.
When one hon. Member from Bihar, Shri
Chandra Shekhar Singh, was speaking, ] was
telling some of my friends sitting here,

“gmy mifemi o &, @Y wsor gl H F

I am reallly thankful to all those hon.
Members for their appreciation of the services
of the department of tourism and of the India
Tourism Development Corporation and the
meteorological department, which are trying
their level best to gain the appreciation of the
Members of Parliament who arc the represen-
tatives of the people of our country and also
to do their best for the betterment of mankind
in our country,

SHRI GIRIDHAR GOMANGO (Kora-
put) : Sir, I rise to support the demands of
this Ministry I am grateful to you because
for the first time I have been given a chance
to speak in this House,

I come from & district which has a
mythological past and is full of mysteries and
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it abounds in natural resources. There are
beautiful rivers and hills ; in fact the highest
mountain Deomali in Orissa is in Koraput.
Our forests are full of wild life. The flora
and fauna of Koraput will attract foreign
tourists they are full of colour and varied.
As 1 said, Koraput is a historical and mytho-
logical place. It is here that Bhagawan
Ramachandra and Sita spent some days during
their Vanasana. Dandakaranya is located
here and it was here, that he was hosted by
Sabara king. Iam proud in saying that I
also belong to the Sabar community.

There are a number of tribes here and
they arc really beautiful people, full of human
qualities and treasure their ancient culture,
music and dance, Their way of life can help
civilized men to shed many qualities which
are not human, 1 should say that the foreign
tourists will enjoy a visit to this place which
is full of these people. Devclopment of
tourism in that area will improve the economic
lot of these people. I therefore suggest that
the Government should undertake a survey
of tourist potentialities in that district.

Koraput has a romantic climate—pleasant
during summer and enjoyable in winter. It
is full of streams which run through hills and
there are a number of waterfalls in the hills
and jungles and it will be a relief to civilised
boredom and a sojourn there will restore
peace of mind, These areas should be
developed as tourist attractions and it should
be linked with other places so that the econo-
mic lot of the people in (hat area could
improve. The tribals there live in very bad
condition and what I suggestied could improve
their lot.

Koraput should be developed as an
orchard, most suitable for fruit culture. It
was the wild orange of Koraput and Ganjam
which was the origin of the world famous
orange of Darjecling and Sylhet oranges. A
number of airstrips should be set up in Kora-
put so that chartered flights could land there.
High class tourist hotels should be constructed
in suitable places and it should be connected
with Vizag and Bhubaneshwar.

I belong to Orlssa, the land of Lord
Jagannath, Lord Jagannath was first worship-
red by a sabara king, belonging to my clan.
Pori is the centre in the midst of a golden
triangle —Purl, Konarak and Bhubaneshwar.
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None of these places have good hotels with
recreational facilities for foreign tourists,
though there is a clamour among the foreig-
ners to visit these places. Foreigners want
to see Bhubaneshwar, a8 city of temples, and
dance on the surf of the Puri sea. The Tourist
Development Corporation should build 150
room international hotels in these places for
the foreigners. When Jumbo jets start
carrying tourists in large numbers, it is hoped
that in 1974 Orissa will get about 150 tourists
a day. The hon. Minister should look into
this matter. The Government of India should
take over the construction of the Puri Konarak
marine drive, an ideal drive along the beach.
1 also request the Government to prepare a
master plan for the development of tourism
in Orissa and to provide all facilities for
foreigners to stay in the State for at least
three days, which a tourist may be expected
to spend there.

PROF. MADHU DANDAVATE (Raja-
pur) : Mr. Chairman, Sir, as one ex~eriences
the chronic and recurring delays in the air
flights, one is reminded of a very interesting
cartoon by Artist Lakshman, who had once
put in the Times of India a cartoon wherein
he gives an announcement by Indian Airlines.
Indian Airlines regrets to announce a slight
delay in flight, All the passengers are reques-
ted to get down from the aircraft. They
should go to the canteen upstairs. They will
be served breakfast at 8 30 a m. They will be
given lunch at 1 30 P.M. and dinner at 7.30
pm.

Sir, I do concede that this is an exaggera-
tion by an Actist but essentially it also
indicates a reality towards a certain extent.
Whenever there have been s0 many delays,
with a very constructive approach, I tried to
find out from the authorities concerned as to
why so many delays were there. Then I
cames to know that there was lack of co-
ordination between the various Departments,
Of course, announcement is made that due to
certain mechanical defects there will be an
hour or half-an-hour delay but the fac. o f the
situation is that there is lack of co-ordinat ion
between various departments, and as a result
of that very often there is delay in the flights,

Sir, when I am on this point of lack of
co-ordination, let me jump owver (10 another
important point {e. the methodology of
settling industrial disputes especially in the Air
transport industry. I would not like to repeat
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what my friends have said in this House, I
would like to make a concrete suggestion.
When there was a dispute between the engi-
neers of Indian Airlines and the Management,
the matter was taken up by the Labour
Ministry The matter was also taken up by
the Civil Aviation Ministry and already the
facts have comc bcefore the House, On
17th April, 1972 there was a Call Attention
Motion. Somc of us also raised points as to
how is it that at 10 O'Clock a tentative agree-
ment was already arrived at and no motion
of it was made during the call Attention
motion. Some sort of explanation was given.
1 do not want to attribute any motive to any
one but at the same time it is our experience
that whenever the representatives of the Trade
Unions met, the Labour Ministry and they
also met the Civil Aviation Ministry and the
Management, it was always found that at
least on this issue of industrial dispute the
Labour Ministry and the Civil Aviation
Ministry are working at cross pusposes. The
Labour Ministry is trying to seek modus
operandi by which some sort of settiement is
brought by referring certain problems to
arbitration and already a tentative agreement
is arrived at. It seems Management is
coming in the way and [ will not be wroong if
1 say that, probably, Civil Aviation Mimstry
also feel on this score thit management is
not on the wrong side. If this is the situa-
tion, I feel there is a lack of co-ordination
between the Labour Ministry and the Civil
Aviation Ministcy, and they probably suggest
that. If such a situation arises, it is better
that the Prime Minister intervenes and tries
to bring about co-ordination between the two
points of view of the two Miaisters, Prime Mi-
pister has been intervening in so many affairs.
She has been intervening in State affairs, but
it is better she intervenes in the affairs going
round about her very citadel and she brings
co-ordination between two Ministries. The
obvious working at cross purposes can be
completely eliminated and justice can be done
to these engineers who have given a concrete
assuranze that if a matter is referred to arbi-
tration then on a number of points there can
be agreement, If there has been some point
of difference, lct us refer the matter to arbi-

tration  Let there be no obstacle created by
the management. Then one the problem can
be solved.

T would like to touch one more point [e.
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the relationship between the Indian Airlines and
Air India. Sir, to-day we find there is over-
lapping between the spheres of Air India and
of Airlines Someone rightly pointed out that
Air India is trying to take up ccrtain routes,
No doubt, financially they are guite beneficial.
1 do concede without any slur on the efficiency
of the Indian Airlines that Air India has
been maintaining a higher degree of efficiency.
Not that the Indian Airlines is less efficient.
Because if you compare this particular trans-
port system of air services with the cfficiency
of other services like motor transport or
railways, I think we will have to concede that
efficiency of Air service is far beiter than the
rest modes of transport, Even then, Air India
is more efficient Rather than taking up a
few routes here and thete and thereby reducing
the resouroes of Indian Airlines, it is better
that Air India should complctely take over
the management of Indian Airlines, in addition
to the present management of Air India. If
that is done, probably, theie will be better
efficiency.

I would like to touch, in passing some
admunistrative discrepancies and failures. 1
would like to concretise the allegations 1
want to make. There are some cascs of
corruption, lack of coordination, ete, but
I would like to give a very significant instance.
In almost all international airports, the
restaurants are given to certain caterers and &
definite percentage of the income has to be
handed over to Government. The same
system operates here. At the Bombay airport,
a case was brought to notice rhat one caterer
was actually trying to have duplication of
accounts in order to escape the necessary
payment to Government, One Aerodrome
Officer intervened and went to check up the
accounts, The caterer tried to offer a bribe
of Rs. 20,000 to that officer, Thauks to the
integrity of that officer, he refused to accept
the bribe. On the contrary, he kept a tape-
recorder operating and produced evidence to
prove that an act of corruption was indulged
in. He reported the matter to the Control
Officer. You will be surprised to know that
some time after the investigations were started,
that Acrodrome Officer was transferred. To
bring about his transfer, 14 wircless signals
were used. There was also a move to see
that the Control Officer was also transferred,
but there was a lot of uproar in the press and
as a result of public pressure gonerated, that
eventually did not come about.
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SHRI DINEN BHATTACHARYYA
(Serampore) : What happened to the caterer 7

PROF. MADHU DANDAVATE : That
only the caterer kmows and probably the
ministry knows

I will give another instance. At Bombay.
a new Department of Public Relations was
created and a number of ladies wotking in
the commercial depariment were transferred
to that new department. They were told that
when this new Department is closed down, they
will be transferred back to the original depart-
ment, in their original grade and nobody's
sentority will be disturbed by them. But
actually when they are transferred back, due
to certain reasons, seniority of a number of
officers is suffering  So, much discrepancies
are there, 1f streamlining and rationalisation
of the administration is brought about, the
efficiency which already exists to a certain
degree could be stepped up. 1 am sure that
that will be done.

1 had raised on the floor of the House
the affair of Air France. I just take this
opportunity to appreciate the good gesture by
Air France in coming out with regrets, That
only shows that something was wrong. 1
hope in future such episodes in which Indians
are humiliated will not take place., Once
before they had tendered their apology to
Government and it was read out by Prof,
Humayun Kabir on the floor of Rajya Sabha.
Again, they have expressed their regrets, |
hope in future there will be no opportunity
to express such regrets.

SHRI D. BASUMATAR! (Kokrajhar) :
Sir, 1 rise to support the Demands under the
contrel of the Ministry of Tourism and
Civil Aviation. It reminds me when Queen
Elizabeth first visited India, she said “World
is too small now a days”. When her husband
came to India two years later he took 14
hours. But when she came to India after
two years she arrived here within 7 hours.
She added that when her son would be the
Kiog of England, he would love to come to
India he might perhaps take only a few seconds.
I1too arrived here at Delhi from Moscow
within five hours. These things encourage us
to look to the management of our air services
and no one would be dissappointed on that
score, If1want to go to Assam it takes
only three hours now whercas it used to take

VAISAKHA 21, 18%4 (SAKA)

and Civil Aviation) 202

the whole day in the past. So, these improve-
ments should inspire us rather than disappoint
or frustrate us.

If in spite of these improvements we see
some snags here and there, they are due to
the bureaucratic officials who are controlling
the two organisations. If we look at the set
up of Air India and the Indian Airlines
Corporation we will see that they are confined
to only a few families and it is not posrible
to break up this small circle and get in for an
outsider.

I have myself appealed to the Chairman
to change their outlook. [ have not seen any
change in the outlook yet. 1 would request
the hon. Minister, Dr. Karan Singh—even
though he comes from a royal family, the
ruling class, whenever I look at him I feel
myself very inspired—I would request him to
go into it and see whether the bureaucratic
set up can be changed.

I have had the privilege of going outside
and I have seen how very efficiently Air India
is functioning as compared to the other foreign
services. Many of our hon. Members have
referred to the colossal losses incurred by the
airlines. What is the reason ? The main
reasons ar¢ non-cooperation among them,
lack of fellow fecling and parochial bureaucratic
ideas,

When the Committee on welfare of the
Scheduled Castes and  Scheduled Tribes
examined the questton of reservation
for  Scheduled Castes and Tribes
in the Indian airlines and Air India some of
them were returned saying that Scheduled
Castes and Tribes cannot go there. We have
heard some hon Members here saying how
harshly they have been treated by the airlines.
Whenever any question is asked they say
that suilable candidates belonging to the
Scheduled Castes and Tribes are not available.
Only before the mid-term poll one professor
who had got a high second class degree was
refused eniry as a Transport officer because he
belonged to the scheduled tribes, but he came
out successful in the IAS. So, this is the
mentality and behaviour of the bureaucratic
machinery, Yet, we talk of socialism and
garibi harao. When this is the attitude of
the backward classes how can we remove
garibi 7 So,1 would appeal to the hon.
Minister, who comes from & royal family, to
make an appeal to these bureaucratic people
Jjust to change their outlook,
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We all agreed that there should be reser-
vation for Scheduled Castes and Tribes in
both Air India and the Indian Airlines
Corporation. While they have accepted it,
the advertisement which they have sent to
the Members of Parliament applies only to
Class 4 services, which means chaprasi, and
not to any other service So, it is their idea
that the tribal people who remain in the
jungles cannot come up. But if you look at
the examination results, many of the tribals
have coime up successful in the competitive
examinations with very good marks. Shri
F. A. Ahmed knows very well that in the
Assam cadre there are many officers coming
from the Scheduled Tribes and 75 per cent of
the tribals have come up when they were given
the proper facilities. Yet, there are certain
people who do not understand these things.
They have their own mental reservation. So,
1 would request the Mimster to look into this
matter.

This bureaucratic feeling and idea should
be wiped out from their mind. This is free
India. We have to develop our country ; we
have to bring up these people to the level of
others. So, in my opinion, rather than cry
for driving out poverty, we should cry for
driving out bureaucracy. Also, Amiri hatgo
should be the slogan so that we can hatao
these gmirs.

SHRI JYOTIRMOY BOSU : Not garibi
hatao ?

SHRI D. BASUMATARI : Including you,
Amirs, who are on the top, shouwld be brought
down. There should be bureaucracy hatao
including our Shri Bosu, who pretends to be
very poor but whose way of life is not at all
that of the poor.

Therefore, my appeal, first and last, to
the Minister is to see to the interests of the
Tribals and the Scheduled Castes so that
they may find a place in his department.

SHRI BRIJ RAJ SINGH-KOTAH (Jhals-
war) : Sir, it is a pity that the Demands of
the Tourism Ministry always fare very low in
priority ; at times, they get guillotined. 1
think, they are coming up after a year or (wo
of absence from the dcbate.
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Tourism is a commodity which a nation
has to sell. It is a wrapped-up, rolled-up
package that one has to sell. With this Minis-
try under the charge of a handsome Minister
and a charming Minister of State. I think, we
have been doing not as bad as we were doing
before. I hope, the selling of tourism in India
will be accelerated and we shall hope to see
better results.

The first thing that we must do for that
is to start with quality air hostesses in the
Indian Airlines. I think, your days get bad if
when you travel you see a bad face the first
thing, you enter the Aircraft Among the
other ailments that are ailing the Indian
Airlines, I think this is the aillment with the
simplest remedy, namely, to recruit more
charming Indian Jadies which I do not think
are very difficult to find.

Now that the time is so short. one cannot
devote much attention to the general subject
and I shall now go to the relevant points in as
brief as | can. Starling with the airports, I
will say that lately we have put a very energe-
tic officer in charge of the Airports Authority.
I hope that the condition of Palam and Santa
Cruz, which are our two biggest international
airports, will improve. If a tourist walks
through Palam and goes into the interna'ional
arrival lounge, he sees rather a dismal thing
in spite the cheap brass and colour-tainted
lamps which denote that this is the customs
lounge this is the passport and so «n. It is
not as gnod as it ought to be. I hope, 1hese
things will be rectified.

In Bombay, I am shocked to say that if
on goes to it at night, one finds that it isa
sleeping chamber for anybody who can afford
to pay Re 1/- and sleep in the awr-conditioned
comfort of that Airports lounge. We do not
want our international lounges to become
repositories of anybody guing and sleeping
there because it is the cheapest place to have
air-conditioned comfort ; you pay Re {/- and
sleep the whole night and there is nobody to
bother you. 1 hope, thes: ailments, which
bring & bad name to India, will bs removed.

Travel agencies have a very important role
to play for the development of tourism, This
industry of travel agents is getting no incen-
tives like the other exporting houscs are getling.
They get no taxation relief ; nothing. It the
other export houses get gll these reliefs, 1 fcel
that something should be done for his indus-
try also,
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Coming to a purely parochial point, I re-
peat once again that eastern Rajasthan and
Kotal finds no place either on the air map or
on the tourist map of India. We have quite
a lot to offer and the Minister is aware of all
that, I hope that he will do something about
it during these five years.

Jaisalmer in West has so far got no place
wherc a tourist can go and stay in neat com-
fort. What is happening in this country is
that we are devoung too much of our atten-
tion on five-star hotels. de luxe joints and all
that. That is all right, but tourism does not
¢xist only on five-star hotels ; it cxists on
places or lodges which may be small-two-star,
one-star or three-star- but which have to be
clcan, n.at and tidy. And that is all that
one expacts in these distant places, Recently
the Miister openced o lodge —I think, it was a
tomist lodge or youth hostel —in Jaipur, 1
remember his saying that this lodge today is
perfcctly shining and efficient and everything
and he only hoped that it will be there as it
is after a year. The trouble that we face in
many of the tourist places is that, when they
are opened, they are perfect, but  after a year
thete is no maintenance and things are dirty,
the bath rooms leak, when you pull the plug
nothing happens, when you open the tap, it
just hiccups and no water comes. All these
things depend upon efficient maintenance
What is needed is to maintain what we have
and keep them clean.

I would also like to say that, if tourism
is to develop, one of the very important things
to do is to have uniform road signs throught-
out the country. If today an Indian tourist
happens to go to Punjab or il I go to Punjab,
I am at a loss ; I cannot understand the Gur-
mnukhi which is written all over ; 1 have to go
five or ten miles before I know where [ am. If
a foreign tourist comes, then he will be at a
bigger loss. We should have same intrenatio-
nal signs denoting that this road goes to
Ajmer, this road goes to Bombay, this is a
national highway or State highway, ¢tc. There
are 0o uniform road signs, I have visited
various parts of the country. Every State has
a different sign, different colours. Something
should be done on this point.

Then, I wouid say that there isa lot of
scope for employing some of our ex-service
ment in the Tourist Departm¢nt. 1 do not
mean in the Ministry, but amongst your
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ITDC concerns. You can have them as recepti-
onists, as guides or in various other capa-
cities, They are edvcated people. They can
be well looked after, if the Minister makes an
effort on this side,

Lastly I will touch on the Wild Life Park.
It is very heartening to know that the Minister
himself is the Chairman of the Wild Life
Board, A lot has been done to rationalise and
systematise the working of the National Park.
As one hon. Member said before—I forget who
said it that if we see the other countries like
the East African countries—Kenya, Uginda
and Tanganyika - we will find that they have
much better wild life than what we have and
that they have developed the system of parks
and game reserves to such an extent that these
bring in lot of tourists to shoot at animals not
with rifles but with cameras. Qur game condi-
tions are very different from those existing
in Africa. Still we have Kaziranga, Kanha
Kisli, Corbett National Park; and in Rajas-
than if you go to Suratgarh, yoa will see black
bucks which you cannot see clsewhere in such
numbers as therc ; then we have Sariska in
Alwar and Darrah in Kotah, But thecy must
be developed in a business-like fashion where
we draw in tourists and make a lot of revenue,
I hope, the Minister will see for himself how
things are run in East Africa aud then try to
get the same sort of spirit infused in  our wild
life parks.

1 will now end because my time is up.

st afeqeas Gt (fegdomgas)
wwraf wgram, § zfiow o fafaw ofsmaa
fafaedy ) feniza &1 amda #war g1
o gafady afgdt & o gardy fafaex
% @ §, T w=A T & T
Y AR FTORE FT FIT A AATE |
TR wgr v

myfacsfe aifaaifaay

ety ferdl & Ag & fasr aga et &
T ga-d e oF wAe fon
®art ¥ e § o & qodr A gzAw ghow
a% g dtfieer v avgar g1 & arod fadew
wear wrgaT § 5 wede gfow w1 dnAe
QRew ¥ aga agr A gar § ) A
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[+ afequiars deget ]
w1 o & feu e dfiew 4
IqraT AT AT FIAEF g efew gEr
qizA fawvmr SaAY gEAdl ¥ FTW A8 FT
g &, dar s g @

s & g § Hggm A afaw @
7§ § fr e s w7 R SO Ffe
g g1 fegra ¥ ow el @ gaR
feed Fomx 9 & wvew ¥ qfadl wY
a@r sgfaer Hft § 1 qdeT fawma = g
warsq) & agan ¥ v sraeq ¢ gy
e Faw A ¥ gt W W oafaw &
wfus g&ar § & AT AT qF 1 WT AY
feafir 7 & 5 &8 9% a1 919 @R §ies
2 & ATFG 9T A IFC K I q%
gusen Ag &1 AR W ¥ sfuwiw ¥
g =R DS N FEATFAr &Y L,
3% e Wk asg fem & vwT N
FrEAwEA § | T A7 NG F Bu srEer
won srawaw g foad qgza fawrr ager
afgs ¥ afas T qgza & fasra 7
L L

R AW A 4zq & fagw &
T wwEal wawfva F0 ¥ fou @
SHIEZFIT TAF $ 70 gaed) aqr garses
Awer Taaqhz Qe & falrost # Jam
s @ #1 favar frar @)1 amdeifass
fawrr & sggm e ofas st Rfagpfas
g & faw @l &1 qA0 aA § 3.0
seqaa oo @ @ & A fawfag e
STIET R 0F Ager ¥ el § qfeder,
Q@R Fw= & g% wfE, M, m,
AT GAUF  qAI@T, O, FoOF
aife & 1 fomg o1 A FaY wre wvifwg
3 gt gAfFA afgdt w1 s fgrgear
¥ asd s AT wgw A9 ewSi ANy
o ¥ N Az g T g

gengIquEE & H A, wra ¥
arayw Wi A ¥ Fiqw At W&
¥re ¥ fag #1 oo 97 §f oY g &
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¥a W e arwfew w wgar § A
TEN I8 a9 @ waww b fge ¥
fear ar

“The real image of the country is created
by its people, their culture and their civili-
sation This image must be imaginatively
projected to different parts of the world "

W 8% wF T fF gurd g 8 atw
§ gAOATA} F1 A AN F g g avg ¥
gfaar s ¢ feg gt R A @
THIT & Y e A foar fs a2 3o &
@Y A feg sk faw wat & @,
agi wa ¥ fou sWargw @), gEr W
grgfa &, ¥ 2gar @1 F agar g fr gy
agrqearsfeg &0 & foosid @ ww
B JAT gAY WFIT AT P geR Ew
¥ 721 § iG-rq@] Y qHT IR0 HegaA
9 & fag /v 9feg & | evmfe wa@ag,
™ Errg 7§ IAv@E ¥ arg-ege)
Fd¥arg, FareAry, GO, agAd anfe #r
IO FIAT AR g N 5w & e
YR §1 G GF AAY groran aArg Wy
wifgn aifs gat 3o & @ 3w | Ay
7gi 3ugeE NFUrS AY g cqe 6 A B
forq arfea fean s &%

2T ! A qOAIE § quTA gAY A oF
iEAfs g & o ¥ gu e fw
I 9AW F qAdig Fasi ¥ qgza & fog
gemaad § 1 feeg g% A & grq wEm
gzt & fF Ffa aweT § o s
¥ g0 IAT 9¥W & gy Fael 7 ww
sg@ Iarn 1 fasfaa ag fear o awar
o gAY afgl ¥ anfy wgr v qdaw
s fawg s Rw qwEl W
s ¢ 1 & aifus & § w@H 397wy
g, fog friee wwar wigar ¢ fF gdew
# fawfar s & for *Nw aere §
g3y St w arawmsar § | dfew
s A ¥ qnT amg ¥ 40 PR
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%5 gl # ¥ ey, Y gy oy
1 7@ fae qf & srqwr agi o e
qEAT A1 A grear avEe § 1 wfey
¥ GO 71 wereg g omar € fe g
WA # g st 5 dadm e
HT midr e A1 & fad-qw ware
¥ dqa -y enAY &Y o s fawfaa
farar wraa o

IAT WM ¥ qdAlT G ¥ @10
dHafgs derdl &1 qo strar §, @A) FEEi
&Y a9 oA §, S F AR FLAT )
qor wrar g, faae ¥eg w9 i )
gafan & e a@yr o7 A a9y AW A}
¥ fawfaa &Y a1 g5t § @Y 1@ wheT ¥
gafon & o9d Fgaw FEm fw a9
IATYRW ¥ qErd) Sl ¥ qdew &1 fawfaa
ffay | 72t § ol a2y @7 wwied
grasas & fF 271 faarw & ok A wew
agt &, 3zt ¥ g=fy & fog A FrEmd
gl &1 7Y AF g ey W W
dram Eae agt an & f5 sl
ZAt el aqAl W am & e (R
#yaT I ¢, feeg adiwre, Faome anfe
ft 03 ¥ fo7 91 W v¥07 1 swgEw
T 19X At WY daer F LW
qIa A1 "7 &1, IA%T 9 foA, Ay ad
®YE JaTa ST A g )

TF I@ & A FAET wear agar g o
W IET 9AW & 9grd ¢k § IAW
drare &1 wras qgt aX (addt odze
w1 wrar afwa fear qar g & s
gt § 5 v gl @ da @
2 ? & oY wgar wrgan § fw swlicavasa
afgs a@a® 1 g oA & o aow
fagedt vize} =1 gfewr &t §, Afe
g 93w ¥ qddly dal ¥ oai ¥ s
afaa frar g § 1 qg sfea adi §

softe, fgREe qqw T gay el
¥ qqza ®1 fawrg fear o g & Ran
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et g0 gAY it & w77 e grg F
% sasg Taew fam a1 w@r &
el § iz 7 10,000 fawadi t =-
Feqr ¥1 AL | AW qeAd ¥ faze
&iéq ¥ fou fadw sraam fear mar
agt g Mes Bd w1 wgfaatso fear
o1 T §, TANTgY g OX angfaw e
# oAt ¥ w1 méEw fasfan fEan o
@r ¢ 1 oy FelT ¥ oY 97 sfrer gag-
Afgac sT @ & guwr 100 aF feemr ot
IUT MW ¥ 9grd Hal X Uy AgY
FLRE & agar § fr 1o w0 fag
oF qX AZ FFW W | F@ O
fi-raw Ay §, faa wesl & foq
o I agh stz § wraRfaafar &
for o=y ¥ vy @, 9 ¥ I
wfear sz &1 FAa F mad o F
faad qaeg & a1 7, mfad o
¥, W @ § 77 AN gy Ay § )

& ¥ geK § Agg awar e
T faoell ot wFTC IR R § 92 oAt
X e T F FF IH HIA F qRIE
wisl & fou ar gat Tt ¥ fou fmd
TR EwT F smaear A @ wwd
agt qT AT FE FAIT-gF A8 D a5y | 919
#1391 dal ¥ fou oF fue aifiRs
7 T NfEY ol gAY Harwl F
T {7 gAY FIA Aifg | @F o
qa # gwregyR fave s wifgg o
woR g AL rwAr arfgy fv saemw
) 7w foaar &« w2t § 1 afer sg oy
at Ta® fag oF @ 57 U AyR w
wrfge

TATER® Awey  FAFqHT g T A
feqrddiz ars zfom ok sfemm zhe
wTERET ¥ gRiwr & gme frar g
#amwr vt gfF wWoRsm & W
IaT 93w & ogrft fal &7 fawm ST
% wro w0 fag & agdw w0 fF oy ey
vt # sfaferd qaord 5 Iat o
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[ oY afrquite qegelt ]

¥ qzreY coiF) & fou 3 v gfawd gam
FIT a1 @ ¢ zgfer <fan @ wimw
T ra3q & fan quar gz @ ww W &
@ e AN TwEET A & fog aar
gfaar A T § wr ag g O fow
49902 FIINIT & qegrgurT 7 a3l
qgZ4Y F) AT I & TErEY TGIAY A AN
e

¥ 707 aF A AT FFW AR
qz fawrr & o oa A femfow sem
f& 3T 2@ F qrrdt efEr 1 ¥ g
gfead gew @1 Fwi ¥ 9Ta )
HEIT Y ATF q9aT fAntg A7 AFAr §
fieg 977 93W T qETEY A AT AT A AR
iy 21 FEr F M o7 Hrmd sAaEr
ave g

59 =Rl & w1y & g werew
ATAT HT ARET FW@TZ

17 hrs

st sgrad ww (an)

awrifs wgiea, a9y gw wter faar @,
gid e & arrer gegmig S B S
il F1 7 aR4T A g W4-Ag { qE
Wt w7 WAt £ 5 menwdwm Jaga ¥
e g, e an few wifr #f g
WFFL 7 T | IART NI AEAT
arfgd, sant gefur war srar wifgg)
FaFr AqTegr A1 =ifge 1 o fas ¥
ferg St oY T WeE & ¢, ag I A
afer | fan@ S ww aTg W
fure 77 frae o § AT @8 oA
] Y TR R A GAY @, AT TR ¢
X @M | OT awg ¥ AYT ATAANY
;oaga +N AR 1 NNT AH &
farmdt 31 v A gwaedr € WA E
faefrara 81 2 o WY A wed §
W 9T Sfaaa s afgd | @ I
arawt wf A warg wAT WYY o
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e wqw g% ewat qfar & o
fwe, giar, amy, sagz arfx & a@
shfaar gwdl g 1 W Wi & fov gand
W 1 wfa| A A1 9 wifw ) Y
gt o1 A 3@ A9 wer a¥d g ay
NI AT IHF | TF LA A g
|1 &, § anewALdor FT I | gAY TR
o o) gEear § ag ot a9 g ) wew w2
& feu a9y swgard wfaw & ¢ faw
FraT SN A AFY T STAT § ITH qTEA
@ g Ae { gaw &L A # Sfra A
#rar ANSY ¥7 F FoT AT TS & A
@ ¥ | tar 98 @\ ofzr ) ame e
F AT OF IZ # | 3% fov gard afaw
g =ifeo | Siv s ¢ 1 aF fafeed
afrar & | &7 g77 T wETw ¥ 43 98
Y § 1 T AYE AT AT BT T |

W qEsz FAE I 9wy ¥ A%
feq 7 aaar wifer fr ¥ wua, aré
QT I9E | TEA gHETA g SAY 2
ik gars wery fre s 2, e ST A
qeg g1 ardt ¢ 1 w7 1€ gHear g and)
¢ 6T g 399 S w2 & fw g aan
gE, X9 QUT gAT AT FAT g4T | AT,
FEl qf T S WM R, I 9T 419
waAT sfaaea sarar wufge

BN &W W aga ¥ A4 wa £
TareER 2, afge @, gve g, SoAT R |
agT 9T gark srgrsy ¥ syaeqr A kA )
R gz Ay S ¢ e w 3eX ¥ ol
a7 foa% qF S A & AT wTer 7 dr
arere & 9 2 ) fom wgEY o ¥ ¥fa
g oag & fo sowr qmg afaw =g
st gy | = q ¥ A
wed §, o ¢, T}, Aue W oag-
aftr arq %7 wfwT § | ¥ AY aq g § EH
fo gark afar o & ¥ 1 gAd A
s it |

1o qgr wlgersl f N saeqr A
wifgd | wfgdt off o TN 1 SR
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afgwral & fod g9 Adl g | A T A
qigt & s sm v A Aot <@ 7
gadr afged a amd @17 7 wigwiEi w1
arg & garf SRSt WAt F@ & feq
wefent AR dwr 4 7ar go W1 ¥ 9g FTA
w0 & 1 79 gifirare & 1 9@ feq spawar
gt =g o

7% Jrax Y gqifemiiz W qeg @
fmaw@adigeqr mag A a-Qqar
aAQTT, 73T FhAvz gy Avr 1 gy &
TEIT Y AEY AT R ) UF W AV gIAT)
W T A wrest & wifgd )

o fawm & aga aved 912 s
AERT FTAT AT TFT F 4 UST MET Y
TERIT AART 61Z A1 1 SfFa ag D
qgA T0FT T JF A 1A £ fmar w0

q Sq1Rr AE FGAT [ | WA w7
# ARdT S g d @l ot @Y qure
AN T aufd Ao 37 FW A
W [A G G &, AT FI Ifq &
qT QT AT TR ¥

T WeAl & WY § AT eI EA
g f& amad go wyw fenn )

WMo QH< TWo WFRAT (AFITMIN) :
RN wr=ar g e oag fewrdiiz 2o
w9 fag & WA H @\ = ¥ I g
sk gwrer § a7 & F st gngade gan
& 1 vz efosar 7 gfaar § amq A &)
Favw Aaf a war g gfr ¥ way
=g QI FIgW AL gHEr A § | =@y
8 c@®) aqwT W fipar & | SaF staare
3T @rar anfx ax aga =g | I¥ faod
20 At & g A agfr W W g
e g8 3w & 1 & o v § B ogad
T Y FtT w g e w4 e gar
8, T et dar wroar YT IT Wl A ge
FA & qedt ¥ wedt HYferer A srga o

fredt e o 4% wgr o s M@y
¥ e & g &9 92w g o
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@ifgd | T A &Y fEar man ar Afes
oY @ ag qu A€ fFar aar § 1 & sy
qaorar arzar g (e & oo #7 wgAr g
MTAgT vF aga a3 nge & o @F af
&1 a7 g7 a1 OF gRL F NG carw
¢ L gt Memare &1 wAAgT afzT §
AT 43 FT qATT @ 6 o0 7 dar
a1 | 3y g § AdrT & 1 5 R
frafor s & 1 agr g% wwify oF sgqa
faores gfr adY & | Aadld ¥ &Y Afwdt
méET & Fgt 97 I dania gE 91 &R
¥t 7z & afem g s @ J2r 9% gfRar
¥ FAAE 8 g3 g9 F AN ATE
AT I9F oA F7q £ | afFT agr wE A
v AE § 1 Zfe 9 a8 3w e,
A% oEvA wifz M qgtamr a@Y g s
WA AHY qEF, GHMATT, Fm afz
71 fag @ig A § wuam § 1% agd A @y
zfaz it y9ws a@ FAF Ok ar
& & 7z 53Th, agh vz fea faman 4k
FH &5 F a1 f5 g fer aga
wiOHT @V 7 ¥9w TH wme g fE
MT@YT OF 37 gL I qar ¢ afexw qF
uF a7 agn gfeez d@T o &, oo fea-
Wz @ fegrs & frar s wifg ) @i
Im g ot @ 1 azr Wi agi qae @
FE 9T /0T W /T 4% € | gt § S
FT W T@r wraT R | wgl AryE AR
aga a9 @R H faedt g agi 9T o
LY FAT E, TEF T4, THR1 AW (3FIT
T E a1 AIqRT AT TR G AFAT E 0
aF a1 98t a%7 W37 1A A1 ING ¥ vAWHE
#rar & =fgg st ary arq I8t I HFANA1-
fores AEgeq a1 A W19 £ W AT T oW
7 § Wt ga%r feasqliz grar =ifz, gem
¥zt 9= Wfgq, wed aAd wfea, @ =
wang g wifge | g Aga aw zfwe
d g1 gvar & 1 agr T ¥ fawl\ §,
F[qT & a9 gaR WY @ A gfawe aman,
o ST g ¥ gt ST WX A a4wi
I fog weranw @ar Tl
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[ffoqqol{ﬁoﬂﬁ‘a‘r]

g8 frdl ¥ qae efwar & qogd A
Tga-aY fagrad e o€ § 1 3w fors
gt fear WY mar A W o agE W
g€ § agm g ARl AT W AR
&Y ST1eT oA § | § Sar g SN 44
¥ wae gw fFg &1 =vew R ATeY
WY FA §, 9g Wgy g0 A@ g1 TEE
TR AT § | DY wehad s g
afe ag R H A @ ww TG
FFaA grar g, waT afag o feaede
A1 & 3R wwfeal @ f sferf wr
|IAAT FLAT 9FAT § 1

IAT 93 ¥Ry Rt aga-d
i § ot g1 gfees M of T
Ft gfc & fe¥dq &t gwa &1 wAAT
gzeqY A afYAre, daraArg, giegre, WM,
FaAvel atfr &1 Aam fogr &/ sgan
g fo e quw W ema fam arg aR
ey 1 W @ s fear ang ) s
AT FTHI ATAZAT Y, HTH HEL
grm 1

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
Mr, Chairman, the debate this evening has
been an extremely wide-ranging one and for
me, very valuable, because it is heartening rhat
there are 50 many members present who take
such a keen interest in the various aspects of
the working of this Ministry,

My colleague, Dr. Mahishi has dealt with
tourism. I will therefore mainly deal today
with aviation, but before doing so I would like
to say a few things about tourism. Tourism
today is the world's largest industry and the
world’s fast-growing industry. There has been
a veritable explosion in tourism. Some figures
in this respect will interest hon, members.
It is estimated that in 1971, 18 crore people
throughout the world travelled.

off genun woaw (giAr) t awfy
wiiza, AT sqAeqr T AW § | wAAY
g s e ! W) fEa e N
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m e qwrg waew o T gAR &
fog wgn & aft §1 ve ¥ #ew g &0

MR. CHAIRMAN : The bell is being
rung—Now there is quorum, He may continue.

DR. KARAN SINGH : I was pointing
out the tremendous dimension tourism has
assumed in the present day world. The tur-
nover is of the order of Rs. 15,000 crores. In
India, tourism has grown to 8 modest extent
We got just over 3 lakh tourists in 1971 and
our target is 4 lakhs by 1973 which, we hope,
will be achieved. In the Fifth Plan, we are
now beginning to think in terms of doubling
the intake, from 4 lakhs in 1973 to 8 lakhs 1n
1978 ; by the end of the decade, by 1980, we
should be able to hit the million-mark.

The figures of tourism given in other
countries are not rcally always correctly revea-
ling. India is a vast sub-continent in itself.
If you were to count the number of people
who travel inside the country as tourists, it
might go into many crores. In Europe of
course what happens is that a map leaves Italy
in the morning, has his lunch in Yugoslavia
and comes back ; he is also called a tourist.
If you compare it in India with that in
Europe, for example, you would find that
although we are considerably behind foreign
standards, nevertheless, the guantum of home
tourism is very large. The figures I have
given are only in respect of foreign tourists,
that is, tourists from outside bringing with
them foreign exchange. As I said, we hope
by the end of the Fiith Plan 1o go upto 8
lakhs earning between Rs, 180 —200 crores in
foreign exchange through tourism direetly and
through aviation. But home tourism ig the
base upon which the super-structure of foreign
tourism will have to rest. This is the impor-
tant point I would like to rciterate. The phi-
losophy of tourism in my Ministry is quite
clear. It may appear that we are concentra-
ting only on the more affluent foreign tourists,
It is true in a way because with our limited
resources, we have got to build up the infra-
structure so that the foreigner can come and
spend his foreign exchange here, because one
of the important purposes of tourism is foreign
exchange earning. But in addition to that,
we are also trying to build up an infra-struc.
ture for less affluent tourists.

In this connection, it Is essential that the
State Governments, the local bodles and the
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travel trade must fully co-operate. Tourism
is essential like co-operatlve venture, Tourism
cannot be built by me sitting here in my office
at Sardar Pate] Bhavan. Tourism can only
be built if the entire nation is involved in
tourism,—the Government of India, and the
State Govrraments ; Shri Painuli said it does
not matter what the State Governments do ;
it is not true. The State Governments have
to really, fully co-operate.  They have got to
provide the infra-structure ; land, water, roads,
eleciricity ; all these basic facilities for the
tourists have to be provided, because, under
the federal system, these have to be provided
by the State Governments. [t is simply not
possible for the Government of India to try
and impose tourism upon the States. This is
something which must grow from within.

I would like to say that it is now five
years since this Ministry was set up, and [
would judge as the greatest achievement of our
Ministry not so much the rise in tourists but
the growth of tourism consciousness in this
country. [ remember when I took over this
Ministry five years ago, tourixm was looked
upon with a mixture of amusement and con-
tempt, as if it was something really intended
cither for the very affuent or for the very
eccentric. But today, the realization has
grown that tourism can become a central
economic activity in this country. Tourism
can bring employment to lakhs of people ;
tourism can help to trigger off the development
of various parts of the country in various fields
and therefore, it is very encouraging that there
has been this growth, 1 am sure that in the
fifth plan we will have a massive investment
in tourism, Shri Satpal Kapur made a re-
mark which I wholeheartedly support, He
said that the demands which I was presenting
are far too low. I agree they are far too low,
and I am sorry they are low, because our
capacily 5o far to spend the money creatively
has not developed. But [ can assure the House
that our planning for the fifth Plan period
has alrcady started and our targets are going
to be much higher than they are in the fourth
Plan, and we hope for a massive investment
in the Central sector, in the State sector and
in the private sector, so that tourism can
grow.

One of the things thgt I intead to do fairly
soon —~is that I will be announcing the setting
up a National Tourism Board which will in-
clude representatives not only of aviation and
tourism but also of other vital Government of
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India ministries which are involved in it—
Transport, that is, Road Transport, Railways
Archoeology, Finance and so on, and some
non-officials. We already have a body known
as the Tourism Development Council which
meets once a year and it has represcntatives
from the States. In addition, I intend to sct
up soon a National Tourism Boaid, and the
task of this Board will be to prepare national
plan for tourism, because for the f{ifth Plan
period, I do not want only a Central Plan,
but I want a national plan which would in-
clude the Central Plan, the State plans and the
private sector plans. It it only if we have an
integrated total approach to investment in the
fifth Plan that we will be able to move forward
rapidly, and 1 am quite sure that the setting
up of this National Tourism Board will be a
very valuable step in that direction.

SHRI JYOTIRMOY BOSU : What about
the purchasing power of the common man ?

DR. KARAN SINGH : The purchssing
power itself will betriggcred off by tourism
activity, As hon Members know, today
tourism is something which has cut across
ideological barriers.

SHRI JYOTIRMOY BOSU :
item of consumption
wealth,

DR, KARAN SINGH : It does. Every
rupee invested in tourism has the capacity of
a multiplier effect. (Interruprions) There were
a number of interesting points which have
been made by various Members. It will not
be possible for me to refer to them all, asthat
would teke far more time. However, there
are somy points which I would like to mention,
Firstly, 1 am delighted that the question of
wild lifc has been so widely covered, This is
a thing which happens to be very close to my
heart. [ am Chairman of the Indian Board
for Wild Life. I do not deal with it officially,
for the Ministry concerned is the Mnistry of
Agriculture. As Chairman of the Indian
Board for Wild Life, however, I am deeply
concerred with the fuct that wild life in our
country is vanishing,—vanishing at least from
our jungles. Whether it is growing elsewhere
is something which I leave for the hon.
Members to judge. But the fact is that our
wild life is rapidly becoming extinct. A num-
ber of hon. Members—Shrimati Sahodrabai,
Shri Beif Raj Singh—Kotah, Shri Krishnan,
Shri Vekaria, Shri Ranababhadur Singh, Shri
Daschowdhury — mentioned it.

It is an
; it never generates
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The House would be interested to know
that 1 am heading something known as ‘Project
Tiger'. Our effort is to preserve the tiger which
in a way is the symbol of the vanishing wild
anlmals. We have set up a special study group
for this and we hope that the world wild life
society will help us in this regard, We want to
move over from shikar, which to my mind
personally is a somewhat primitive concept to
the much more civilised of shooting with came-
ras, photographs, etc. After all these heautiful
creatures should not simply become victims of
the human Just for killing. Tney are part of the
eco system which links the whole planet to-
gether and which modern science and techno-
logy have so greatly endangered.

SHRI S. M. BANERJEE : They should
also understand that they should not bite
us.

DR. KARAN SINGH : We shall try to
make them as non-violent as possible, Wild
life viewing is very important and as hon.
Member Brajraj Singh said the whole of African
tourism revolves round wild life. 1 want to go
there myself ; I may go later thi. year to sec
what they have done about wild life,

I must say that I was very much interested
and moved by the reference to his beautiful
tribe by Shri Giridhar Gomango, and to the
beauties and glory of tribal life This is some-
thing very precious. [ must strike hcre a note
of warning. Tourism is a very welcome acti-
vity, but often the clutural impact of tourism
is far from healthy. Very often we have seen in
many places of the world beautiful arcas which
were inhabiled by healthy human bengs in an
atmosphere of peace and calm, having been
completely shattered and destroyed by an inva-
sion of tourists. Tnerefore we must be very
careful before we start disgorging hords of
tourists on unsuspecting iribals. We have got
to be careful that they are provided facllities
and that they do not disturb the tribal life, of
which Shri Gomango spoke so movingly and
feelingly.

A number of other points were raised. Shri
Painuli mentioned the Kumaon hills. Mountains
are indeed the glory of India and they stretch
from Kashmir 10 Arunachal Pradesh and it is
difficult to say which area is more beautiful
than the other. Each one has its own glory
and majesty.
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In the Fourth Plan we did not have any-
integrated project for the development of the
hills in the Terai or Kumaon areas but cer-
tainly this is a matter which can be considered
in the Firth Plan, Mcanwhile we are doing
something there, [ myself went to Nainital. 1
agree with him that it 1s one among the most
beautiful arcas in India, We shall not be able
to put in very much moncy during the Fourth
Plan because our resources arc already fully
commiited. However, planning for the Filth
Plan has already begun and we shall certainly
keep his suggestions in mind.

The question of sccurity and res'riction,
incidentally, is something which has to be con-
sidered in consultation with the Ministries of
Defence and Home Affairs It is not something
which the Ministry of Tourism can decide on
its own ; which areas are to be restricted and
which areas are to be thrown open.

SHRI 5. M. Banerjee : About the indu-
strial security force ..

DR. KARAN SINGH : T am comming to
avigtion. I would very much have liked to
continue along tourism ; perhaps it is a mrre
romantic and pleasant subject. Yet we now
come to aviation. In aviation, to begin with [
should like to place on rccord my appreciation
and | am sure the hon. Members and the
House will join me--our deep appreciation for
the role played by Air India, Indian Airlines
and the civil aviation department and the
meteorological depariment during the recent war
with Pakistan. The awards and the kudos have
gone to the Defence Force--richly deserved—
but 1 know that the boys of the Air India and
the Indian Airlines and the people who were
posied in the airfields which were constantly
pounded by the enemy stuck to their guns and
not a single employee left his post, despite the
most grave danger. These are the unsung
heroes of the war and I should like with your
permission to place on recard our appreciation
for the services that they rendered...(Imrerru-
ptions)

SHRI JYOTIRMOY BOSU : The emplo-
yees are always good...

DR. KARAN SINGH : Unless they are
under your influence.

The setting up of the International Airports
Authoyity of Indis as a rosult of & Bill passed
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by Parliament is a very major step in aviation
history, because the growth of international
aviation has now made it essential that special
attention should be paid to these international
airports, Therefore, the four airports of Delhi,
Bombay, Madras and Calcutta have been
placed under a new publ ¢ :ector corporation,
the International Airports Authority of India,
We have got a plan to spend Rs 36 crores on
these airports in the current plan. More and
more money will be spent, Brand new terminal
buildings will be constructed in Delhi and
Bombay to begin with. We feel that flexibility
and the capacity to spend money creatively
and quickly without being ticd up by all sorts
of bureaucratic rules and regulation is much
more in a corporation thanin a Government
Department, Therefore, they have taken over
these four airports and from Ist April this
Cotporation has come into being. Hon. mem-
bers will be glad to know that for the first
time we have included a representative of the
workers on the Board of Directors of this
undertaking. 1 had made this commitment
earlier that we would try and ds it. We have
done that and we hope that this experiment
will work. In fact, I would venture to say that
as far as the new Corporation is concerned
the whole concept of labour and management
being in conflict should be given up. After all
this 1s a cooperative endeavour If in the
public sector we are unable to generate the
fecling that workers and management are both
going towards the same goals, I am  afraid our
whole experiment in economic development is
likely to be very gravely endangered.

One point was raised with regard to the
Intcrnational Airports Authority and that is
about the Industrial Security Force, [ am afraid
these are very vital public installations and
after careful consideration, we devided it was
necessary to have the Industrial Security Force
there. About the fear expressed by some friend
that this would result in chowkidars and others
being thrown out of employment. | have
already said earlier on the floor of the House
that we will see that there is no retrenchment.
We will adjust and take these people cither
there or in some other airports. But the nece-
ssity for the Industrial Security Force in our
International airports cannot be disputed.
(Interrupiions).

Four airports have gone to the interna-
tional Airports Authority. That leaves 88 other
airports in the country, which coatinue to be
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under the contro! of the Department of Civil
Aviation, Considerable improvements have
been made in them For example, in Hydera-
bad, a beautiful new terminal building has
been made. I was there again the other day.
The Hyderabad terminal is one of which any
country can be proud. We are, within the
limitation of our resources, trying steadily to
improve the tacilitics at the airports. I may
submit to hon. members that the terminal
building, is only the one-seventh of the iceberg
which is visible. as far as expenditure is con-
cerned. The passenger only sees the terminal
building But we have got to spend large sums
of money on the runway, on LCN, on the
thickness of the cement concrete poured into
the runwav, on the very sophisticated electro-
nic cquipment required for communications
and so on. Therefore, expenditure on airports
should not only be measured by what happens
to the terminal. There are a lot of other
matters upon which modey is spent. We are
steadily improving our airports within the limit
of our resources,

The question of bringing some new airports
into operation is one which is constantly exar-
cising the minds of hon members, This year,
Tirupat: acrodrome is likely to be ready We
hope in the win‘er schedule, Tirupati will be
connecied. As far as Gorakhpur is concerned,
Shri Saksena, very senior member has men-
tioned this, We are in touch with the Defence
Ministry. We have surveyed the area. [ am
hopeful that before the end of this financial
year, it will be possible for us to start services
to Gorakhpur also.

Shri Krishnan is not here and therefore,
I will not refer to the points he mentioned.,

PROF. S. L. SAKSENA : What about
encouraging tourism in Gorakhpur ?

¥o &of fag : a1 X s ar fF
W & @ ¥ gfeafy iz gelanx K snds
AL w4 &, T qAy qwar § ar ag
} 3fprgn waw W s fE ge @
a% | UF A ALA ATA ATTON EY AT,
&t agt adzs  gfawrd &7 w9 Tl
TN AT

Now I come to Air India. Air India, as
hon. Members know, has the unigue record
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of unbroken profitability for 18 years from
1953 to 1970 I do not think there was another
airline in the world which had this record of
profitability. Certainly, in 1971-72, that is the
year that has just ended, and in 1972-73, the
current year, for the first time Air India is
going to incur losses. The reasons for this are
several. One of them, of course, is in the last
year there was a definite decrease in the traffic
to India as a result of political developments
in the sub-continent. The number of people
we expected to come did not come, and that
quite adversely aff cted Air India.

Also, Air India has taken a wvery major
step, and that is the acquisition of jumbo-jets.
From May 1971 the first Boeing 747 came into
operation. This is the latest plane. Air India
has always been able to maintain its reputation
because it has offered the best competitive
equipment in the world When the plans for
the purchase of these planes were first mooted,
the matter was very carefully considered by
Air India and by the Ministry as to whether
it was really necessary for us to go in for
jumbo-jets or not. But after very careful studies
and surveys, we came to the conclusion that
if Air India was to maintain its international
reputation as one of the best international
airlines, it would have to offer competitive
equipment. Otherwise. other airlines would be
flying now Boeing 747s whereas we would be
fiying old Bocing 707s and definitely in the
highly competitive international civil aviation
field we would have been thrown out of the
race. Therefore, we decided to go in for jumbo-
jets.

There is alrcady an encouraging rise in
utilisation of these planes. I was delighted the
other day when some friends said that when
they came from Beirut they found the planes
were absolurely packed and there was not a
single vacant seat, However, It must be remem-
bered that these are very expensive planes and,
naturally, whenever a new type of aircraft is
bought there would be heavy capitalisation.
Therefore, immediately the impact these pur-
chases, make upon the company would neces-
sarily be adverse. Because, as you know, these
planes cost Rs. 25 crores each. So, when Rs.
100 crores has get to be invested, there will be
payment of interest and repayment of the loan
and so on. Here 1 may mention for the infor-
mation of the House that the previous loan
that was taken for the purchase of Boeing 707
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has been completely repaid with interest
entirely from the ecarnings of Air India. This
loan also will be more then fully repaid and
we will make a lot of money But, obviously,
when you go in for a new purchase of this
nature, the immediate impact is adverse.

These are the reasons why Air India for
these two years at least would be making
losses. But, nevertheless, I can assure the hon,
House that the reputation that Air India has
for efficiency will continue to improve and it
will continue to fly India‘s flag with distinction
and with credit wherever it gocs,

One point which I might mention here is
that this year Air India has launched two sub-
sidiary companies. One is a Charter Company.
As you know, the present inturnational fare
structure can only be described as a complete
jungle, complete chaos. In this jungle all sorts
of under-cuiting takes place, all sorts of un-
cthical practices take place and the only safe-
guard is that we havc a chaiter company so
that we oursclves can give lowes rawes of fare
on charter flights, which is approved n nter-
national practice, We have, therefore, started
this Charter Company. One of the objects of
the Charter Company 1 to try to get ethiz
traffic from outside India of people of Indian
origin who live in countrics abroad, who want
to come, not to their mother country but home
country or historical country, whatever you
call it. We find it very difficult to do so with
the regular airlines. One of the main reasons
for the Charter Company is to cater to that
sort of traffic. It is called Air India Charters.

The second company is the Hotel Corpo-
ration Air India is going into the hotel busi-
ness because all over the world today there is,
what may be called, & symbiotic relationship
between tourism and aviation,

A symbiotic relationship is a relationship in
which one is dependent entirlly upon the other,
in which without the other one cannot live.
Aviation and tourism are beginning to go
more and more togteher. Most of the great aig-
lines of the world have moved into the hotel
business. Air-India also, therefore, in keeping
with its tradition of always remaining in the
forefront of change, has gone into the hotel
busincss. It is going to construct two hotels to
begin with, in Santa Cruz and Juhu, at the
total cost of Rs. B crores, this supplements the
hotel building activites, of the India Tourism
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Development Corporation which, as you know,
has recently taken over the Akbar Hotel, reno-
vated und furnished it, which is building an
airport hotel in Dum Dum and is also building
a number of other hotels throughout the
country, So, these two new companies of Air-
India also add to the richness of its activities.

In Air-India, luckily, labour relations in
the year that has just ended remained good.

I come now to the Indian Airlines which
somcbody described as the sick man of Indian
aviation. 1 do not know whether that is correct
or not, but certainly Indian Airlines has been
through a difficult period. In the year ended
the 3ist March, 1972, Indian Airlines has
incurred a loss of Rs. 522 crotes, The reasons
for this loss are numerous and 1 would like
to point out some of them because very often
it is blamed upon the management or upon
the labour,

For example, we had to overfly the
Pakistan-held territory in Bangla Desh. As
you know, till Bangla Desh was actually libera-
ted, when Pakistan was in occupation of that
area, we could not fly over it and we had to
divert all our flights from it. Crores of rupees
extra had to be spent on that account and we
did that without raising the fares.

Similarly, the Kabul flight which was
operated by Indian Aicines over Pakistan
territory, had to be discontinued. That wasa
lucrative flight. As a result of that also, Indian
Airlines lost,

Then, fuel costs are steadily going up.
With every new levy on kerosene the adverse
impact upoa Indian Airlines develops more
and more, I think, on the fuel bill alone, Indian
Airlines’ payment to Government is of the
magnitude of Rs, 5 crores each year. So, with
the recent imposis on kerosene, the fuel costs
have gone up.

Then, after the hijacking incident in
Pakistan, we insured our fleet against hijacking
and we have to pay & crore of rupees a year
extra simply as hijacking insurance.

Then, there was a loss of two F-27 planes
in accidents —one in Khulna and the other
that was hijacked and burnt in Lahore ; also,
later one was Jost at Madurai,
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There was a drop in tourists which also
affected Indian Airlines. So, all these were
major contributory factors towards the difficul-
ty that Indian Airlines is facing. Of course,
there is also the rise in wages and the unhappy
management-labour relations.

I think, whenever there is an unhappy
labour-management situation, it is not possible
really to place the blame entirely cither on
labour or on management ; evidently, there is
something wrong with both, This is something
which has given us a great deal of distress We
have been looking into the matter very care-
fully, not only into the immediate problem of
the wage negotiations, 10 which Professor
Madhu Dandavate referred, that is, negotiations
between the management and the cogineers,
but really into the broader question of the
entire structure of wages in the aviation indus-
try. Unfortunately, what has happened is that
the structure of aviation wages is bearing less
and less resemblance to the gencral wage
pattern in the country, Not only arc their
problems related to the different ports of
industry but the whole structure itself is be-
coming less and less linked with what is
happening in the rest of the country. This is
a trend which we simply cannot envisage in
the economy. Therefore, we in the Govern-
ment are at this moment engaged in a very
deep and fundamental reappraisal of the entire
situation of the wage structure in the aviation
industry. 1 am not in a position at this stage
to makc any further announcement on this,
but I can assure the hon. House that we are
looking not only into the immediate problems
that are there—the problem of unsigned agree-
ments or those which arc pending with
Government—but into the deeper and wider
problem. I have come to the conclusion that
it is no use simply trying to solve each prob-
lem as it arises, because then what happens is
that we drift from one crisis to another. You
sign with one union and the other union starts
agitating ; you sign with another and the
third one starts agitating and the agreements
lose their validity and the whole process starts

all over again.

Sir, this is something which simply cannot
be afforded any longer. The country canuot
afford to have constant breakdowns in its
aviation industry. Aviation is one of the essen-
tial services in any modern developed country,
particularly & nation like ours which is so
vast and which is so far flung Thercfore, we
bave to look for a more fundamental solution
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to these problems and we are at present not,
only my Ministry, the Ministry of Labour,
the Mimistry of Finance and so on, we are all
involved in this exercise, apart, of course, from
the immediate problem with regard to the
engineers.

PROF. MADHU DANDAVATE : I think,
so far, you tried to arrive at an agreement with
various categories one by one and then you
came to the engineers. You would agree that pro-
bably that was not a correct procedure. This
would be a bad procedure,

DR. KARAN SINGH : You are right.
The problem is this There is a multiplicity of
unions in these Air-lines. There are seven
unions in Indian Airlincs and there are six or
seven unions in Air India Each one of them
have their own bargaining capacity So, it is
simply not possible for us to bargain with all
of them together, That is one of the basic
problems,

Sir, a small correction, I said something
about the crash at Khulna It was not really
at Khulna, but it was at Silchar. You might
correct it for thc record.

Sir, this business ol multiplicity of Unions
is something which has been givingus a lot of
trouble. The total wage-structure in both these
Corporations is something that needs to be
looked into very carcfully.

Sir, several points were raised with regard
to the Eastern Sector. My friend Shri
Daschowdhury in particular, said that the
Eastern Sector was badly neglected. I don't
think that is really fair It is true that many
of the airports in the Eastern Sector cannot
take larger planes. Gauhati was the first one
which could take the larger planes. Immediate-
ly I fulfilled the assurance 1 had given here
and 1 started a direct Calcutta-Gauhati Jet. But
many of the airports in the Eastern Sector,
particularly, in Assam and those areas, are
small airports which cannot take these jets,
Therefore, perforce we have to send smaller
acroplanes, There are even airports today
where DC 3's are operating. It s a redicu-
lous situation because it is such an unecono-
mical plane that nowhere in the world would
any airline, in its right senses, operate this
DC 3. But what is the alternative, The
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alternative is to starve those people completely
in air-tiansport ; and as was rightly said by
the Hon’ble Members, the geographjcal leca-
tion is such that if you do not give them the
air-services, they have to face great hardship.
Therefore, the problems of the Eastern Sector
are there and it is for this reason that we
have kept the fares in the Eastern Sector
comparatively lower than they are in the rest
of the country.

Onec Hon. Member there said how can
you talk of aviation being a common man's
thing when the fares are so high. He must
appreciate that the fare has got to bear some
relation to the operational costs, On the one
hand this Hon, House expects this Corporation
to make profit, on the other hand, you say
that you should not fix the fares at economic
level. I may submit to the Hon, House that if
we were to fix the fares in the Eastern Sector
at an econcmical level, there would immediate-
ly be a hundred percent, if not 200%,, increase
in the fares. It is not generally realised that
we are heavily subsidising the Eastern Sector
air routes because the cost of operations, the
cost of wages, the cost of fuel, the cost of
the whole mechanism is there. And therefore,
while certainly we would like to keept he fares
as low as possible, we have got to raise them
as and when the operating costs become intole-
rable, So, in the Eastern Sector, 1 would like
to say, I am very kcenly aware of the prob-
lems of the [astern Sector. There was this
question of Gauhati today, but nobody today
spoke from Assam,

SHRI D, BASUMATARI : 1 spoke from
Assam.

DR. KARAN SINGH : You, you spoke
from Assam, About Gauhati, there is the
question of making it a sub-base for Indian
Aurlines. It is under consideration and I can
assure the House that we will do whatever we
can, to meet the requirements of the Eastern
Sector.

SHRI DASARATHA DEB (Tripura East) :
Form Agartala to Calcutta there is the private
airlines and the fare is Rs. 50/- or Rs, 52/-,
How is the private sector getting the lower
rates 7

DR.KARAN SINGH : 1 have understood
your point. I can give the JAM AIR a lcénce
provided by the Indian Airlines because usider
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the Air Transport Nationalisation Act, I ¢an
only give a private sector route which is not
operated by Indian Airlines, Therefore, I can-
not give them the route,

SHR1 DASARATHA DEB : This is not
my question. My question is how this private
company charges the lower rate, whercas you
are charging Rs, 100/-.

DR. KARAN SINGH : 1 will explain
that. The thing is two-fold. Firstly. [
am not really sure whether these private air-
lines can run a viable service for 365 days of
the year at that rate. They say that they
will run it at a rate and then thcy cancel the
services wherever they cannot get full load
of passengers, whercas the Indian Airlines has
to operate cven if there is one passengelr on
board. The overhcad costs of these smaller
companies aie much less, whereas we have
large overheads we have a large organisation.
In assure the hom Membor that the fares
in the eastern sector arc not vnduly high.
We have the janata. We will try and expaad
that wherever possible. (Interrup,ions)

An impoi tant point was made ..

SHRI B. K. DASCHOWDHURY : Are
you gomng to introduce the system of conces-
gional return fare in the castern sector ?

DR. KARAN SINGII : The concessional
return fare is only when you do not get any
traffic. The concessional fare is a promotion-
al fare to encourage people, Herc we have
to much of traffic,

SHKI! B. K. DASCHOWDHURY : In
Calcutta-Cooch Behar line, for example, Sir,
it is said by the Department that there is no
traffic. When we raise the question of
concessional fare, then they say that therp is
heavy traffic. It is a paradox.

DR. KARAN SINGH : The whole eastern
ssctor has the ooncessional fare. The fares
of the eastérn sector are much lower than
those in the rest of the country. If the hon.
Member would take the trouble onc day and
come over to me, I will work out for him
what the economical fare is between Calcutta
and Cooch-Behar, and 1 hope he will then
agree to pay that fare in addition whengver
he travels.

SHRI 8. M. BANERJBE : Increase in
rall fare is all right, Sir, becauss people havo
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the liberty to travel without tickets by rail.
Here that is not possible,

DR. KARAN SINGH : 1 agree ; that is
not possible.
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DR KARAN SINGH : 1 was going to
come to one important point which was
raised by Shri Sangh: and also by Shri
Dandavate and one or two more membe s-
the question of the so-called overlapping
between Air India aod Indian Aithines. The
view that 1 hive taken as Minisler on this is
that the fleets of Indian Airlines and Air
India are both parts of our national wealth,
All of them have been purchased by moncy
which we can very ill-afford, n forcign
cxchange, by the hard earned monzy o this
country. I am pot guing to let this capacity
be under-used simply because one belongs to
one Corporation and one belongs to another
Corporation. After all, there are demands
from all over India to increase our scrvice,
If on the trunk routes Air India can take
some of the pressure off the Indian Airhes,
or if there is certain surplus capacity on the
trunk routes in which we can utilise the Air
India surplus capacity, we wiil utilise 1t cven
if we have to give a directive I will take
the House in confidence and say that there
was a lot of troubic beiween the two Corpo-
rations at what rale they should fly these
planes, They were not able 10 agree. Finally,
as Minister, I gave them a directive that ‘you
fly’ because'l cannot tolerate a situation. in
which capacity goes spare just because two
Corporations canuot come 1o an Agrosment.
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1 have got to get the maximum mileage, the
optimum utilisation of the fleet for the benefit
of the nation. Thercfore, I can assure the
hon. House thut, wherever Air India capacity
is surplus on internal routes...

AN HON. MEMBER : Any arrangement
between them 7

DR. KARAN SINGH : There is an
arrangement between them. For example,
there are some international routes which are
operated by the Indian Airlines. WNepal is
operated by Indian Airlines, Ceylon is
operated by Indian Airlines, Also, Afgha-
nistan and Bangla Desh, Tomorrow if our
Pakistan services start, that will also be
operated by Indian Airlines. Burma is
operated by Indian Airlines. There is no
rigid or hard and fast rule because we must
make the optium utilisation of our fleet,

Shri Dandavate raised the gquestion of
Air France episode. I share his feeling that
this was an unfortunate episode. 1 am glad
that Air France has given an unqualified
apology. I also hope that this sort of thing
will never be repeated in this country. A
report has been rcceived by me. It has
already come out in the press that they have
given this unqualified apology.

Another matter raised by Mr. Dandavate
was about thc Bombay catcrer. My infor-
mation is this. The contract of this man
was terminated. Air India has opened two
snack bars at the Bombay International
Airport. The caterer went to court and got
an injuction. The contract was terminated
on 3ist December. After that. now the
position is, the injuction has been vacated
and we are taking action under the Public
Premiscs (Eviction) Act to throw him out,
And, the case with regard to the tape-recorders
is with the CBI and we have requested the
Director of the CBI to expedite the inquiry
50 that we can take necessary action. As [
have msntioned, the first file that came to
me when I became Minister in March, 1967
was with regard to the restaurantour in Delhi
airport. There were a Jot of complaints
against this man in Dethi. I wrote that his
contract may be closed and we may give a
pew contract, Believe it or not, Sir, § years
have passed, this is the 6th year, that man is
otill sitting in the Delhi Airport and nothing
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that I can do, with all the might and maijesty
of the Government of India behind me, can
get him out of that, because he has got a
writ It is because he has obtained from the
court a stay order. 1 do not want to
comment upon that because, it is not within
our competence to comment on that at all.

PROF. MADHU DANDAVATE : Please
permit me to ask one question, [ just want
to know, in this whole episode, why the
Aecrodrome Officer was transferred.

DR. KARAN SINGH : That Aerodrome
Officer was transferred ; there were scveral
other earlicr complaints that the airport was
not working well, the airport was not as
efficient as it should have been, etc. The CBI is
enquiring into tape-recording and if anything
at all is found we will take action,

Shri Basumatari brought up the question
of reservation of Scheduled Castes and
Scheduled Tribes. I would like to furnish
this information that the percentage of
Scheduled Castes and Scheduled Tribes emp-
loyees has in fact gonc up from 17.5% on
1-4-71 to 25.5% on 1.472, There has been
a marked improvement. As the hon. Member
knows, | have taken a personnel interest in
this and 1 have wntten repeatedly to the
Chairman of all the Public Sector Corpo-
rations in my Ministry urging upon them that
these posts should be filled wherever possible
and I will continue to take very keen interest
in thi: and to see that these special categories
are given representation which is their due.

Another point raised by Shri Brij Raj
Singh—Kotah was with regard to ex-servicemen
and it is one which 1 very strongly endorse
because ex-servicemen are people who
have risked the best years of their lives in
the service of the nation who have been
fighting, who have always, as it were, carried
their lives very lightly for the sake of the
nation. And the nation also owes it to them,
to give special consideration. I am wvery
much aware of this, I come from an area
which is heavily ex-servicemen oriented, In
my own constituency in every other house
that you go, you always find there is an
ex-servicemen there. It is a major recruiting
area and I am aware of this problem and we
will do what we can In this regard.

SHRI RAMSHEKHAR PRASAD SINGH :
Has he any programme for opéning a tourist
hotel at Patna 7
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DR. KARAN SINGH : We are construc-
ting & very magnificent reception centre at
Patna, which is also going to have some
residential acccmmodation. Jn addition to
that, if a private firm would like to come
forward and would like to take a loan, if it
fulfils the gualifications for the loan, we shall
be happy to give it to that party.

SHR1 SHIVA CHANDIKA (Banka) : Let
the hon. Minister say something about the
night economy air service.

DR. KARAN SINGH : Night air mail
service at present functions with turbo-prop-
aircraflt from the four metiopolitan cities
via Nagpur. Indian Airhines is considering
the possibility of using jet aircraft on these
routes and theieby alvo extending the passenger
availability. However, a lot of other things
have got to be worked out in this regard, the
crew availability, the utilisation of planes, the
resting of the crew, pavements ctc.  All these
#re being worked out.

{ would like to end by saying that we are
trying in aviation and in tourism to achieve
mudernity.  The world is changing extremely
fast, and nowhere faster perhaps than in the
field of aviation technology and in the field of
tourism. Ours a developing country, and
we have tried to pruject our minds many
years ahead. I think that the sort of advance
planning that we arc doing for our inter-
national airports has not, if I may claim,
been done by wry many other countries in
the world. We are looking towards the end
of this decade so that our aviation facilities
are as good as any in the world, and we want
to met the whole of India with aviation
services and with tourism so that it becomes
part of the new India that we are trying to
build.

I would like to emphasise again that I do
not look upon tourism as merely something
for the few. I look upon tourism and avaia-
tion as a in integral part of our total attempt
to build the new India of our dreams,
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MR.CHAIRMAN ;1 shall now put to
vote cut motions Nos, 1 to 7 moved by Shri
D. K. Panda, Nos. 8 to 14 moved by Shri
P. M. Mchta, Nos, 17 to 66 moved by Shri
5. M Banerjee and Nos. 67 to 86 moved by
Ramavatar Shastri.

All the cut motions were put and negatived
MR. CHAIRMAN : The guestion is :

“That the respeciive sums not exceeding
the amount shown in the fourth column
of the Order Paper be granted to the
President fo complete the sums necessary
o defray the charges that wi'l come in
course of payment during the year ending
the 3ist day of March, 1973, in respect
of the heads of Demands entered in the
second column thereof against Demands
Nos.78 to 81, 130 and 131, relating to
the Ministry of Tourism and Civil
Aviation,"

The motion was acopted

———
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MR CHAIRMAN : The House will now
take up discussion and wvoting on. Demands
Nos 32, 33, 34 and 116 relating to the Minis-
try of Foreign Trade for which 6 hours have
been allotted.

Hon. Members pretent in the Housc who
are desirous of moving their cut motions may
send slips at the Table within 15 minutes
indicating the serial numbers of the cut
motions they would like to move,

SHRI S. M. BANFRIJEE (Kanpur) : You
are awarc that more than 2 lakhs of handloom
weavers coming under the junisdictivn of this
Ministry are going to resort to direct action
of the 25th...

MR. CHAIRMAN : This can be raised
tomorrow when his party spokesman speaks.
He cannot raise any question any time,

DemanD No  32—MINISTRY OF
FOREIGN TRADE

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 4,11,59,000
be granted to the President ro complere
the sum necessary o defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1973, in respect of *Ministry of
Foreign Trade'.”

DemanD No 33—FoReEIGN TRADE

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs,
1,05,70,42,000 be granted to the President
to complete the sum necessary to defray
the charges which will come fn coursc of
payment during the year ending the 3ist
day of March, 1973, in respect of *Foreign
Trade'.”

Demanp No. 34—ExrorT ORIENTED
INDUSTRIES

MR. CHAIRMAN : Motion moved :

“That a suth not exceeding Rs. 6,34,19,000
be granted to the President fo complete
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the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3lst day of
March, 1973, in respect of *Export
Oriented Indus'ries’.”

DevaND No. 11 4—CarPITAL OUTLAY OF
THE MINISTRY OF FOREIGN TRADE

MR, CHAIRMAN : Motion moved :

““That a sum not exceeding Rs, 2,74,64,000
be granted to the President 1o complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1973, in respect of Capital Outlay
of the Ministry of Foreign Trade.”

*SHRI MANORANJAN HAZRA (Aram-
bagh): My. Chairman, Sir, At the very outset
I would like to point out some of the discri-
pancies in the report of the Ministry that has
been citculated to us. At page 19 of the
report it has been stated *‘export of leather
and Jeather manufactures increased during
January, August 1971 by Rs 7.8 crores 10 Rs.
54 5 croresover the corresponding period of
1970. *‘But surprisingly enough, in a weekly
bulletin entitled Economic and Commercial
News” brought out by the same Minlstry,
in its issue dated the 30th October, 1971 at
page 23 it has been stated that our trade for
this item has gone down by Rs. 93 6 million.
In a likewise manner, with regard to handi-
crafts at page 24 of the report, it has ben
stated “The value of exports improved from
Rs. 26.3 crores in  January —August 1970 to
Re. 29.1 crores during the period under review,
‘ But from the Economic and Commercial
News Bulletin it is found that during the
same period not only that our export did not
expand but actually we lost to a tune of Rs.
34.3 millions. In a similar way while at page
24 of the report tbe (Government claims to
have increased the export of fish by Rs 50
lakhs during 1971, tbe Economic and Commear-
cisl News says that the export have gons dowa
by Rs. 1.9 million. With regard to uomasu-
facturzd tobacco, at page 21 of the report it
has been stated “our export of tobacgo im-
proved by Rs. 6.4 crores to Rs. 352 crores
during Jaouary-August 1971 while the said
weekly bulletin of the Ministry says that our
Joss of business of this item amounied to Rs,

*The original spesch was delivered in Bangali,
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13.1 millions, Like this many discripancies
can be pointed out, I do not know whether
the figures given in the Annual report are
correct or those given in Economic and Com-
mercial News are correct. I hope the hon.
Minister will clarify the point during the course
of his reply.

My main grievance against the Ministry is
that the hon. Minister is not able to keep pace
with the changing time and moreover his out-
look is also outdated. For achieving a better
expansion of our foreign trade, a better coordi-
nation of the industries which provide expor-
table goods is the first requisite condition
necessary but the hon. Minister does not seem
to have paid his attention to this matter as
seriously as it deserves.

All over the country more than 3000
industrial units are lying closed and of them
400 are located in West Bengal very ofien the
hon. Minister tries to bypass the problem of
mill closure by referring to labour trouble and
uneasy political situation prevailing in the
State of West Bengal. 1If it is so, than I ask
him why hundreds of mills are lying closed in
Mysore, Andhra and Gujarat ? Surely these
States do not suffer from uncasy peolitical con-
dition nor they suffer from labour trouble
either but we find that hundreds of factories
are lying closed down in these States also.

I would now like to say samething about
some items of export, Firstly 1 will take up
cotton textiles, In the report it has been stated
that “the exports of cotton textiles during the
past two-three years had been showing an up-
ward trend but this trend has suffered a set
back during the current year”. I ask the hon.
Minister why this set back is duc to? The
report again says “the main reason for this
decline has been the high prices of domestic
cotton,” No doubt this is one of the main
reasons for the crisis that is prevailing in the
industry today but I feel Sir that if we could
maintain a parity in the price of cotton that
is grown in the country and those imporied
from abroad and if we could supply cotton to
all the States at the same price, then the crisis
would have been averied and we conld have
kept the closed factories iunning. In this
connection Mr, Chairman Sir I would like to
point out that in West Bengal we have o pay
an extra sum of Rs. one hundred for purchas-
ing one bale of cotton over the price that is
being charged in other States, Why this sort
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of discrimination should be allowed to perpe-
tuate ? I hope the hon. Minister will explain
the position in his reply.
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During the last ten years as many as
60,000 cotion textile workers had lost their
jobs and in West Bengal as many as 22 cotton
textile mills are lying closed down at present.
All these mills have been closed down not
merely because of labour trouble but mainly
because of the high cost of cotton and mal-
practices of the mill owners. While some
steps have been taken by Government to reo-
pen the closed mills yet all of them have not
been reopened and I will draw the atiention
of the Minister to this problem and hope that
he will take some urgent steps to tackle the
problem,

I would now like to say a few words about
the Coir Development Scheme. Many dis-
cussions have taken place on the floor of this
House and the hon. members are perbaps
aware of the fact that the Kerala Government
has formulated a scheme for Coir devclopment
cntailing an expenditure of Rs. 15.59 crores.
They had forwarded the scheme to the Central
Government and the Central Government in
its turn had referred the matter to the Plan-
ning Commission and a Study Team was also
appointcd. In their report the study team
suggested in June 1970 for the sanction of Rs.
6.99 crores for the above scheme but nothing
has becn done to implement the recommenda-
tion of the study team Not only this we
also find that upto the Third PRive year Plan
loans and grants were given by the Central
Government to the Government of Kerala for
this purpose but from the beginning of the
Pourth Plan all thesc have been stopped. Even
though biock grants and block loans are being
given for centrally sponsored schemes but
since the Coir Development Scheme is not a
Centrally sponsored one, it is not getting the
benefit of Central loans and grants. ([nrerrup-
tions) Therefore, I would request the hon.
Minister that the allocations recommended by
the Study Team should be sanctioned by the
Centre for implementing the scheme which has
been formulated by the State Government.

I will now say something about cashew
industry. The Kerala Legistative Assembly
passed a resolution on 13.4.71 urging upon the
Central Government 1o give financial assis-
tance to the Kerala State Cashew Deve'opment
Corporation, The Keralp Government had
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also sugges'ed that at least Rs, 40 lakhs should
be given so that 10 units could be opencd.
They had also suggested that a long with these
ten units the order 15 units could be taken
over with central assistance. But nothing has
been done by the Central Government in this
regard. The Central Government was further
requested that for the period December 1971
to December 1972, ior the 15 factories. a supply
of 17646 tonnes of raw nut should be effected
and for the remaining ten [factorics a quola
of supply of 4400 tonnes of nuts might be
fixed. Unfortunately no reply has so far rea-
ched the State Government in this regard.

Sir, I might also point out in this connec-
tion that a seminar was held in Ernakulam on
creation of rescrach facilities for cashew shell
liquid and a scheme was alswo prepared for
sutting up a rescarch centre at Quilon which
entailed an expenditure of Rs. 63 lakhs, The
Ministry was requested that they should at
least bear the 507 of the expenditure but here
100 no reply has been given by the Ministry.

Now, [ will come to tea industry. During
the last year we produced 429 million Kgs of
tea and out of this 213 million Kgs were ex-
ported the money value of which was Rs 160
crores, Sir, West Bengal and Assam produce
77% of the total tea produced in the country
while 239, is grown by the Southern States.
The Tea Trading Corpo:ation was set up in
Calcutta to facilitate expansion of tea trade.
The Corporation started working and efforts
were made by the Tea Board to popularies
tea through award of prizes also. But soon
we found that the organisation became a hot
bed of bickerings and ths Managing Directors
of the Corporation started competing with each
other to grab the Chairman’s post and asa
result, much of the effectiveness of the orga-
nisation was lost. Sir, during the last five
years sum of Rs 4 88 crores was spent for
popularising tea but what is the net outcome
of this huge expenditure. The Public Accounts
Committee of Parliament has observed “the
promotion campaign of the Tea Board had
been a dismal failure since the expenditure
has largely failed to serve its purpose

1 will now come to jute industry, This
industty has made a record profit during the
last one year. There are many short.omings
in this industry and in order to remove them
the first thing that is necessary is that the
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industry should be nationalised. I therefore
demand that without any loss of time the
industry should be taken over as I am confi-
dent that through this nationalisation we can
achieve a lot,

& geRweg woAra (q3Ar) ¢ awiata
agiza, § HIIHY STITAT AT E 1 AT H
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MR. CHAIRMAN : The bell is being
rung. Now there is quorum. He may conti-
nue,

Please conclude in 2 minutes.

SHRI DINEN BHATTACHARYYA:@ 6
minutes were taken in the quorum.

MR. CHAIRMAN : Only 2 minutes
more.

THE MINISTER OF PARLIAMEM-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Two hours back, we had a mecting of the
whips of Opponition Partics and the Congress
whips and we came (o a solumn and if 1 may
say so, a sacred understanding, that the ques-
tion of quorum will not be raised as a matter
of convention between 1 and 2 P M.  e. during
lunch how and after 6 P.M. Shri Bude was
there and he will bear me out, Now that the
question of quorum has again been raised after
6 P.M. 1 want 1o bring it on record that this
solemn understanding and convention is not
being observeu only by one hon. member, Mr,
Kachwai. 1 think he should abide by the
rules accepted even by his own pariy at least.
1 have no grievence, but he should know that
we are not here merely for our sake. We are
here for the sake of the entire country, We
do not want the time of the country tobe
wasted like that.

SHRI R. V. BADE (Khergonc) : This meet-
ing was at 5 O Clock. I could not communi-
cate it to my party members, Tomorrow there
will he a meeting of our party where we will
decide it. So, from Monday we will follow it.

MR CHAIRMAN : When as a party
leader he entersinto a solemn agreement it is
his duty to inform his party members of the
agreoment he bas entered into. Since he as
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well as the other member are both present in

the House, he should control that hon. Mem-

ber. If he confirms what the hon Minister has

said, then there should be no challenging of

the quorum from now.
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SHRI RAJ BAHADUR : We shall pati-
ently wait for one more day, Let Shri Kach-
wai have his day today. Let Shri Bade
enforce discipline from tomorrow,

MR. CHAIRMAN : So long as the rule
is there, 1 am bound to follow it whenever the
question of quorum is challenged. Now the
hon, Minister says there is a solemn agreement
and Shri Bade confirms it.

SHRI R. V. BADE ;: We have decided in
the mecting at 5 O°Clock that the gquorum
will not be challenged between I and 2 and
after 6 O'Clock. 1 will place this before my
party tomorrow when we arc meeting. Then
we will let you know what we have decided.

SHRI RAJ BAHADUR : This under-
standing was arrived at at the Whips' Con-
ference.

One thing more. My hun. friends oppo-
site have also agreed that whenever the quo-
rum is challanged and the requisite number
has to be satisfied, the presence of 15 members
will be assured on that side namely the
opposition and we, on this side, will provide
35 members. This has been decided just now
and I want this 10 go on record.

MR. CHAIRMAN : As he has stated that
he wants one day more to communicate this
to his party, if quorum is challenged today I
will have to ring the bell,

SHRI MANORANJAN HAZRA : Sir.
The hon, Minister is surely aware of the fact
that when the question of jute cultivation was
raised then the cultivators were assured that
for one maund of jute they will get price for
three maunds of paddy. Today when the cost
of three maunds of paddy is much more than
Rs. 100 then [ will request the hon. Minister
to find out for himself as to how much the
poor jute cultivator is getting for his one
maund of jute, We also find that Government
is giving subsidy to weak productive units,
This applies to jute textile and other indus-
tries and because of this subsidy the industrial
units are making lot of profit but on the other
hand we find that the cultivator who actually
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grows the jute which in turn brings lot of

profit to the mill owners are not getting rea-

sonable price even for his produce.

I will conclude my speech by touching
upon two more points. We are producing
93,000 tonnes of coffee. In the International
Coffee Organisation meeting held in  London
it was decided that after meeting domestic
requirements, India will export the rest to
foreign countries. Out of the 93 thousand
tonnes of coffee produced in the country 459
is consumed in the country itself and the rest
isexported. But it is a matter of regret that
the foreign exchange earned by our country
is much less as compared to the foreign ex-
change carned by the foreign countries to
whom we make these exports for these forcign
countries are in theic own turn are re-export=
ing cofiee and are making huge profits there~
from. It is indeed a very regretable matter
and I liope the hon  Minister will pay his
atlention to this aspect of the matter.

Sir, I will now refer to the matter which
Shri S, M. Banerjec was trying to raise here
Jjust now. Nearly two lakh handloom workers
of U.P. will be on a strike from tomorrow.
The phight of the handloom workers all over
the country is too well known to the hon,
Mumnister and the workers of UP are going on
strihe from tomorrow,

Sir, the Indian Motion Pictures Export
Corporation was set up to promote export
of films. Just because the authorities of the
Corporation do not  sec eye to cye with the
Government directions, eiforts are being made
to set up another body and the Chairman of
the IMPEC has written to the hon. Minister
about it. 1hope the hon. Minister will apprise
the House of this matter also.

Finally Sir, the Union Carbide Company,
which is an American concern is repatriating
huge sum of money to their country by ex-
ploiting our country in respect of marine
products. I will hope that the hon, Minister
will try to bring an end to this exploitation
and with this expectation Sir. I conclude my
speech.

SHRI RAMAVATAR SHASTRI (Patna):
I beg to move :

“That the Demand under the Head Minis-

try of Foreign Trade be reduced by Rs.

100,
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[Need 10 canalise import of steel
sheet cuttings through Gavernment
agencies |4)]

“That the Demand under the Head Minis-
try of Forcign Trade be reduced by Rs,
lm-'.

[Failure to promeote LDCs/UDCs of
the Ministry of Foreign Trade to the
posts of Field investigators specially
created for Third Asian Fair in
accordance with the instructions of
the Department of Personnel O.M.
No. 2/43/71-CS(I1), dated 23.11.71
(42)]

“That the Demand under the Head Minis-

try of Foreign Trade be reduced by Rs.
100.“ A

[Failure to reply to the letters recei-
ved from Central Government Clerks
Union. Mmistry of Foreign Trade
Branch. (43)]

“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs,
loo‘ 3

[Failure to give requisite reservation
to Scheduled Castes and Scheduled
Tribes in  the Ministry of Foreign
Trade for the posts of Investigators
and Field Investigators, etc. (44)]

“That the Demand under the Head Minis-

try of Foreign Trade be reduced by Rs.
1m.|‘

[Need to give opportunity to all the
employees borne on the cadre of
Miuistry of Foreign Trade for post-
ing to exhibitions organised abroad
by the Government of India. (45)]

“That the Demand under the Head Minis-

try of Forcign Trade be reduced by Rs,
lm‘ L1

[Need to remove the arbitrary ceiling
imposed on overtime allowance by
the Ministry of Foreign Trade limit-
ing it to 1/4th of the emoluments of
employees as against the 1/3rd eelling
prescribed by the Government of
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India orders issucd by the Ministry
of Finance. (45)]

A
“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs.
100.”

|Failure to revert Accountants on
deputation from CAG's Office in the
Ministry of Foreign Trade to their
parent office and promote Depart-
mental UDG~ qualified in the accoun-
tancy training in the resultant
vacancies (47))

“That the Demand under the Head Minis-
try of Foieign Trade be reduced by Rs.
lw-"

[Failure to supply water-coolers for
staf in the Minntry of Foreign
Trade, (48)]

“That the Demand under the Head Minis-
try of Forcign Trade be reduced by Rs.
100."

{Failure to supply room coolers to
the staff woirking in the Munisiry of
Foreigh Trade. (49)]

“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs, .
100.”

[Need to give training to Departmen-
tal UDGs in Cash and Accountancy
%0 as to make them eligible for hand-
ling the posts of Accountants in the
Ministry of Foreign Trade and revert
the present incumbents in the posts
of Accountants to their parent offices
which will result in economy in
expenditure and provide incentive to
the staff. (50)]

“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Ras.
100.”

[Need to reconsider the policy of
bringing officers into the Minl stry
of Foreign Trade on deputation and
thereby marring the promotional
chances of Departmental employees.
3]
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“That the Demand under the Head Minis-

try of Foreign Trade be reduced by Rs.
100.”

[Failure to confirm clerical and other
class I T employees of the Ministry
of Foreign Trade in accordance with
the 1ostructions of the Department of
Personnel (52)]

“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs.
100.”

|Failure to promote UDCs of the
Ministry of Forcign Trade in accor-
dance with the instructions of the
Mumistry of Home Affairs No, 10/3/
69-CS(11). dated 2nd May 1970, by
not sponsoring them to Department
of Personnel for redevelopment else-
where (53) |

**That the Demand under the 1jead Minis-
iry of Foreign Trade be reduced by Rs.
100.™

[Total laxity shown by the Ministry
of Foreign Trade in the matter of
confirmation of temporary LDCs/
UDC’s even though they are eligible
for such confirmation. (54)]

That the Demand under the Head Minis-
try of Forcign Trade be reduced by Rs.
100.”

[Failure to convert 80 per cent of
temporary posts in the Grade of
LDCs/UDCs/Assistants as required
under the orders of the Government
of India. (55)]

“That the Demand under the Head Minis-
tey of Foreign Trade be reduced by Rs.
100.”

[Failuge to set up Office Council in
the Ministyy of Foreign Trade as
required by Department of Personnel
vide their O.M. No. 5/18/71-JCA,
dated 28th December, 1971. (56)]

**That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs.
lmlll
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[Failure to amend the recruitment
Rules for the posrs of Investigators
ctc, as directed by the Government
of India vide Department of Person-
nel O.M. No. 2/43/71-CS(11), dated
23rd November, 1971 (57))

“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs.
100.”

[Need to adopt policy of ensuring
expeditious payment to staff on
account of over time allowance. (58)]

“That the Dzmand under the Head Minis-
try of Foreign I'rade be rcduced by Rs
100.™

|Laxity and mdiference shown by
the authorities in the Minnstry of
Forcign Trade in the atter of svs-
tematically maintaining of GPF
account of the employces of class IV
(59)]

*That the Demand under the TTead Minis-
try of Foreign Trade be reduced by Rs.
100.”

[Failure to supply uniforms to class
1V employees in due timc and  regu-
larly. (60)]

“That the Demend under the Head Minise
try of Foreign Trade be reduced by Rs.
lm‘,l

[Failure to confirm the class IV em-
ployees working in the Ministry for
quite a number of years. (61)]

“That the Demand under the Hzad Minis-
try of Forcign Trade be reduced by Rs.
100."

[Failure to give duc reservation to
to the Scheduled Castes and  Sche-
duled Tribes in the posts of LDCs
on daily wages in the Ministry. (62)]

“That the Demand under the TIcad Minis-
try of Foreign Tiade be reduced by Rs.
100."

[Failure to give reservation to the
Scheduled Castes and  Scheduled
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beg

Trbes in the posts of messengers and
watermen on daily wages in the
Ministry. (63))

SHRID. K PANDA (Bhanjanagar) ; 1
to move :

“That the Demand under the Head Foie-
ign Trade be reduced by Rs. 100."”

[Need to stop granting of licences to
big monopolies like Tatas and Birlas
to carry on colonial exploitation by
setting up ventures in  Afro-Asian
coun'ries (7))

“That the Demand under the Hcad For-
eign Trade be reduced by Rs. 100."

[Failure to explorc full possibilities
of beneficial trade with socialist
countries. (21)]

*That the Demand under the Head For-
cign Trade be reduccd by Rs. 100,

| Failure to revise the trade agree-
ments entered into with British and
American interests in Tea and Coffee
in 1930's, so as to suit India’s natio-
nal interest, (22)]

“That the Demand under the Head For-
eign Trade be reduced by Rs. 100.”

(Failure to revise the trade agreement
in respect of sugar exports entered
into in 1930's with British and
American interests, so as to suit
India’s national interest. (23)]

“That the Demand under the Head For-
cign Trade be reduced by Rs. 100,

[Need to revise trade agreements
relating to all point ventures which
have caused losses to India’s econo-

my. (24)]

SHRI C. K. CHANDRAPPAN : (Teli-

cherry) : I beg to move :

“That the Demand under Head Ministry of
Foreign Trade be reduced to Re. 1.”
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{Failure to allocate sufficient funds
for stabilising the traditional indus-
tries. (9)]

*‘That the Demand under the Head
Ministry of Foreign Trade be reduced to
Re. 1.”

[Permission granted to Indian mono-
poly | ouses to invest capital abroad.
(10)]

“That the Demand under the Head Minis-
try of Foreign Tradc be reduced to Re, 1.”

[The defective distribution policy of
raw cashew nuts by the S. T. C (11))

“That the Demand under the Head Minis-
try of Foreign Trade be reduced to Re- 1."!

[Failure to check the Coir Board
from giving its advertisements to a
private advertising firm. (12)]

“That the Demand under the !ead
Ministry of Foreign Trade be reduced to
Re. 1.

[Failure fo appoint a non-official
chairman for the Coir Board. (13)]

“That the Dcmand under the Head
Ministry of Foreign Trade be reduced to
Re. 1.”

(Failure to stop the granting of
licences to the exporters of Coir
products who are not manufactu-
rers. (14)].

“That the Demand under the Head
Ministry of Foreign Trade be reduced to
Re. L,”

[Failure to stop the use of foreign
cars by the officials of the S. T. C,,
which are meant for sale. (15)]

“That the Demand under the Head
Ministry of Foreign Trade be reduced to
Re. 1.”

Replantation of the tea gardens
owned by Forelgn companies. (16)]
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“That the Demand under the Head
Ministry of Foreign Trade be reduced to
Re. 1."

[Failure to stop the import of Copra,
while the coconut price is falling in
India. (17).

“That the Demand under the Head
Ministry of Foreign Trade be reduced to
Re. 1.”

[Failure to stop the import of syn-
thetic rubber while our natural rubber
is not having enough market, (18)]

“That the Demand under the Head
Ministry of Foreign Trade be reduced to
Re. 1.”

[Failure to improve conditions of the
small coffec growers, (19)]

“That the Demand under the Head
Minisiry of Foreign Trade be reduced to
Re. 1.

[Failure in stopping clandestine
processing of cashew which ruins the
organised industry. (20)]

“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs.
100."

[Need for rendering financial assis-
tance for the stabilisation of hand-
loom industry. (25)]

“That the demand under the Head Minis-
try of Foreign Trade be reduced by Ras.
100."

[Need for finding new export market
for coir and cashew products. (26)]

“That the Demand under the Head Minis-
try of Foreign Trade be reduced py Rs.
100"

[Need to set up an industry to cut
diamonds to meet the foreign demand.

en]

*That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs.
!m.“
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[Need to nationalise the foreign

owned tea plantations, (28)]

“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs.
100,"

[Need to enforce replanting in the
foreign owned tea gardens which are
deliberately neglected by the foreign
owners. (29)]

“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs.
100 "

[Need for finding market for rubber
in India and abroad. (30)]

“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs.
100."

{Need to stabilise the coir industry
by immediately granting Rs, 1'§
crores soft loan as requested by the
Kerala Government. (31)]

“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs.
Im.ll

[Need to give financial assis'ance to
Kerala Cashew Corporation for sta-
bilising it and to save the industry
from the grip of the merciless exploi-
tation by the private industrialists.
32))

“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs.
100.”

[Need for immediate setting up of a
handloom servicing centre in
Cannanore, Kerala. (33)]

“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs,
100."”

[Need to set up immediately a hand-
loom design centre in Cannanore,
Kerala. (34)]
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““That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs,
100."”

[Need to promole the export of hand-
loom products, (35)

“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs.
100."

[Need to find out forcign market for
handloom products, (36)]

““That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rw,

100,

{Nced to solve the pioblems of the
cmployces of the Coir Board. (37))

“That the Demand under the Ilcad Minis-
try of Foreign Trade be reduced by Rs.
100"

[Need to tauke over the Alagappa
Textiles by the National Textile Cor-
poration. (38;]

“That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs
100."

[Performance of the  National
Textile Corporation. (39)]

“That the Demand under thc Head Minis-
try of Foreign Trade be reduced by Rs.
100.”

[ Various failures of the State Trading
Corporation. (40)]

*That the Demand under the Head Minis-
try of Foreign Trade be reduced by Rs,
100."

[Need to enforce strictly the rules
regarding the quality control.(41)]

SHRI MANORANJAN HAZRA :1 beg

to move :

“That the Demand under the Head For-
iegn Trade be reduced by Rs. 100"
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[Need to organise special teams in
consultation with the Consultative
Committee for participating in the
Industrial Fairs abroad (64)]

“That the Demand under the Head Export
Oriented Industries be reduced by Rs.
]m"l

[Need to reorganise the Handloom
industry i West Bengal. (65)]

“That the Demand under the Head Export
Oriented Industries be reduced by Rs.
100.”

[Need to nationalise the Jute indus-
try. (66)]

“That the Demand under the Head Export
Oriented Industries be reduced by Rs.
100.™

[Nced to organised the Coir Industry
on a scientific basis. (67)]

*‘That the Demand under the Head Export
Oriented  Industries be rcduced by Rs,
100.”

[Need to stop the reptriation of profit
by the foreign countries in rcspect
of marine products (68))

“That the Demand under the Head Export
Oriented  Industries be reduced by
Rs. 100.”

{Need to open the closed and sick
textile in the country. (69)]

“That the Demand under the Head Capital
OQutlay of the Ministry of Foreign Trade
be reduced to Re. 1.

[Failure to have equality in price in
respect of cotton with other item of
raw materials indigenous or foreign,
(70)}

“That the Demand under the Head Capi-
tal Oatlay of the Ministry of Foreign Trade
be reduced to Re, 1.*

[Failure to start Industrial units at
the suitable places. (71)]
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MR. CHAIRMAN : The cut motions are
also before the House.

SHRI M. SUDARSANAM (Narasarao-
pet) : Mr  Chairman. while supporting the
Demands for Grants under the control of the
Ministry of Foreign Trade, I compliment the
Minister and the Ministry for their purposive
efforts in shaping the country’s foreign trade
policy. Especully, the Indo-Soviet Protocol,
signed only last week in Muoscow, encourages
us to believe that an era of profitable conver-
sion deals in a wide range of products like the
supplies of steel from the Soviet Union for
nut, and bolts, cutlery etc., is soon going to
be ushered  But USSR has shown significant
accommodation for meeting our cssential
requirements for the wide variety of products
like non-ferrous metals and newsprint, for
which we were almost dependent on the USA
in the past. All this clearly demonstrates
our ability to become self-reliant, even if US
aid is not forthcoming.

While pursuing various policies the Minis-
try is doing excellently well to ensure the
growers of agricultural commodities a remune-
rative and lair price. When tobacco prices
in Andhra Pradesh started slumping in a big
way this year, the purchase operations of STC
had an upward influence on the price of
tobacco and at any rate arrested the down-
ward tendencies, Similarly, in the case of
cotton, the Cotion Corporation of India
opened several branches in cotton-growing
arecas and purchased sizable quantities and
thus very actively arrested the downward
tendencies, The Jute Corporation of India
however could not do much in view of several
bottlenecks etc, It is not well manned : no
trained officers are in charge.

1 should particularly like to highlight the
point made in the report of the Ministry of
Foreign Trade that “"Adequate attention must
be paid to ensure ever increasing surpluses at
internationally competitive prices for commo-
dities offering substantial growth potentials.”

The above represents a fundamental fact
which has to be continuously borne in mind.
1 would like to offer a few constructive sugges-
tions in this regard,

The Ministery of Foreign Trade must
become the pivotal point in the diive to
increase export production, On page 44 of
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the report, mention is made of some of the
cfforts being made but it looks to me that
these must be energised if a real breakthrough
in exports has to be made  In other words,
capacity and production constraints must be
overcome with utmost speed. Two things
are imperative to bring this about, Quick
identification of area where productton should
increase taking into account the fact that the
world market can absorb the goods ; a time-
bound programme should be evolved, and the
working groups set up to identify the area
must produce results as has bzen  suggested in
the 14th Report of the Estimates Committee
on page 20. A statement should be placed
as to what concrete measures have been taken
to implement the ideas incorporated in the
Export Policy Resolution,

Sir, while pressures at the international
level through UNCTIAD and other forums
have to be kept up, we must now fully realise
that the developed countiies will change their
attitude only if we speak from a position of
strength, For this purpose we must give
special importance to concentrate on tackling
the problem of high ocean freight rates, Apart
from what is being done in UNCTAD in
this matter through adopting a suitable code
of conduct for Lines Conferences, the Indian
Lines which are in the membership of a
Conference should be made to adopt a more
aggressive attitude I nccessary, the problem
may be tackled even through legislation,

In the field of exports, the continuing
problems of delays in grant of compensatory
support and import replenishments must be
tackled on an emergency basis. [ think, this
task mus: be accomphshed with a sense of
purpose and I, for one, think that the natio-
nalised banks can even now be persuaded
to disburse cash assistance without delay,

May I now. Sir, refer to what 1 consider
to be an important point? This is with
regard to the organisational machinery for
export promotion.

oY R WOAIT : HFGAY, G H
YT AFF &)

MR. CHAIRMAN
rung.

: The bell is being

~—Now there is quorum. He may conii-

_nue,
A
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SHRI M. SUDARSANAM : The Four- 18.31hm,
teenth Report of the Estimates Commiitee

has made some very valuable suggestions. The Lok Sabha then adjourned tiil Eleven
of the Clock on Friday, May 12,
MR. CHAIRMAN : You may continve 1972|Vaisakha 22, 1894 (Saka).

tomorrow. The House stands adjourned to
meet at 11 A M. tomorrow.
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